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REPORT ON MONITORING OF RIVER BHADAR AND INDUSTRIES WRT ORDER OF
HON’BLE NATIONAL GREEN TRIBUNAL (PRINCIPAL BENCH), NEW DELHI IN ORIGINAL
APPLICATION NO. 616/2019 (RAMDEVBHAI SAMATBHAI SANJVA VERSUS STATE OF

GUJARAT & ORS.)

1.0 BACKGROUND

A Writ Petition was filed by Shri Ramdevbhai Samatbhai Sanjva before the Gujarat High
Court on 14.06.2018 having Writ Petition (PIL) No. 114 of 2018 (Ramdevbhai
Samatbhai Sanjva Vs. State of Gujarat &Ors.) alleging that dyeing and printing units in
Jetpur Taluka were discharging pollutants having hazardous chemicals. The matter was
transferred by Gujarat High Court vide order dated: 09.05.2019 to Hon’ble National
Green Tribunal (NGT) Principal Bench, New Delhi with Original Application No.
616/2019.

Subsequently, Hon’ble National Green Tribunal (NGT) has issued an order on
06.12.2019 in the said matter (i.e. Original Application No. 616/ 2019 (I.A. No. 463/
2019) in the matter Ramdevbhai Samatbhai Sanjva Versus State of Gujarat &Ors.) The
part of the said order reads as

“...In view of above, let a joint committee of CPCB and GPCB take further action by way
of carrying out monitoring of river Bhadar and polluting industries by following model
as per this Tribunal’s order dated19.12.2018 in O.A. No. 673/2018 and file action taken
report to this Tribunal within one month...

....Meanwhile, GPCB and District Collector, Jetpur may take action in accordance with
the findings in the report of 17t and 18" May, 2018, quoted earlier, and file an action
taken report so as to prevent pollution, recover compensation for the damage caused
and to initiate prosecution against the violators of law including the CETP of JDPA by
following due process of law. Justice B.C. Patel, former Chief Justice of Delhi is
requested to oversee the remedial action and furnish a report to this Tribunal within
three months by e-mail at judicial-ngt@gov.in. The execution of action plan approved

by the CPCB may also be overseen...”

In pursuance to the above order, the Regional Director and team of officials from
Central Pollution Control Board,Regional Directorate (west) and Member Secretary,
Regional officer, Unit Head and team of officials from Gujarat Pollution Control Board
visited Jetpur area during 19.12.2019&20.12.2019. Three separate teams comprising of
CPCB and GPCB officials carried out monitoring of River Bhadar, CETPs, STPs and
industries.
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2.0 ABOUT JETPUR

Jetpur city is a Taluka place in Rajkot District in Gujarat. Jetpur is situated on the
western bank of the River Bhadar. Jetpur is a textile town and is one of the largest
centers for screen-printing, block printing and yarn dyeing workshops in the country. It
is famous for  cotton saree industry  and is major  exporter
of khanga and kitenge (fabrics used by native Africans for various use). There are
around 1788 cotton textiles dyeing, printing and mercerizing units and washing ghats
in this area. The printing industries are carrying out printing by table printing or hand
printing or machine printing method. Almost all these cotton printing and mercerizing
units falls under SSI. The Google image showing Jetpur and River Bhadar is given in
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Imagel: Google map showing Jetpur and River Bhadar

3.0 METHODOLOGY / PLANNING

The Regional Director of CPCB-Vadodara and the Member Secretary of GPCB had
meeting with Hon’ble Justice B. C. Patel (former Chief Justice of Delhi) on 17.12.2019
to discuss the methodology and it was discussed during the meeting that monitoring of
River Bhadar and the natural drains and industries in Jetpur area shall be carried out
jointly by CPCB and GPCB in accordance to the order of Hon’ble NGT dated: 06.12.2019
and Hon’ble Justice B. C. Patel shall also be visiting Jetpur area to oversee the remedial
action during 19.12.2019 to 20.12.2019.

Monitoring of River Bhadar and industries are to be carried out jointly by CPCB and
GPCB as per the order of Hon’ble NGT. Accordingly, separate teams comprising of
officials of CPCB and GPCB were formed for the monitoring of River Bhadar and natural
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drain in Jetpur, inspection & monitoring of common facilities (CETPs & STPs) and
industrial units in Jetpur during 19.12.2019 to 20.12.2019.

4.0 OBSERVATION BASED ON VISIT CARRIED OUT ALONG WITH HON'’BLE
CHAIRMAN OF OVERSIGHT COMMITTEE

The Member Secretary of GPCB and Regional Director of CPCB-Vadodara along with
officials of GPCB and CPCB accompanied Hon’ble Justice B. C. Patel during his visit to
Jetpur area on 19.12.2019.

The team visited Jetpur and Bhadar River area with other local authorities including
Shree R. G. Aal, Sub-Divisional Magistrate- Gondal, Shree Kariya, Mamlatdar — Jetpur,
Shree Navneet Patel, Chief Officer - Jetpur-Navagadh Nagarpalika and Shree J. J.
Bhuva, Deputy Engineer — Irrigation Department etc.

The team visited the newly constructed collection sump provided at Common Effluent
Treatment Plant (CETP) of Jetpur Dyeing and Printing Association (JDPA) located at
Narsang Tekri, Jetpur for the mercerizer member units on 19.12.2019. The mercerizer
member units started discharging their effluent into this collection sump through road
tankers since last 10 days and the effluent is transferred to CETP for treatment through
underground pipeline. Photographs-1 & 2 shows the newly constructed collection
sump in the CETP for receiving the effluent from the Mercerizer units. The team also
visited the CETP and STP of JDPA.

The team visited the CETP & STP of JDPA located at Narsang Tekri. The designed
capacity of CETP is 7 MLD and that of STP is 6 MLD. Both the CETP and STP are located
in the same complex and treats the mixture of effluent and sewage which is being
received through a common collection & conveying system. During the visit on
19.12.2019, both the CETP & STP were operational and receiving the effluent-sewage
mix in the common collection tank from where it is passes through oil & grease trap
and then distributed to CETP & STP. The CETP & STP are having the same treatment
units. The treated effluent-sewage mix from the CETP & from the STP are discharged in
a pond (Fatal Talav) located adjacent to the CETP-STP complex. As Per the CCA of CETP
& STP, the treated wastewater from CETP and STP should be discharged to Fatal Talav
which ultimately has to be used for plantation/ irrigation by farmers.
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Photogpraph ewly cstte collection Photogpraph-2: Tankr unloading effluent
sump for collection of effluent from | from Mercerizer units in the new collection
Mercerizer units tank meant for the purpose at CETP of JDPA.

The team visited the under construction CETP (capacity of 20 MLD) of Derdi and
Monpar located at S.N0.969/2&3 p, Derdi Road, Jetpur, Dist: Rajkot on 19.12.2019.
This is a proposed CETP for washing ghat of Derdi and Monpar having EC vide letter no.
SEIAA/GUJ/EC/7(h)/246/2019 dated 29/08/2009. During the visit, excavation of ground
was going on and foundation work of treatment units/ tanks was observed.
(Photograph-3 shows the under construction activity of new CETP). It was informed
that the commissioning of the CETP shall be completed by December 2020. It was also
informed that the treated wastewater from the CETP shall be utilized for irrigation and
plantation purposes.

P ONO=12-1912:75

Photogpraph-3: Constructin activity under progress for new CETP at Derdi and Monpar area
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The team also visited Derdi area on 19.12.2019. In this area, a manual washing ghat of
Gobarbhai Rajabhai Gondaliya (PCB ID-37702) located at S.N0.149/2/1, Vill; Derdi, Ta:
Jetpur and Dist: Rajkot was visited. During the visit, the washing Ghats was not in
operation and ETP was also in idle condition. Photographs — 4 & 5 shows the non-
operational condition of the primary effluent treatment plant. No one was present in
the unit during the visit. This is a manual washing ghat provided with primary effluent
treatment plant (PETP) for the generated wastewater from the washing activity. The
waste water is conveyed through kaccha channel up to collection tank of ETP. A Diesel
pump was seen fixed on the u/g collection tank of ETP. After primary treatment
wastewater is utilized for irrigation/plantation purpose. However no plantation was

developed at site.

: P
Photograph-4: Primary effluent treatment Photograph-5: PETP not operational and in
plant (PETP) of the washing ghat idle condition

Two manual washing ghats (illegal washing ghats) were observed adjacent to above
site during the visit. However, those washing ghats were not operational during the
visit and no one was present at the site during the visit. These illegal washing ghats are
provided with only soaking/ washing tanks which are constructed in series of about 3
feet height and 5-6 feet length / width (Photograph-6). These washing tanks which are
being operated illegally do not require much time and resource for construction. These
illegal washing ghats use ground water from bore wells/open wells/River for washing
of textiles. After washing of textiles, the wastewater is released in open land which
finds its way in low lying pits and drains. As per the order of Hon’ble High Court of
Gujarat, the team of local administration & GPCB are demolishing the illegal washing
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ghats. However, the demolished ghats are immediately being reconstructed by ghat
owners as resource and time required for reconstruction is very less.

5ol Nz & .- &
Photograph-6: lllegal washing ghat in an agricultural field in Derdi area

The team visited the collection sump of CETP located almost in the Bhadar River bed
on 19.12.2019. The collection sump collects the effluent from the industrial units and
pumps to CETP for treatment. The effluent from the industrial units in Jetpur are
conveyed through the open C-channel and collected in the collection sumps. The
wastewater collected in the collection sump is pumped and conveyed to the CETP of
JDPA through underground pipeline. Presently, the domestic sewage is also being
discharged in the open c-channel and therefore the collection sump receives the mix of
domestic and industrial wastewater. Presently, mercerizing units have stopped
discharging their effluent in “C” channel.

Photograph-7:Collection sumps and rece/wng well of the CETP /ocated almost in bed of Bhadar
River
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The team also visited the following industries:

M/s. Vishwmurti Textile printery (unit-1) located at S.No0.834, Opp. River Bhadar, Nr.
Railway fatak, Nilkanth Udhyog Nagar, Jetpur was visited. This unit is involved in the
printing activity with consented capacity of 40000mtrs/ month with average water
consumption of 1600Itrs/ day. The process involves laying white fabrics on table and
then printing with the help of screen manually. Waste water is generated mainly from
table and screen washing and treated in PETP (Primary Effluent Treatment Plant)
provided in unit’s premises. Primary treated wastewater is discharge into open c-
channel. Generated ETP sludge from the PETP is sent to storage site of CETP of JDPA
then disposed into CHWTSDF site. Guvar gum is used to prepare paste of dyes for
printing. After printing on fabrics, a layer of silicate is applied by silicate padding
machine and after 8 to 10 hours the printed fabrics is required to send to washing ghat
for washing (outsourced). During the visit, printing activity was being carried out.
Photograph-8 shows the printing activity being carried out in the unit during the visit
on 19.12.2019

M/s. Shree Krishna Dyeing and Printing Works, Fulwadi, Bhadar Road, Jetpur. The unit
is located in the residential area. This unit is involved in the printing activity with
consented capacity of 35000mtrs/month with average water consumption of about
1700Itrs/ day. Printing activity was being carried out during the visit on 19.12.2019.
Photographs — 9 & 10 shows the printing activity being carried out and primary
effluent treatment facility provided in the unit respectively.

M/s. Ashwin textile printery, Fulwadi, Harijanwas, Bhadar road, Jetpur. This unit is
involved in the printing activity with consented capacity of 11960mtrs/month with
average water consumption of about 600 lItrs/ day. The unit is located inside the
residential premises of the owner of the unit. Printing activity is being carried out in
one part of the premises and other part of the premises has the residence of the
owner. Photograph-11 shows the printing activity being carried out in the unit during
the visit on 19.12.2019.
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Photograph-8: Printing activity observed at
M/s. Vishwmurti Textile printery (unit-1)
during the visit on 19.12.2019

\

Photograph-10: ETP provided in M/s. Shree
Krishna Dyeing and Printing Works during the
visiton 19.12.2019

2019-12-19 15:44

Photograph-9: Printing activity observed at
M/s. Shree Krishna Dyeing and Printing Works
during the visit on 19.12.2019

Photograph-11: Printing activity observed at
M/s. Ashwin textile printer during the visit on
19.12.2019

A meeting was held with JDPA and

other government departments. Shree

Mansukhbhai khachariya of JDPA has given brief on Jetpur Textile Industries. It was
informed that various steps are being taken to reduce the wastewater load on the

open c-channel. The wastewater from the mercerizer units are presently not being
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discharged in the c-channel but conveyed through tankers and being collected in the
newly collection sump at CETP of JDPA. The outlets of individual mercerizing units are
also blocked to reduce the wastewater load in C channel to prevent the overflow of
wastewater in River Bhadar. It was also informed that they have started operation of
units in shift basis. i.e. printing unit are being operated during Day time and Mercerizer
units are being operated during Night time so as to reduce wastewater load on open
“C” channel. They have also planned to provide area wise collection sump for
collection of wastewater from respective area and then pumped to CETP of JDPA.

5.0 INSPECTION AND MONITORING BY JOINT COMMITTEE (CPCB & GPCB)

As per the order of Hon’ble NGT, the monitoring of River Bhadar and industries are to
be carried out jointly by CPCB and GPCB. Accordingly, separate teams comprising of
officials of CPCB and GPCB were formed for the monitoring of River Bhadar and natural
drain in Jetpur, inspection & monitoring of common facilities (CETPs & STPs) and
inspection & monitoring of industrial units in Jetpur. The details of the monitoring
carried out by the CPCB & GPCB team during 19™& 20t December, 2019 are given in
the table below:

Table: Monitoring carried out by CPCB & GPCB teams during 19-20.12.2019

Team Name & Designation Organization Inspection/
Monitoring

Team—A | Dr. N. Semwal, Scientist-B | CPCB, RD- Vadodara Inspection of
Ketan S. Bharadiya, AEE GPCB, RO-Jetpur Industrial units in
Viral D. Choudry, AEE GPCB, RO-Jetpur Jetpur

Team —B Kavitha B.V., Scientist- D CPCB, RD- Vadodara Inspection &
Dharmesh Rana, SLA CPCB, RD- Vadodara monitoring of CETPs
R. N. Patel, SO GPCB, RO-Jetpur & STP in Jetpur

Team - C S. Pradeep Raj, Scientist- D | CPCB, RD- Vadodara | Monitoring of
Samrath Ninama, JSA CPCB, RD- Vadodara | Drains and River
Krunal H. Tanna, AEE GPCB, RO-Jetpur Bhadar in Jetpur
Chetan H. Chauhan, AEE GPCB, RO-Jetpur

5.1 FINDINGS BASED ON INSPECTION AND MONITORING OF INDUSTRIAL UNITS

The industrial units in Jetpur can be broadly classified in to following three categories:

Printing Units

Mercerizing Units (commonly known as Process House)

Washing Ghats

In addition to the above, mining and other industrial activities are also being carried

out. Category wise details of the industries in Jetpur Taluk is given in table below:
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Table: Details of industries in Jetpur Taluk

Types of Small Medium Large Number
industries
Red 1729 4 2 1735
Orange 61 0 1 62
Green 19 2 0 21
Total 1809 6 3 1818

The team randomly visited 13 industries during 19.12.2019 to 20.12.2019 in Jetpur,
Distt. Rajkot to assess the status of pollution management, specifically wastewater

management.

The basic process of above three types of units is as follows:

Printing Unit

White fabric

l

Water + Guar gum and Dye ’—;

Printing (By

Machine)

|

Drying

l

Silicate padding

Drying overnight

'

Inspection and
send for washing
at Washing Ghat

Table /Flat Belt | ——

Wastewater generation from
‘ Washing of Table /Belt/Screen
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Mercerizing Unit (Process House)

Fabric

Grey Fabric Inspection and
stitching

A

Bleaching Process by Mercerise

| Water + Bleaching Agent |——+ Machine (Caustic Solution)

l

Washing by
| Water + Detergent + Acid |_> Soaper Machine W/W generation From Washing

l

Drying

l

White fabric
ready for

printing

Washing Ghats

Printed Fabric

!

Washing of fabric by

Water + Detergent | Soffer machine/
Manual washing ghat

'

Drying

Wastewater generation

from Washing

The effluent generated from printing units is conveyed through open drains (c-
channels) to CETP of JDPA. The effluent from mercerizing units is transported through
tankers and collected in a storage sump of 1000 KL capacity at CETP site and finally
conveyed to CETP of JDPA for treatment. The effluent from member washing ghats is
conveyed through closed pipeline to CETP of Washing Ghat of Bhatgam Suddhikaran
Yojana Pvt. Ltd. for final treatment.
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GPCB has issued directions to CETP — Jetpur Dying and Printing Association vide letter
dated 29.07.2019. One of the direction points was “Repairing /increasing capacity of all
‘C’ channels (open drains) as well as collection sump carrying wastewater in Jetpur
area, so as to stop overflow of untreated wastewater to River Bhadar”. In response to
the said directions, Shree Jetpur Dying and Printing Association issued a circular dated
08.08.2019to all process units in Jetpur, asking them to curtail the production by 50%
and operate the process units during night time and individual printing units to
operate during day time.

Unit wise status of 13 industries visited during 19.12.2019 to 20.12.2019 is as follows:

5.1.1 M/S. NEW KHATAU TEXTILE PRINTERY (UNIT-3), S.NO. 802 P, PLOT NO. 18,
OPP: BHADAR RIVER BANK, JETPUR - 360370, TAL : JETPUR, DIST : RAJKOT

The unit was operational during visit. Mr. Prashant Ashara, I/c of the unit was present
during the visit and provided necessary information. The unit is engaged in printing
process. White fabrics, dyes and silicates are used as raw material to produce printed
cotton fabrics. The CCA issued on 23.09.2016 is valid till 11.01.2020 (Annexure-1). As
per CCA, unit is having 693500 meters / month capacity. As per record provided the
unit has produced average 434709 Meters / month printed cloth during July to
November 2019.

Fresh water is sourced from bore well situated in the unit premises. Reportedly during
peak summer water requirement is fulfilled through tankers also when the water
availability in the bore well becomes low. The unit has not obtained permission from
CGWA for extracting ground water. As per CCA, permitted industrial water
consumption is 17 KL/day. The unit has not provided any flow measurement device for
fresh water consumption and no record is available in this regard.

The unit is having 06 flat belts with associated dryer with each belt for the printing
process. Wastewater is generated from manual washing of printing screen and flat
belts. Separate screen washing area is provided in the process area. Wastewater from
screen washing is directly discharged into ETP and wastewater from flat belt washing is
recycled and discharged into ETP once in 15 to 20 days. Wastewater from flat belt
washing is recycled and discharged once in 15 to 20 days. Thus the wastewater
generation occurs intermittently. As per CCA, permitted effluent generation is 17
KL/day. The unit has not provided any flow measurement device for effluent and no
record is available in this regard. However, it is informed that approximately 25 liter
wastewater is generated from 100 meter product. Considering 25 liter wastewater for
100 meter printed cloth production, average wastewater generation is 4 KLD
(considering 26 working days in a month). Photographs — 12 & 13 shows the activities
being carried out in the unit during the visit on 19.12.2019.
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Photograph-13: Manual screen washing

The unit is having primary ETP to treat the generated wastewater before discharging it
to CETP channel. The ETP comprise of following units:

Underground collection tank = settling tank (chemical dozing) - Discharge to CETP
through open drain (C-channel) (Photograph-14).

Photograph -14: Open dra/n (c-channel) carrylng effluent
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Sludge from the settling tank is managed in sludge drying beds (02 nos.) and dried
sludge is sent to CETP storage site. As per the record, the unit has disposed 250 Kg
sludge on 05.05.2019. Mode of management of ETP sludge is required to be
incorporated in CCA.

The inspection team has collected grab sample from inlet collection tank and final
discharge point. The analysis results are given in the table below.

Sr No. Parameters Inlet of ETP | Outlet of ETP | CETP inlet norms

1 Percent Sodium (%) 42 62 60

2 BOD (mg/L) 341 490 350
3 COD (mg/L) 2376 3323 1000
4 Colour (Pt. co.(unit)) 150 180 350
5 Fixed Dissolved Solid mg/L) 2182 2292 2100
6 Fluoride (mg/L) 1.32 1.3 5

7 Sodium Absorption Ratio 3.57 8.38 26

8 Ammonical Nitrogen (mg/L) 49.89 56.54 75

9 pH 7.76 7.52 10.5-12
10 Phenolic Compound (mg/L) 7.3 6.79 5
11 Suspended solids (mg/L) 398 176 2000
12 Sulphide (mg/L) 1.88 11.94 10
13 Temperature (2C) 27 27 <45

Note: The above sample was analyzed by GPCB

The CCA has not prescribed any discharge standards, however since the ETP discharge
is going to CETP, the discharge quality is compared with CETP inlet norms for
compliance. The analysis results shows that out of 13 monitored parameters 07
parameters viz. %Na, BOD, COD, FDS, pH, Phenolic compounds and Sulphide are not
meeting the CETP inlet norms.

As per CCA the unit should send printed cotton to washing ghats of Jilubhai Gokalbhai
Chavad, Merambhai G Chavad and N.K. Enterprise.

The unit has provided one Thermic Fluid Heater of 15 Lac Kilo Cal /hour capacity and
one steam boiler of 3 TPH capacity for dryer facility. Imported coal is used as fuel. Dust
collector, water scrubber followed by 30 meter stack is provided as air pollution
control device (APCD). Stack monitoring facility is provided.

Conclusion:

» The unit is extracting ground water without CGWA permission.
» The unit is not maintaining the record for fresh water consumption and
wastewater generation / disposed.
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» Out of 13 monitored parameters in ETP outlet 06 parameters viz. %Na, BOD,
COD, FDS, pH, Phenolic compounds and Sulphide are not meeting the CETP
inlet norms.

» CCA required to be amended for providing ETP discharge norms and provision
for sludge management.

5.1.2 M/S. TANISHKA PRINT, NEAR VASUKIDADA TEMPLE, AT OPP. BANK OF RIVER
BHADAR, JETPUR - 360370, TAL : JETPUR, DIST : RAJKOT

The unit was not operational during visit due to problem in boiler (Photograph-15).
Mr. Jitendra Vallabhbhai, owner of the unit was present during the visit and provided
necessary information. The unit is engaged in printing process. White fabrics, dyes and
silicates are used as raw material to produce printed cotton fabrics. The CCA issued on
15.03.2018 is valid up to 07.01.2021 (Annexure-2). The consented capacity for printed
cotton fabrics is 625000 meters / month. As per record, the unit has produced average
167750 Meters printed cloth during November 2019.

Photograph-15: Boiler repairing work in progress

Fresh water is sourced from bore well situated in the unit premises. Reportedly during
peak summer water requirement is fulfilled through tankers also when the water
availability in the bore well becomes low. The unit has not obtained permission from
CGWA for extracting ground water. As per CCA, permitted industrial water
consumption is 5 KL/day. The unit has not provided any flow measurement device for
fresh water consumption and no record is available in this regard.

The unit is having 05 flat belts with associated dryer with each belt for the printing
process. Wastewater is generated from manual washing of printing screen and flat
belts. Separate screen washing area is provided in the process area. Wastewater from
screen washing is directly discharged into ETP and wastewater from flat belt washing is
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recycled and discharged into ETP once in 15 to 20 days. Thus the wastewater
generation occurs intermittently. As per CCA, permitted effluent generation is 5
KL/day. The unit has not provided any flow measurement device for effluent and no
record is available in this regard. However, it is informed that approximately 25 liter
wastewater is generated from 100 meter product. Considering 25 liter wastewater for
100 meter printed cloth production and November month production data, average
wastewater generation is 1.6 KLD (considering 26 working days in a month).

The unit is having primary ETP (Photograph-16) to treat the generated wastewater
before discharging it to CETP channel. The ETP was not operational during visit. The
ETP comprise of following units:

Underground collection tank (chemical dozing) - Settling tank - Discharge to CETP
through open drain (C-channel).

Sludge from the settling tank is managed in sludge drying beds (02 nos.) and reportedly
dried sludge is sent to CETP storage site. The unit is not maintaining record of sludge

generation and disposal.

As per CCA the unit should send printed cotton to washing ghat of Tanishka Print.

'l 7 —\. .

Photograph-16: ETP of the unit (M/s. Tanishka Print)

The unit has provided one Thermic Fluid Heater of 30 Lac Kilo Cal /hour capacity and
one steam boiler of 4 TPH capacity for dryer facility. Imported coal and agro based
briquette is used as fuel. Dust collector, water scrubber followed by 30 meter stack is
provided as air pollution control device (APCD). Stack monitoring facility is not proper.

Conclusion:

» The unit is extracting ground water without obtaining permission from CGWA.
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» No record is available for fresh water consumption and generated wastewater.

Y

Generation and disposal record of ETP sludge is not maintained.
» CCA required to be amended for providing ETP discharge norms and provision
for sludge management.

5.1.3 M/S. KRISHNA COTTON PRINT, PLOT NO:800/3, OPP. BANK OF RIVER
BHADAR, JETPUR - 360370, TAL : JETPUR, DIST : RAJKOT

The unit was operational during visit. Mr. Jayantibhai S. Ramoliya- Owner of unit was
present during the visit and provided necessary information. The unit is engaged in
printing process. White fabrics, dyes and silicates are used as raw material to produce
printed cotton fabrics. GPCB has issued amended CCA on 03.12.2019 (Annexure-3).
Validity is not mentioned in the CCA. Consented capacity of the unit is 9,97,500 meters
/ month. As per record provided the unit has produced average 144999 Meters /
month printed cloth during July to November 2019.

Fresh water is sourced from bore well situated in the unit premises. Reportedly during
peak summer water requirement is fulfilled through corporation water also when the
water availability in the bore well becomes low. The unit has not obtained permission
from CGWA for extracting ground water. As per CCA, permitted industrial water
consumption is 7 KL/day. The unit has not provided any flow measurement device for
fresh water consumption and no record is available in this regard.

The unit is having 12*6=72 saree on ground floor and 12*7=84 saree on first floor
(Total - 156 hot table saree) and 03 flat belts for the printing process. Wastewater is
generated from manual washing of printing screen and table / flat belts. Separate
screen washing area is provided in the process area. Wastewater from screen and
table washing is directly discharged into ETP and wastewater from flat belt washing is
recycled and discharged into ETP once in 15 to 20 days. Wastewater from table / flat
belt washing is recycled and discharged once in 15 to 20 days. Thus the wastewater
generation occurs intermittently. As per CCA, permitted effluent generation is 7
KL/day. The unit has not provided any flow measurement device for effluent and no
record is available in this regard. However, it is informed that approximately 25 liter
wastewater is generated from 100 meter product. Considering 25 liter wastewater for
100 meter printed cloth production, average wastewater generation is 1.4 KLD during
July to November 2019 (considering 26 working days in a month). As per CETP
membership certificate, the unit is permitted for discharge of 16150 litres / day i.e.
16.15 KLD effluent.

The unit is having primary ETP to treat the generated wastewater before discharging it
to CETP channel. The ETP comprise of following units:
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Underground collection tank - Settling tank (chemical dozing) - Discharge to CETP
through open drain (C-channel).

Sludge from the settling tank is managed in sludge drying beds (02 nos.) and dried
sludge is sent to CETP storage site. As per the record, the unit has disposed 2780 Kg
sludge on 10.12.2019. Some sludge was found stored in bags. As per CCA ETP sludge
should be transported to CETP JDPA and ultimate disposal at CHWTSDF.

The inspection team has collected grab sample from inlet collection tank and final
discharge point. The analysis results are given in the table below.

Sr No. | Parameters Inlet of ETP | Outlet of ETP | CETP inlet norms

1 Percent Sodium (%) 62 62 60

2 BOD (mg/L) 480 245 350

3 COD (mg/L) 1663 914 1000
4 Colour (Pt. co.(unit)) 250 250 350

5 Fixed Dissolved Solid mg/L) 3112 2976 2100
6 Fluoride (mg/L) 1.16 1.26 5

7 Sodium Absorption Ratio 9.16 8.38 26

8 Ammonical Nitrogen (mg/L) 13.3 21.06 75

9 pH 7.04 6.67 10.5-12
10 Phenolic Compound (mg/L) 4.94 4.24 5

11 Suspended solids (mg/L) 312 214 2000
12 Sulphide (mg/L) 4.85 4.59 10
13 Temperature (°C) 26 26 <45

Note: The above sample was analyzed by GPCB

The analysis results shows that primary treated effluent is not meeting the prescribed
CETP Inlet norms for % Na, FDS and pH.

As per CCA the unit should send printed cotton to washing ghats of Jayantibhai
Shambhubhai, Arvindbhai Manjibhai Barwadiya and Pravinbhai Ukabhai.

The unit has provided one Thermic Fluid Heater of 25 Lac Kilo Cal /hour capacity. Agro
based briguette is used as fuel. Dust collector, water scrubber followed by 30 meter
stack is provided as air pollution control device (APCD). The unit has provided proper
facility for scrub water treatment and recycle. Location of porthole and approach
ladder is not proper for stack monitoring.

Conclusion:

» The unit is extracting ground water without obtaining permission from CGWA.
» No record is available for fresh water consumption and generated wastewater.
» The analysis results shows that primary treated effluent is not meeting the

prescribed CETP Inlet norms for % Na, FDS and pH.
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» CCA required to be amended for provision of validity and discharge norms.

5.1.4 M/S. A. D. TEXTILE, S.NO:- 802P, PLOT NO:- 12, TARAPARA NAGAR, BHADAR
NA SAMA KANTHE - JETPUR - 360370, TAL : JETPUR, DIST : RAJKOT

The unit was operational during visit. Mr. Dharmendrabhai of unit was present during
the visit and provided necessary information. The unit is engaged in printing process.
White fabrics, dyes and silicates are used as raw material to produce printed cotton
fabrics. CCA issued on 13.11.2017 is valid up to 24.09.2022 (Annexure-4). Consented
capacity of the unit is 250000 meters / month of printed cotton fabric. The unit has not
provided production record.

Fresh water is supplied from Jetpur-Navagadh Nagarpalika as per CCA, permitted
industrial water consumption is 2 KL/day. The unit has not provided any record of fresh
water consumption.

The unit is having 02 flat belt machines for the printing process. Wastewater is
generated from manual washing of printing screen and flat belts. Separate screen
washing area is provided in the process area. Wastewater from flat belt washing is
recycled and discharged once in 15 to 20 days. Thus the wastewater generation occurs
intermittently. As per CCA, permitted effluent generation is 2 KL/day. The unit has
provided flow meter in the effluent line to ETP but no record of flow is maintained.

The unit is having primary ETP (Photograph-17) to treat the generated wastewater
before discharging it to CETP channel. The ETP comprise of following units:

Underground collection tank (chemical dozing) - Settling tank - Discharge to CETP
through open drain (c-channel).

Sludge from the settling tank is managed in sludge drying beds (02 nos.). About 40 to

50 kg sludge was found stored in bags near ETP. It is informed that no sludge has been
disposed so far by the unit. As per CCA ETP sludge should be disposed at CHWTSDF.
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Photograph-17: ETP of the unit (M/s. A.D.Textile)

The inspection team has collected grab sample from inlet collection tank and final
discharge point. The analysis results are given in the table below.

Sr No. | Parameters Inlet of ETP | Outlet of ETP | CETP inlet norms

1 Percent Sodium (%) 54 51 60

2 BOD (mg/L) 83 54 350

3 COD (mg/L) 270 188 1000
4 Colour (Pt. co. (unit)) 40 40 350
5 Fixed Dissolved Solid mg/L) 2792 2344 2100
6 Fluoride (mg/L) 0.76 0.68 5

7 Sodium Absorption Ratio 7 6 26

8 Ammonical Nitrogen (mg/L) 4.98 4.43 75

9 pH 7.59 8.01 10.5-12
10 Phenolic Compound (mg/L) BDL BDL 5

11 Suspended solids (mg/L) 70 100 2000
12 Sulphide (mg/L) BDL 0.035 10
13 Temperature (2C) 25 25 <45

Note: The above sample was analyzed by GPCB

The CCA has not prescribed any discharge standards, however since the ETP discharge

is going to CETP, the discharge quality is compared with CETP inlet norms for
compliance. The analysis results shows that 02 parameters namely FDS and pH are not
meeting the CETP inlet norms.

As per CCA the unit should send printed cotton to washing ghat of Shantaben
Jagadishbhai.
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The unit has provided one Thermic Fluid Heater of 10 Lac Kilo Cal /hour capacity. Agro
based briquette is used as fuel. Dust collector, water scrubber followed by 30 meter
stack is provided as air pollution control device (APCD). Stack monitoring facility is
provided by the unit.

Conclusion:

» No record is available for fresh water consumption and generated wastewater.

» The unit has not provided production data.

» The analysis result shows that primary treated effluent is not meeting the
prescribed CETP Inlet norms for FDS and pH parameters.

5.1.5 M/S. VASUNDHARA TEXTILE D. & P. WORKS (R.B. PRINTS), S.N.195/93, SBS
ROAD-NAVAGADH, B/H OIL MILL, NAVAGADH - 360375, TAL : JETPUR, DIST :
RAJKOT

The unit was operational during visit. Mr. Rajesh Jarach of unit was present during the
visit and provided necessary information. The unit is engaged in printing process.
White fabrics, dyes and silicates are used as raw material to produce printed cotton
fabrics. CCA issued by GPCB on 04.09.2019 is valid up to 05.08.2024 (Annexure-5).
Consented capacity of the unit is 312500 meters / month.

The unit is located with another sister concerned M/s Vipul Processors (mercerizing
unit) in the same premises but with different CCA (detail report of M/s Vipul
Processors is given separately). The unit has provided combined production data of
both the units. It is understood that product of mercerizing unit goes to printing unit
and thus the combined production data can be equally divided to get the actual data of
one unit. As per this record, individual unit has produced average 120237 Meters /
month during October and November 2019.

Fresh water is sourced from bore well situated in the unit premises. The unit has not
obtained permission from CGWA for extracting ground water. As per CCA, permitted
industrial water consumption is 5 KL/day. The unit has provided combined water
consumption data of both sister concerned units. As per the record, average water
consumption of both units together is 33 KLD during October and November 2019
against consented limit of 5 KLD (for Vasundhara Textile) and 48.9 KLD (for Vipul
Processor) provided in separate CCA.

The unit is having 16 table and 03 flat belt machines for the printing process.
Wastewater is generated from manual washing of printing screen and table / flat belts.
Separate screen washing area is provided in the process area. Wastewater from screen
and table washing is directly discharged into ETP and wastewater from flat belt

washing is recycled and discharged into ETP once in 15 to 20 days. Wastewater from
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table / flat belt washing is recycled and discharged once in 15 to 20 days. Thus the
wastewater generation occurs intermittently. As per CCA, permitted effluent
generation is 5 KL/day. As per CETP membership certificate, the unit is permitted for
discharge of 6000 liters / day i.e. 6 KLD effluent.

Combined ETP is provided for both the units. The unit is discharging the primary
treated effluent to CETP through tankers. Record of tankers is maintained in a register.
As per record, average effluent disposal to CETP (both units together)is 25.8 KLD
during 14 to 30 November 2019 against consented limit of 5 KLD and 48.9 KLD
provided in separate CCA of two sister concerned units.

The ETP comprises of following units:

Collection tank (2 nos., pH adjustment is done with acid) - Chemical dozing channel
(zigzag type) - Clarifier - Discharge to CETP through tankers.

Sludge from the clarifier is managed through filter press (01 no.) and dried sludge is
sent to CETP-JDPA storage site. As per the record, the unit has disposed 850 Kg sludge
on 18.12.2019. Some sludge was found stored in bags near ETP. Ultimate disposal
condition for ETP sludge is required to be mentioned in the CCA.

The inspection team has collected grab sample of effluent from inlet collection tank
and clarifier unit of ETP. The analysis results are given in the table below.

Sr No. | Parameters Inlet of ETP | Outlet of ETP | CETP inlet norms

1 Percent Sodium (%) 85 92 60

2 BOD (mg/L) 3820 1390 350

3 COD (mg/L) 15986 6303 1000
4 Colour (Pt. co.(unit)) 250 200 350

5 Fixed Dissolved Solid mg/L) 29350 17794 2100
6 Fluoride (mg/L) 3.6 2.96 5

7 Sodium Absorption Ratio 61 96 26

8 Ammonical Nitrogen (mg/L) 26.61 24.39 75

9 pH 12.54 6.63 10.5-12
10 Phenolic Compound (mg/L) 3.13 2.18 5

11 Suspended solids (mg/L) 1062 696 2000
12 Sulphide (mg/L) 8.33 1.52 10
13 Temperature (2C) 20 20 <45

Note: The above sample was analyzed by GPCB

The analysis results shows that primary treated effluent is not meeting the prescribed
discharge standard for %Na, BOD, COD, FDS, SAR and pH parameters.

As per CCA the unit should send printed cotton to washing ghat of Navinsinh Kirtisinh
Chudasama.
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One common Thermic Fluid Heater of 15 Lac Kilo Cal /hour capacity is provided to
cater the heat requirement of both the sister-concerned units. Imported coal / agro
based briquette is used as fuel. As per the undertaking submitted by the sister-
concerned unit M/s Vipul Processors in GPCB, the responsibility for air pollution
control from thermic fluid heater lies with M/s Vasundhara Textile. Multi cyclone dust
collector, water scrubber followed by 30 meter stack is provided as air pollution
control device (APCD). The unit has not provided proper approach ladder and platform
for stack monitoring.

As per the CCA issued to the unit, there shall be no process as well as flue gas emission.
This CCA condition needs to be amended as per actual status.

Conclusion:

» The unit is extracting ground water without obtaining permission from CGWA.

» Record of production, water consumption and wastewater generation are not
maintained unit wise for both the sister concerned units leading difficulty in
verification with individual consented figure.

» Primary treated effluent is not meeting the prescribed discharge standard for
%Na, BOD, COD, FDS, SAR and pH parameters.

» CCA required to be amended for including the provisions of Air Act as per
actual status and ultimate disposal condition for ETP sludge.

» Proper approach for stack monitoring is not provided.

5.1.6 M/S. VIPUL PROCESSORS (TENANT: R.B. PROCESSOR), S.N.195/93, SBS ROAD-
NAVAGADH, B/H OIL MILL, NAVAGADH - 360375, TAL : JETPUR, DIST : RAJKOT

The unit was operational during visit. Mr. Rajesh Jarach of unit was present during the
visit and provided necessary information. The unit is engaged in mercerizing process.
Grey fabrics, caustic, soda ash and other bleaching chemicals are used to produce
washed grey / white cotton fabrics. CCA issued by GPCB on 21.10.2019 is valid up to
30.09.2024 (Annexure-6). Consented capacity of the unit is 112500 meters / month
printed cotton fabrics / washed grey cotton fabric. The unit representative has
provided single production data of both the sister concerned units. It is understood
that product of M/s Vipul Processor is raw material for M/s. Vasundhara Textile and
therefore the total production is divided equally to obtain individual production figure.
As per record, individual unit has produced average 120237 Meters / month during
October to November 2019.

Fresh water is sourced from bore well situated in the unit premises. The unit has not
obtained permission from CGWA for extracting ground water. As per CCA, permitted

industrial water consumption is 48.9 KL/day. The unit has provided combined water
Page 23 of 81



consumption data of both sister concerned units. As per the record, average water
consumption of both units together is 33 KLD during October and November 2019
against consented limit of 5 KLD (for Vasundhara Textile) and 48.9 KLD (for Vipul
Processor) provided in separate CCA.

The unit is having one set of mercerizing machine with washing facility (as per the
process flow diagram given above in the beginning of the report). The unit has
provided Caustic Recovery Plant (CRP) (Photograph-18) to reuse the wastewater
generating from caustic treatment process (10 — 12 Todal caustic solution is
concentrated to 35 — 38 Todal solution). The unit is maintaining the record of CRP in a
register. GPCB may verify the record of CRP randomly by comparing it with data of
wastewater disposed to CETP before and after installation of CRP to ensure full
operation of CRP.

Photograph-18: Caustic Recovery Plant (CRP) installed in the unit (M/s. Vipul Processor-Tenant:
R.B. Processor)

The wastewater generated from other washing / bleaching process is treated in ETP.
As per CCA, permitted effluent generation is 48.9 KL/day.

Combined ETP is provided for both the units. The unit is discharging the primary
treated effluent to CETP through tankers. Record of tankers is maintained in a register.
As per record, average effluent disposal to CETP (both units together) is 25.8 KLD
during 14 to 30 November 2019 against consented limit of 5 KLD and 48.9 KLD
provided in separate CCA of two sister concerned units.
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Combined ETP is provided for both the units. Details of ETP and sample analysis are
described in the previous unit report.

As described in the para 5.1.5, one common Thermic Fluid Heater of 15 Lac Kilo Cal
/hour capacity is provided to cater the heat requirement of both the sister-concerned
units. As per the undertaking submitted by the sister- concerned unit M/s Vipul
Processors in GPCB, the responsibility for air pollution control from thermic fluid
heater lies with M/s. Vasundhara Textile. As per the CCA issued to the unit, there shall
be no process as well as flue gas emission.

Conclusion:

» The unit is extracting ground water without obtaining permission from CGWA.

» Record of production, water consumption and wastewater generation are not
maintained unit wise for both the sister concerned units leading difficulty in
verification with individual consented figure.

» Primary treated effluent is not meeting the prescribed discharge standard for
%Na, BOD, COD, FDS, SAR and pH parameters.

5.1.7 M/S. WASHING GHAT OF N. K. ENTERPRISE, S.NO.147, VILL: BAVAPIPALIA,
TAL: JETPUR, BAVAPIPALIYA - 360370, TAL : JETPUR, DIST : RAJKOT

The unit was not operational during visit, reportedly due to non-availability of raw
material. Mr. Rajendrabhai, Supervisor of unit was present during the visit and
provided necessary information. The unit is engaged in washing of printed material.
Water and soap material are used for the washing process. The unit is having
automatic washing facility comprising of Soaper Machine, Dryer and Stanter Machine
(process flow diagram is given in the beginning of this report). CCA issued by GPCB on
03.12.2015 is valid up to 12.10.2020 (Annexure-7). Consented capacity of the unit is
1200000 meters/ month. As per CCA, the unit receives printed fabric from 11 printing
units. Record keeping for material received from different units is not proper.

Fresh water is sourced from bore well situated in the unit premises. The unit has not
obtained permission from CGWA for extracting ground water. As per CCA, permitted
industrial water consumption is 149 KL/day. The unit has not provided any flow
measurement device for fresh water consumption and no record is available in this
regard.

ETP is provided to treat the wastewater generated from the soaper machine. The ETP
was not operational during the visit. The ETP comprises following units;
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Underground collection tank - Holding cum settling tank - Discharge to CETP of
Bhatgam.

One filter press is provided to manage the sludge from settling tank.

The operational condition of ETP appeared defunct. The unit representative could not
even explain the systematic flow of effluent in ETP. Although there was no flow in ETP
during visit, however highly alkaline wastewater was found stored in a concrete tank
constructed in the ETP area(which is not part of ETP) (Photographs-19& 20). No
satisfactory explanation was given by the unit representative for storing the
wastewater in the concrete tank. The inspection team collected grab sample of the

stored sample, analysis results are as follows

Sr No. | Parameters Collected from U/G CETP inlet norms
Tank near filter
press
1 Percent Sodium (%) 99 60
2 BOD (mg/L) 38 350
3 COD (mg/L) 173 1000
4 Colour (Pt. co.(unit)) 50 350
5 Fixed Dissolved Solid mg/L) 8758 2100
6 Fluoride (mg/L) 2.68 5
7 Sodium Absorption Ratio 158 26
8 Ammonical Nitrogen (mg/L) 2.77 75
9 pH 10.55 10.5-12
10 Phenolic Compound (mg/L) BDL 5
11 Suspended solids (mg/L) 122 2000
12 Sulphide (mg/L) 0.411 10
13 Temperature (2C) 23 <45

Note: The above sample was analyzed by GPCB

The analysis results were compared with CETP inlet norms for reference. The result

shows that %Na, FDS and SAR parameters are not meeting the norms.
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hotograph-ZO: Alkaline wastewater stored in isolated U/G tank

The unit is having one Thermic Fluid Heater of 10 Lac Kilo Cal. / hour and one steam
boiler of 2 TPH capacity. Coal is used as fuel. Dust collector is provided with each boiler
as APCD. Stack monitoring facility like approach ladders, platform are not proper.

Conclusion:

» The unit is extracting ground water without obtaining permission from CGWA.
Record keeping for material received from different units is not proper.

Record of water consumption and wastewater generation are not maintained.
Operational status of ETP appears defunct.

Wastewater was found stored in an isolated underground tank which is not
meeting the CETP inlet norms for %Na, FDS and SAR parameters.

YV V V V
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5.1.8 M/S. WASHING GHAT OF SHRI DINESHBHAI KADWABHAI, PLOT NO:129P2,
BAVAPIPALIYA, BAVAPIPALIYA - 360370, TAL : JETPUR, DIST : RAJKOT

The unit was operational during visit. Mr. Dineshbhai Kadwabhai, owner of unit was
present during the visit and provided necessary information. The unit is engaged in
manual washing of printed material. Water and soap material are used for the washing
process. There are 14 Kundi for washing (volume of one kundi is 16 Feet3 and caters 50
sarees at a time) (Photograph-21) followed by manual sun drying. CCA issued by GPCB
on 22.02.2018 is valid up to 01.04.2023 (Annexure-8). Consented capacity of the unit is
550000 meters / month. As per CCA, the unit receives printed fabric from 09 printing
units. Record keeping for material received from different units is not maintained.

/l'\ s % o= 3 - X .

Photograph-21: Manual washing ghat

Fresh water is sourced from bore well. The unit has not obtained permission from
CGWA for extracting ground water. As per CCA, permitted industrial water
consumption is 95 KL/day. The unit has not provided any flow measurement device for
fresh water consumption and no record is available in this regard.

Primary ETP is provided to treat the wastewater generated from the washing process.
The ETP comprises following units:

Collection tank (02 nos.) = Holding cum settling tank = Discharge to CETP of Bhatgam.
04 Sludge Drying Beds (SDBs) are provided to manage the sludge. The condition of SDB
appears unused. No sludge was observed at site. The unit has no record for disposal of

sludge. The ETP is serving the purpose of collection of effluent and discharging to CETP.
There is no record for effluent disposed to CETP.
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Phtograph-23: Uns sludge rying beds

The inspection team collected grab sample of effluent from inlet collection tank and
settling tank. The analysis results are as follows:

Sr No. | Parameters Inlet of ETP | Outlet of ETP | CETP inlet norms
1 Percent Sodium (%) 99 99 60

2 BOD (mg/L) 19 33 350
3 COD (mg/L) 88 152 1000
4 Colour (Pt. co.(unit)) 150 150 350
5 Fixed Dissolved Solid mg/L) 4956 8402 2100
6 Fluoride (mg/L) 2.72 2.88 5

7 Sodium Absorption Ratio 99 187 26

8 Ammonical Nitrogen (mg/L) 0.277 0.277 75

9 pH 10.75 11.1 10.5-12
10 Phenolic Compound (mg/L) BDL BDL 5

11 Suspended solids (mg/L) 80 86 2000
12 Sulphide (mg/L) BDL BDL 10
13 Temperature (2C) 26 26 <45

Note: The above sample was analyzed by GPCB
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The analysis results shows that primary treated effluent is not meeting the CETP inlet
norms for %Na, FDS and SAR parameters.

Conclusion:

» The unit is extracting ground water without obtaining permission from CGWA.
Record keeping for material received from different units is not proper.

Record of water consumption and wastewater generation are not maintained.
The analysis results shows that primary treated effluent is not meeting the
CETP inlet norms for %Na, FDS and SAR parameters.

Y V V

5.1.9 M/S. WASHING GHAT OF TANISHK PRINT, S.NO. 146/P1/P1, PLOT NO. 5,6,7,

VILL: BAVAPIPALIYA, TAL: JETPUR, BAVAPIPALIYA - 360370, TAL : JETPUR,
DIST : RAJKOT

The unit was found closed during the visit. The main entrance gate was found
closed and no person was available at site. The CCA obtained from GPCB office
shows that the unit is automatic washing facility with soaper machine. The CCA
issued on 01.08.2016 is valid up to 14.07.2021 (Annexure-9). Consented capacity of

the unit is 1017500 Meters/Month. As per CCA, primary treated effluent shall be
discharged to CETP of Bhatgam.

Other details were not available as the main entrance gate was found locked.

Photograph-24: Closed gates of unit
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5.1.10 M/S. WASHING GHAT OF KAMUBEN BHIKHUBHAI KHANT, S.NO. 119,, VILL:
BHATGAM, BHATGAM - 362030, TAL: BHESAN, DIST: JUNAGADH

The unit was not operational during visit and no person was available on site. The
unit has manual washing facility. The CCA of the unit is obtained from GPCB office.
CCA issued on 23.11.2016 is valid up to 23.10.2021 (Annexure-10). Consented
capacity of the unit is 571250 Meters/Month. As per CCA, primary treated effluent
shall be discharged to CETP of Bhatgam. It is observed during visit that primary
effluent treatment system is provided which comprises of following units;

Collection tank - Holding tank - Discharge to CETP of Bhatgam.
No system was observed in place for sludge management.
Other details were not available as no person was available at site.

5.1.11 M/S. WASHING GHAT OF PRAVINBHAI BHANUBHAI KHANT, S.NO. 120, VILL:
BHATGAM, BHATGAM - 362030, TAL: BHESAN, DIST: JUNAGADH

The unit was not operational during visit and no person was available on site. The
unit is manual washing facility. The CCA of the unit is obtained from GPCB office.
CCA issued on 06.12.2015 is valid up to 01.11.2020 (Annexure-11). Consented
capacity of the unit is 1171250 Meters/Month. As per CCA, primary treated
effluent shall be discharged to CETP of Bhatgam. It is observed during visit that
primary effluent treatment system is provided which comprises of following units;

Collection tank - Holding tank - Discharge to CETP of Bhatgam
No system was observed in place for sludge management.

Bore well was also observed in the unit. Other details were not available as no
person was available at site.

5.1.12 M/S. WASHING GHAT OF PRAVINBHAI UKABHAI RADADIYA, PLOT NO:246P1,
BAVAPIPALIYA, BAVAPIPALIYA - 360370, TAL : JETPUR, DIST : RAJKOT

The unit was found closed during the visit. The entry gate to the process area was
found closed and no person was available at site. The CCA obtained from GPCB
office shows that the unit is automatic washing facility with soaper machine. The
CCA issued on 13.08.2018 is valid up to 17.07.2023 (Annexure-12). Consented
capacity of the unit is 15,67,500 Meters/Month. As per CCA, primary treated
effluent shall be discharged to CETP of Bhatgam.
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The inspection team observed that primary treatment system is provided by the
unit. Some sludge was observed in the sludge drying beds (04 Nos.). Bore well was
also observed in the unit premises. Other details were not available as no person
was available at site.

5.1.13 M/S. WASHING GHAT OF SHANTABEN JAGADISHBHAI PLOT NO:129P5,
BAVAPIPALIYA, BAVAPIPALIYA - 360370, TAL: JETPUR, DIST : RAJKOT

The unit was not operational during visit and no person was available on site. The
unit is manual washing facility. The CCA of the unit is obtained from GPCB office.
CCA issued on 09.06.2017 is valid up to 15.05.2022 (Annexure-13). Consented
capacity of the unit is 775000 Meters/Month. As per CCA, primary treated effluent
shall be discharged to CETP of Bhatgam. It is observed during visit that primary
effluent treatment system is provided which comprises of following units;

Collection tank - Holding tank - Discharge to CETP of Bhatgam.

04 Sludge Drying Beds (SDBs) are provided to manage the sludge. The condition of
SDB appears unused. Other details were not available as no person was available at
site.

5.2 FINDINGS BASED ON VISIT TO C-CHANNEL AND COLLECTION SUMPS/
PUMPING STATIONS

During 1996, the JDPA has constructed open C-channel of about 37 Kms length of
about 2 feet width covering the Jetpur area for the collection of effluent from the
industrial member units through gravity, which is still being used for collection of
effluent. 2 pumping stations (main pumping station in the bed of Bhadar River and
another pumping station at Sarang Nalla near Chamrajpur Road) have been provided
by JDPA for the pumping of effluent from the collection sumps to the CETP.
Photographs — 25, 26, 27 & 28 shows open C-channels at few locations provided for
collection and conveyance of effluent. The C-channel was constructed for the
conveyance of effluent through gravity. However, due to the increase in population
and development of residential dwellings amidst the industrial units, domestic sewage
is also being discharged into the C-channel. Therefore, the C-channel conveys the
mixture of effluent and sewage to the collection wells & in turn to CETP. Photographs—
29 & 30 shows the collection sump and the small pumping station at Sarang nallah
near Chamraipur Road, which leads to nearby open channel ultimately meets to
collection sump at Bhadar River Bed.
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The small c-channels are connected to main channels which are connected to the
collection wells located on the west bank of Bhadar River opposite to the Bhadar
pumping station. The effluent sewage mix which is conveyed through c-channel by
gravity is collected in the collection wells (located on west bank of River) and from
there it is conveyed to the collection sumps (two collection sumps of 5000m3 each
which are interconnected) located on opposite side (east bank of River adjacent to the
pumping station) through closed pipeline across the River. The collection sumps are
connected to a pumping sump from where it is pumped to CETP. The pumping station
(located on the east bank of Bhadar River) pumps the effluent-sewage mix through
closed pipeline to the CETP of JPDA at Narsang Tekari which is located at about 3 Kms
from the pumping station. The pumping station has been provided with two stages of
pumping for pumping the effluent-sewage mix received in the collection sumps to
CETP. The first stage (main pumping) pumping consists of 6 pumps (3 Nos. of 35 HP
capacity each and 3 nos. of 25 HP capacity each) and second stage (booster pumping)
pumping consists of 6 pumps (3 Nos. of 75 HP capacity each and 3 nos. of 65 HP
capacity each). The pumping station has an installed capacity of 13MLD. Photograph-
31 & 32 shows the main collection tank and pumping station on the bank of Bhadar
River respectively.

Photograph-25: open c-channel near Sarang Photograph-26: o.,ben &—chc;nnel near Sarahg
nallah area nallah area
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Photograph-27: open c-channel behind Photograp-28: open c-channel behind

Gondra area Gondra area

Photograph-29: Collection tank nearFSarang
Nallah nallah
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Photograph-32: Mai umping station on bank of Bhadar River

During the visit on 20.12.2019, the collection sump of the main pumping station was
receiving effluent-sewage mix through the c-channel. The visiting team collected
sample from the collection sump of the main pumping station located in the bank of
Bhadar River during the visit on 20.12.2019. The analysis results of the sample
collected from the collection sump is given in table below.

Table: Analysis results of sample collected from the collection sump of pumping station at
Bhadar River on 20.12.2019

Sl. No. Parameters Collection sump of CETP- Standard (inlet
JDPA standard of CETP)

1 pH 6.98 10.5-12.0

2 Colour 800 350

3 Temp. 24°C <450 C

4 TSS 220 2000

5 CoD 900 1000

Page 35 of 81




6 BOD 212 350
7 FDS 2265 2100
8 Sulphide 5.12 10

9 NHz-N 225 75
10 SAR 6.52 26
11 % Na 36.56 60
12 Phenols 0.90 5

Note:
i.  The above sample was analyzed by CPCB- Vadodara
ii.  All concentrations are expressed in mg/l, except pH, colour, Temp, %Na and SAR. Colour is
expressed in Pt-Co scale and temperature is expressed in °C.

The analysis results of the sample collected from the collection sump (located on bed
of Bhadar River) of CETP of JDPA are compared with the inlet standards of CETP of
JDPA. The analysis results shows that few parameters like pH, colour and FDS are not
meeting the CETP inlet standards as prescribed in CCA.

5.3 FINDINGS BASED ON VISIT TO COMMON INFRASTRUCTURES (CETPs & STPs)

Common Effluent Treatment Plants (CETP) are provided at Jetpur and Bhatgam to treat
the effluent generated from dyeing and printing units and washing ghats. As
mentioned at Section 5.2, the sewage is mixed with the effluent and treated at the
existing CETP & STP of JDPA. CETP at Bhatgam is provided exclusively for treatment of
wastewater generated from the washing ghats. CETP at Dharewshwar GIDC is meant
for treating wastewater from 23 units located in GIDC Dhareshwar. In addition, one
STP and one CETP is in the under construction.

List of CETP and STP operational or in the process of construction in Jetpur, Bhatgam
and Navagadh area is given below:

S. CETP/STP Capacity | Member Units
No.
1 M/s CETP-JDPA Dyeing and Printing 7 MLD 1424
Association, Jetpur
2 STP of Jetpur Dyeing & printing association, 6 MLD -
Jetpur
3 CETP of Shri Dhreshwar GIDC Vistar 0.091 23
Association, Jetpur MLD
4 CETP for Washing Ghat of Bhatgam and 30 MLD 192
Bavapipaliya, Bhatgam
5 CETP for Washing Ghat of Dedri & Monpar 20 MLD Under
Construction
6 STP of Jetpur-Navagadh Nagarpalika 23.5 MLD | Under
Construction
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Map showing location of all the CETPs and STP as mentioned in above table is
shown below at Image-2:
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Image-2: Locations of CETPs & STPs marked on Google image

5.3.1 M/S. CETP-JDPA DYEING AND PRINTING ASSOCIATION, JETPUR

The CETP of JDPA has obtained CCA from GPCB vide no AWH-93800 dated: 20.06.2018
for the operation of CETP (7 MLD), with the validity up to 10.04.2023. The JDPA has
provided a STP of 6 MLD capacity in the same premises of CETP for the treatment of
sewage. GPCB has issued CCA to JPDA for the operation of 6MLD STP vide consent
order no.WH-99391, dated: 14.12.2019 with a validity of up to 01.12.2023.

However, presently the CETP & STP are treating the mixture of effluent — sewage
which is being received through the common collection/ conveying system. Since there
is no separate sewage collection system in Jetpur and the sewage is also being
collected and conveyed in the same c-channel meant for effluent, the sewage &
effluent are collected and mixed at the initial stage in the c-channel itself.

The collection sumps near the pumping station receive the effluent-sewage mix which
is directly pumped to common collection tank in the CETP. The collected effluent-
sewage mix in the common collection tank passes through the Oil & Grease trap and
then it is distributed to CETP & STP after adding the Sulphuric acid for neutralization.
The CETP & STP have the same treatment units. The Flow diagram of the CETP and STP
prepared by the visiting team is given in Diagram-1:
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Effluent & Sewage collected in the open c-channel from industries and residential

Pumping station (managed by JDPA)

v

Conveyed through Closed pipeline of about 3 Kms distance

Common collection Tank

M
Oil & Grease trap
v
Sulphuric Acid Dosing
Flash mixer-1 (Oxyfloc dosing) Flash mixer-1 (Oxyfloc dosing)
Micro plus Dosing (for colour removal) Micro plus Dosing (for colour removal)
Flash mixer-2 (Poly electrolyte dosing) Flash mixer-2 (Poly electrolyte dosing)

"

Primarv Clarifier Primary Clarifier

Aeration tank Aeration tank

T v

Secondary Clarifier Secondarv Clarifier
Outlet to Fatal Talav Outlet to Fatal Talav

Diagram-1: Flow diagram of the CETP & STP in Jetpur managed by JDPA (Jetpur Dyeing
and Printing Association)

The aerial view of the CETP and STP of JDPA is given below in the Image-3.The Fatal
Talav is also visible located adjacent to CETP and STP in the image.

Page 38 of 81



v
Ganesh'Rrint
qe

-

Image-3: erial View of

CETP and STP of JDPA marked onGoogIe ap

The detailed report of CETP is given below:

1. | Name / address of CETP M/s CETP-JDPA Dyeing and Printing Association
S. No. 782 & 783, Nursang Tekri
Jetpur — 360370
Ta-Jetpur, Dist - Rajkot
2. | Year of | 1991
establishment/commissioning of
CETP
3. | Area occupied by CETP (plot area) About 14 acres (CETP+STP of JDPA)
4. | Total no. of staff (including Total staff — 30 (CETP+STP of JDPA)
operational & skilled persons):
5. | Contact person (Name, Designation, | Praveenbhai Gondaliya
and Contact No., FAX, E-mail): 9825537088
6. | Status of CETP: operational or Operational
closed (if closed since when):
7. | Consents& Authorization:
e Valid up to:
P CCA valid upto10/04/2023 (Annexure-14)
e Applied (date of
application):
8. | Industrial area/estate (s) connected

to CETP:

Dyeing and Printing industries located at Jetpur
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9. | Type of industries in the connected industrial areas:
Industrial Type of Industries No. of
Area/Estate industries
Jetpur Dyeing and printing units & 1424
Mercerizing units
10/ Method of collection of effluent Effluent from dyeing and printing units along
(pipeline/tanker): with sewage of the city is collected through
open drains (c-channels) and stored at central
collection tank. From central collection
tank/sump combined effluent and sewage is
pumped to CETP.
e If collection is by tankers, Effluent generated from Mercerizing units is
average no. of tankers/day: | collected through tankers. Effluent from 60 to
70 tankers per day is received at CETP.
e Capacity of tankers, m3:
20KL
11| Details of flow meters (Type, Electromagnetic flow meters are installed at:
location and operational status): 1. Combined Inlet of CETP & STP
P ' 2. Outlet of CETP
12| Installed treatment capacity(MLD) 7 MLD
P ity (MLD
resent treatment Capacity ( ) As per the datasheet for the month of
November the Avg. effluent received at the
CETP is about 6 MLD
13| Wastewater if bypassed from CETP: | At the time of visit, no wastewater was found
e Flow/volume of wastewater bypassed.
bypassing treatment units in
CETP:
14| Treatment units and process flow diagram of CETP:

The effluent from the dyeing and printing units and the sewage pumped from the
common collection pumping station to the CETP and STP premises and has provided
Common collection Tank followed by Qil & Grease Trap. After O&G trap, Suphuric acid
is dosed to neutralize the effluent and the wastewater is divided into two streams and
sent to CETP and STP for further treatment.

CETP has provided primary and secondary treatment. The following treatment units
are provided in the CETP:

Neutralization Tank = Flash Mixer-1 (Oxyfloc Dosing) = Flash Mixer-2 (Microplus &
Polyelectrolyte Dosing) = Primary Clarifier > Aeration Tank = Secondary Clarifier >
Outlet to Fatal Talav (Collection Pond)
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Sludge collected from CETP and STP is pressed in the filter press (Total 06 nos., out of
which 05 were operational) and sludge drying beds (03 Nos.) are provided. The sludge
generated from filter press and sludge drying beds is disposed at CHWTSDF M/s
Suarashtra Enviro Projects Pvt. (SEPPL), Kutch and at M/s Ecocare Infrastructure Pvt.
Ltd., Surendranagar. Huge quantity of sludge was found stored on ground without
providing any lining. Both STP and CETP of JDPA has common power supply.

Details of chemicals used:

No. | Name of chemical Quantity,
kg/month
1 Sulphuric Acid 77,000

(Added before the effluent + sewage is divided to
CETP and STP for treatment)

2 Oxyfloc 1,44,000
3 Polyelectrolyte 125
4 Microplus 7480
Sludge Management: 70 MT/ Month (combined sludge generate from

CETP & STP of JDPA)
Quantity of sludge generation
/Month: Disposed at CHWTSDF M/s Suarashtra Enviro
Projects Pvt. (SEPPL), Kutch and at M/s Ecocare
Infrastructure Pvt. Ltd., Surendranagar.

Mode of sludge disposal:

Conveyance system for disposal of | Treated wastewater is discharged in the pond

treated wastewater: (Drains/ (Fatal Talav) along with Treated effluent from
Pipeline) STP, located adjacent to CETP & STP premises.
Method of treated wastewater Reportedly treated wastewater is used for
disposal: (River/ Land/ Marine/ irrigating the agriculture land located in the
Others (Specify)) surrounding of the CETP

Design / consented parameters and monitoring results

SI. | Parameter | Common CETP Outlet CETP OCEM

No |s Inlet of CETP | Inlet Concentratio | outlet Svalue
& STP Standar | n Standar
Concentratio | d d
n

1 pH 6.52 10.5 - 7.53 6.50 - 7.52

12.0 9.00

2 Colour 1000 350 200 100 --

3 Temp. 24°C <45°C 24°C <40°C --

4 TSS 283 2000 49 100 -

5 CcoD 1525 1000 327 250 207

6 BOD 496 350 49.3 100 --

7 FDS 5256 2100 6072 2100 -

8 Suplhide -- 10 0.95 2 --

9 NHs-N 23.8 75 12.7 50 --
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10 | SAR 37.97 26 40.58 26 --

11 | % Na 86.45 60 87.45 60 --

12 | Phenols 0.54 5 0.18 1 --

13 | O&G 18 20 2.6 10 --
Note:

i. The above sample was analyzed by CPCB- Vadodara
ii.  All concentrations are expressed in mg/l, except pH, colour, Temp, %Na and SAR.
Colour is expressed in Pt-Co scale and temperature is expressed in °C.

The analysis results show that the concentration of pH, Colour, COD, BOD, FDS, SAR
and Percent Sodium (% Na) found exceeding the CETP inlet norms prescribed by GPCB.
Also, the concentration values of Colour, COD FDS, SAR and Percent Sodium (% Na)
found exceeding the CETP outlet norms prescribed in CCA.

20

OCEMS Details:

Status of installation at Inlet and
Outlet

Installed OCEMS at Outlet of CETP for two (02)
parameters pH and COD

Parameters for which OCEMS is
installed

pH & COD

Observed values during the visit

Raw effluent: NA
Treated effluent:
pH: 7.52

COD: 207

Availability of flow meters,

connectivity & readings during visit:

Flow meters are provided at the inlet and
outlet of CETP

Inlet: Not displayed

Outlet: 157 m3/hr

Status of connectivity of OCEMS
with CPCB & SPCB

CETP has installed pH and COD Analysers at
CETP Outlet and transmitting the data to CPCB
through M/s Nevco Engineers Portal.

The flow meter data is not transmitted to
CPCB.

21

e Capital cost with break-up of
sources of funds:
(Combine cost of both CETP
and STP of IDPA)

e Operational Cost:

e Cost sharing basis among
member units:

Total Cost : 6,61,45,010/-
Contribution from member units : 6,35,40,010/-
Subsidy from Govt. : 26,05,000/-

1.08 crores/month

Cost is shared among the member units based
on the type of unit as mentioned below:
S. Type of | Installation | Charge
No. | Unit of saree per saree/
month
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1 Cold 72,510 30
saree

2 Hot 8,663 521
Saree

3 Machine | 24,450 831
Saree

4 Jet 25 3,500
Dyeing

5 Process 34 1,11,000
house

22

Observations:

1.

The common collection tank located in CETP gets the mixture of effluent and
sewage pumped from the pumping station located at the Banks of the Bhadar
River and pumping station at Sarang Nalla near Chamrajpur Road, which leads
to nearby open channel ultimately meets to collection sump at Bhadar River
Bed.. A separate effluent collection sump is provided near the CETP to collect
the effluent generated from mercerizing unit through road tankers and this
effluent is also pumped to the common collection tank of CETP. This Combined
effluent-sewage is treated separately in CETP and STP after Oil & grease
removal.

The wastewater samples were collected at the common inlet of CETP and STP
and at Outlet of CETP The analysis results show that the concentration of pH,
Colour, COD, BOD, FDS, SAR and Percent Sodium (% Na) found exceeding the
CETP inlet norms prescribed in CCA. Also, the concentration values of Colour,
COD FDS, SAR and Percent Sodium (% Na) found exceeding the CETP outlet
norms prescribed in CCA.

CETP has provided primary and secondary treatment units. The treated
effluent from CETP and STP is discharged into a pond known as ‘Fatal Talav’ as
shown in the photograph — 33 and 34. The treated effluent from Fatal Talav is
reportedly used for irrigation in the agricultural land near the CETP. The
CETP/STP shall have to submit study report from recognized University
regarding effect of wastewater to the irrigation land.(CCA condition no. 3.35)

Photograph-33: Fatal Talav- Treated effluent (CETP & STP) storage tank
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Photograph-34: Fatal Talav- reatéd eflunt (ETPA& STP)sorag tank

Samples of Wastewater in Fatal Talav was collected during the visit and the analysis
result of the same is mentioned below:

Sl. Parameters | Concentration | CETP

No. Discharge
Standard

1 pH 7.49 6.50—-9.00

2 Colour 300 100

3 Temp. 23°C <40°C

4 TSS 92 100

5 coD 302 250

6 BOD 37.7 100

7 Suplhide 0.95 2

8 NHs-N 12.2 50

9 SAR 50.35 26

10 % Na 90.58 60

11 Phenols 0.16 1

Note:
i.  The above sample was analyzed by CPCB- Vadodara
ii.  All concentrations are expressed in mg/l, except pH, colour, Temp, %Na and SAR.
Colour is expressed in Pt-Co scale and temperature is expressed in °C.

4. There are no standards prescribed for water/wastewater in the pond, since
the pond water is used for irrigation, the results are compared with the CETP
outlet norms. The analysis results shows that the concentration values of
Colour, COD, SAR and Percent Sodium (% Na) is found exceeding the CETP
Outlet norms (disposal into pond) prescribed by GPCB.

5. GPCB has issued Closure Direction under Section 33(A) of The Water
(Prevention & Control of pollution) Act-1974, dated 16/08/2019. Thereafter,
the GPCB has granted Revocation to the CETP for five (05) times each for 3
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months period vide Revocation Directions issued dated 12/09/2019,
19/02/2019, 24/07/2019, 21/08/2019 and 13/12/20109.

At the time of visit, all the units of CETP were operational, except sludge
thickener & filter Press.

It was observed during the visit that the huge quantity of Sludge generated
from CETP and STP has been stored without dewatering on open land in the
CETP area. Huge quantity of Sludge (More 100 MT), without dewatering was
found stored in the premises, inside the temporarily constructed soil bunds
and on kaccha land as shown in the photograph-35 to 38:

2

b

Photgraph-36: Slge stored on kaccha land
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Photograph-38: Sludge disposed near sludge thickener

8. At the time of visit sludge was not found stored in the designated sludge
storage shed and the shed was found used as a store room of the construction
material as shown in the photograph-39.

Page 46 of 81




Photograph-39: Sludge storage shed

9. As per the manifest submitted, the CETP & STP has disposed 624.482 MT of
ETP sludge in CHWTSDF in one year.

10. CETP collects the hazardous waste from its member units and in turn disposes
it to CHWTSDF. But CETP has not obtained authorization for collecting and
disposing the hazardous waste from its member units.

11. Reportedly CETP is using Spent Sulphuric Acid to adjust the pH, procured from
industries without obtaining permission/authorization from GPCB.

12. The Jetpur Dyeing & Printing Association has submitted the undertaking
(dated 09/08/2019) to GPCB mentioning that the association has instructed all
the units to operate on 50% production capacity, but the CETP and STP are still
running on full load at 50% production capacity.

26| Date of Inspection: 19/12/2019
27| Relevan

Pl;gtograp

t photographs:

0: Collection and pumping
station exclusively for effluent from | sewage collection tank
mercerizing units

2

Phogrpah-41: Common Raw effluent and
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Photograph-42: Primary Clarifier

Aretaing tank of CETP

and | Photograph-43: Common Sludge thickner of
CETP and STP

5.3.2 M/S. STP OF JETPUR DYEING & PRINTING ASSOCIATION, JETPUR

As mentioned at section 5.3.1 of this report, CETP & STP are treating the effluent —
sewage mix which is being received through the common collection/ conveying
system. The JDPA has provided a STP of 6 MLD capacity in the same premises of CETP
for the treatment of sewage. GPCB has issued CCA to JPDA for the operation of 6MLD
STP vide consent order no.WH-99391, dated: 14.12.2019 with a validity of up to
01.12.2023. The flow diagram of STP is as shown in diagram-1 and aerial view of the
CETP and STP of JDPA is shown in Image-3 at Section 5.3.1 of this report.

The detailed report of STP is given below:

1. Name / address of STP M/s STP of JDPA Dyeing and Printing
Association
Plot No. 782/p, 783/p
Nursang Tekri
Jetpur — 360370
Ta-Jetpur, Dist - Rajkot
2. Year of establishment/commissioning of | 2014
STP
3. Area occupied by STP (plot area) About 14 acres (CETP+STP of JDPA)
4, Total no. of staff (including operational Total staff — 30 (CETP+STP of JDPA)
& skilled persons):
5. Contact person (Name, Designation, and | Praveenbhi Gondaliya

Contact No., FAX, E-mail):

9825537088
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6. Status of STP: operational or closed (if Operational
closed since when):
7. Consents& Authorization:
CCA wvalid wup to 01/12/2023
e Validupto: (Annexure-15)
8. Area connected with STP Sewage from Jetpur
9. Type of industries in the connected industrial areas:
Industrial Type of Industries No. of industries
Area/Estate
Jetpur Dyeing and printing units & 1424
Mercerizing units
Jetpur Sewage of whole city
10. Method of collection of sewage Sewage of the city is collected
through open C-channel along with
effluent from Dyeing and printing
units and stored at central collection
tank. From  central collection
tank/sump combined effluent and
sewage is pumped to CETP and STP of
JDPA.
Also  effluent generated from
Mercerizing units is also treated in
STP
11. Details of flow meters (Type, location Flow meters are installed at:
and operational status): 1. Combined Inlet of CETP & STP
2. Outlet of STP
12. Installed treatment capacity(MLD) 6 MLD
Present treatment Capacity (MLD) As per the datasheet for the month of
November, 2019, the Avg. effluent
received at the STP is about 4 MLD
13. Wastewater if bypassed from STP: At the time of visit, no wastewater
e Flow/volume of wastewater was found bypassed.
bypassing treatment units in STP:
14. Treatment units and process flow diagram of STP:

The effluent from the dyeing and printing units and the sewage pumped from
the common collection pumping station to the CETP and STP premises and has
provided Common collection Tank followed by Qil & Grease Trap. After O&G
trap, Suphuric acid is dosed to neutralize the effluent and the wastewater is
divided into two streams and sent to CETP and STP for further treatment.

STP has provided primary and secondary treatment. The following treatment
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units are provided in the STP :

Neutralization Tank - Flash Mixer-1 (Oxyfloc Dosing) = Flash Mixer-2
(Microplus & Polyelectrolyte Dosing) —> Primary Clarifier = Aeration Tank 2
Secondary Clarifier 2 Outlet to Fatal Talav (Collection Pond)

Sludge collected from CETP and STP is pressed in the filter press (Total 06 nos.,
out of which 05 were operational) and sludge drying beds (03 Nos.) are provided.
The sludge generated from filter press and sludge drying beds is disposed at
CHWTSDF M/s Suarashtra Enviro Projects Pvt. (SEPPL), Kutch and at M/s Ecocare
Infrastructure Pvt. Ltd., Surendranagar. Huge quantity of sludge was stored on
ground without providing any lining.

15. Details of chemicals used:
No. | Name of chemical | Quantity, kg/month
1 Oxyfloc 6900
2 Polyelectrolyte 50
3 Microplus 2640
16. Sludge Management:
Quantity of sludge generation /Month: 70 MT/ Month (from CETP+STP)
Mode of sludge disposal: Disposed at CHWTSDF M/s Suarashtra
Enviro Projects Pvt. (SEPPL), Kutch
and at M/s Ecocare Infrastructure Pvt.
Ltd., Surendranagar. Same as the
sludge disposal explained under
Section 5.3.1 of this report. STP has
not obtained separate membership
for disposal of Sludge disposal at both
the CHWTSDF mentioned above.
17. Conveyance system for disposal of Treated wastewater is stored in the
treated wastewater: (Drains/ Pipeline) pond (Fatal Talav) along with Treated
effluent from CETP, inside the CETP
and STP premises.
18. Method of treated wastewater disposal: | Reportedly treated wastewater is
(River/ Land/ Marine/ Others (Specify)) used for irrigating the agriculture land
located in the surrounding of the
CETP and STP.
19. Design / consented parameters and monitoring results

Sl. | Parameters | Outlet * CETP

No. Concentration | Outlet
Standard

1 | pH 7.51 6.50 —
9.00
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2 Colour 750 100

3 Temp. 24°C <40°C

4 TSS 94 100

5 CcoD 535 250

6 BOD 122 100

7 FDS 4940 2100

8 Suplhide 1.35 2

9 NHs-N 10.8 50

10 | SAR 46.34 26

11 | % Na 89.87 60

12 | Phenols 0.25 1

13 | 0&G 2.7 6.50 —
9.00

Note:
i. The above sample was analyzed by CPCB- Vadodara
ii.  All concentrations are expressed in mg/l, except pH, colour, Temp, %Na and
SAR. Colour is expressed in Pt-Co scale and temperature is expressed in °C.

*The analysis results are compared with the norms of CETP outlet standard, in
place of STP outlet standard as STP treats the mixture of effluent and Sewage

The analysis results show that the concentration of BOD, COD, TSS, FDS, SAR and
% Na found exceeding the CETP Outlet norms prescribed in CCA.

20. OCEMS Details:
Status of installation at Inlet and Outlet | Not installed
Parameters for which OCEMS is installed | -NA-
Observed values during the visit -NA-
Availability of flow meters Flow meters are provided at
1. Combined Inlet of CETP & STP
2. Outlet of STP
Status of connectivity of OCEMS with -NA-
CPCB & SPCB
21. e Capital cost with break-up of The combined Capital cost and the
sources of funds: operation cost of CETP and STP is
provided together at the CETP format
e Operational Cost: at Section 5.3.1 of this report.
e  Cost sharing basis among member
units:
22. Observations:

1. The common collection tank located in CETP gets the mixture of effluent
and sewage pumped from the pumping station as explained at Section

5.3.1.

2. STP has provided primary and secondary treatment units and stores the
treated effluent along with the treated effluent from CETP in a pond
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known as ‘Fatal Talav’.

3. GPCB has issued Closure Direction under Section 33(A) of The Water
(Prevention & Control of pollution) Act-1974, dated 16/08/2019.
Thereafter, the GPCB has granted Revocation to the STP for three (03)
times each for 3 months period vide Revocation Directions issued dated
04/10/2019, 19/02/2019 and 04/09/2019.

4. At the time of CPCB and GPCB team visit on 19/12/2019, the STP was
operational without revocation orders from GPCB.

5. CCA issued by GPCB to STP prescribes the STP discharge standards (Only
for 4 parameter i.e.,, pH, BOD, TSS and Fecal Coliform), whereas the
mixture of effluent and sewage is treated at STP which is similar to CETP,
which need to be addressed and GPCB has to revise and issue the
standards as prescribed for CETP.

6. The analysis results are compared with the norms of CETP outlet
standard, in place of STP outlet standards as mixture of effluent and
sewage is treated at STP. The analysis results show that the
concentration of BOD, COD, TSS, FDS, SAR and % Na found exceeding the
CETP Outlet norms prescribed in CCA.

7. The sludge management of both CETP and STP is dissatisfactory as
mentioned under CETP detailed report at Section 5.3.1 of this report.

26. Date of Inspection: 19/12/2019

27. Relevant photographs:

Photograph-45: Aeration tank of STP
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Photograph-46: Outlet of STP Photograph-47: Common Filter Press of CETP
& STP

5.3.3 M/S. CETP OF SHRI DHARESHWAR GIDC VISTAR ASSOCIATION, JETPUR

The CETP of Shri Dhareshwar GIDC Vistar Association has obtained CCA from GPCB vide
no. WH-105187 dated: 20.11.2019 for the operation of CETP (0.091 MLD), with the
validity up to 14.10.2024, to treat the wastewater/effluent generated from 24 printing
units located at GIDC, Dhareshwar. The aerial view of the CETP is given below in the
Image-4.
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Image-4: Aerial View of CETP of Shri Dhareshwar GIDC Vistar Association

The detailed report of CETP is given below:

1. Name / address of CETP M/s CETP of Shri Dhreshwar GIDC
Vistar Association

GIDC Dhareshwar, Near Dhareshwar
Temple, N.H. 8B
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Jetpur — 360375
Ta- Jetpur, Dist.- Rajkot

2. Year of establishment/commissioning of | 1990
CETP
3. Area occupied by CETP (plot area) 0.13 acres
4, Total no. of staff (including operational Total staff — 07
& skilled persons):
5. Contact person (Name, Designation, and | Bipin Nandariya
Contact No., FAX, E-mail): CETP Incharge
9099818989
6. Status of CETP: operational or closed (if | Operational
closed since when):
7. Consents& Authorization:
_ CCA valid upto14/10/2024
* Validupto: (Annexure-16)
e Applied (date of application):
8. Industrial area/estate (s) connected to Dyeing and Printing industries
CETP: located at Dhareshwar GIDC
9. Type of industries in the connected industrial areas:
Industrial Area/Estate Type of Industries No. of industries
Dhareshwar GIDC, Jetpur Dyeing and printing units 23
10. Method of collection of effluent Through pipeline
(pipeline/tanker):
e If collection is by tankers, No Tankers
average no. of tankers/day:
e Capacity of tankers, m3:
11. Details of flow meters (Type, location Flow meter are installed at:
and operational status): 1. Inlet of CETP: electromagnetic
P ) 2. Outlet of CETP: mechanical
12. Installed treatment capacity(MLD) 0.09 MLD
Present treatment Capacity (MLD) As per the datasheet for the month
of November the Avg. effluent
received at the CETP is about 0.06
MLD
13. Wastewater if bypassed from CETP: At the time of visit, no wastewater
¢ Flow/volume of wastewater was found bypassed.
bypassing treatment units in CETP:
14. Treatment units and process flow diagram of CETP:

CETP has provided primary, secondary and tertiary treatment. The following
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treatment units are provided in the CETP):

Raw effluent collection tank = Primary Floculation Tank (lime & Alum is added)
- Pipe Floculator (Microplus & Polyelectrolyte is added) = Dissolved Air
Flotation = Primary Clarifier 2 Aeration Tank = Secondary Clarifier - Treated
Effluent Tank = Sand Filter - Activated Carbon Filter > Treated effluent for
irrigation/gardening

Sludge is stored in sludge drying beds for dewatering and disposed at CHWTSDF
M/s Suarashtra Enviro Projects Pvt. (SEPPL), Kutch

15. Details of chemicals used:
No. | Name of chemical Quantity, kg/Month
1 Lime 1660
2 Alum 805
3 Polyelectrolyte 935
4 Microplus 8.9
16. Sludge Management:
Quantity of sludge generation /Month: 2 MT/ Month
Mode of sludge disposal:
Disposed at  CHWTSDF M/s
Suarashtra Enviro Projects Pvt.
(SEPPL), Kutch
17. Conveyance system for disposal of pipeline
treated wastewater: (Drains/ Pipeline)
18. Method of treated wastewater disposal: | Treated wastewater is used in the
(River/ Land/ Marine/ Others (Specify)) premises of CETP for Gardening. CETP
has planted 100 Nilgiris saplings.
19. Design / consented parameters and monitoring results

Sl. | Paramete | Inlet CETP Outlet CETP OCEMS
No | rs Concentrati | Inlet Concentrati | Outlet value
on Standar | on Standar
d d
1 pH 6.77 10.5- 6.93 6.50 — OCEMS
12.0 9.00 Not
2 Colour 4000 350 80 100 installe
3 | Temp. 21°C <45°C | 20°C <40°Cc | d
4 TSS 250 2000 80 100
5 CcoD 1256 1000 456 100
6 BOD 760 350 134 30
7 FDS 2244 2100 2120 2100
8 Suplhide - 10 0.97 2
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9 NHs-N 16.1 75 27.9 50

10 | SAR 6.15 26 5.15 26

11 | % Na 44 .48 60 39.85 60

12 | Phenols 0.87 5 0.49 1
Note:

i.  The above sample was analyzed by CPCB- Vadodara
ii.  All concentrations are expressed in mg/l, except pH, colour, Temp, %Na and
SAR. Colour is expressed in Pt-Co scale and temperature is expressed in °C.

The analysis results show that the concentration of Colour, COD, BOD and FDS
found exceeding the CETP inlet norms prescribed by GPCB. Also, the
concentration values of COD, BOD and FDS found exceeding the CETP outlet
norms prescribed in CCA.

20. OCEMS Details:
Status of installation at Inlet and Outlet OCEMS not installed
Parameters for which OCEMS is installed | --
Observed values during the visit NA
Availability of flow meters & connectivity | Flow meters are provided at the
inlet and outlet of CETP but data
connectivity with CPCB and SPCB is
not done.
Status of connectivity of OCEMS with OCEMS not installed
CPCB & SPCB
21. e Capital cost with break-up of 50 Lakhs
sources of funds:
e Operational Cost: 4 Lakhs/month
e Cost sharing basis among member | Depending on number of sarees
units: printed and the type of printing
22. Observations:

1. CETP was found operational during the visit.

2. There are only 24 units operating dyeing and printing activity at GIDC
Dhareshwar and dispose the effluent to this CETP after primary
treatment.

3. The wastewater samples were collected from the inlet of CETP and STP
and at Outlet of CETP. The analysis results show that the concentration
of Colour, COD, BOD and FDS found exceeding the CETP inlet norms
prescribed by GPCB. Also, the concentration values of COD, BOD and FDS
found exceeding the CETP outlet norms prescribed in CCA.

4. CETP has not installed OCEMS.

26. Date of Inspection: 20/12/2019
27. Relevant photographs:
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Photograph- 48: Pipe Floculator
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Photograph-50:5/udge Drying Beds

P

Photograp-51 :Sa &jé\ctlvated Carbon
Filter

5.3.4 M/S. CETP FOR WASHING GHAT OF BHATGAM AND BAVAPIPALIYA,
BHATGAM

The CETP for Washing Ghat of Bhatgam and Bavapipaliya, Bhatgam has obtained CCA
from GPCB vide no. AWH-69459 dated: 04.04.2015 for the operation of CETP (30 MLD),
with the validity up to 26.01.2020, to treat the wastewater/effluent generated from
washing ghats located at Bhatgam and Bavapipaliya. The aerial view of the CETP is
given below in the Image-5.
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Image-5: Aerial View of CETP for Washing Ghat of Bhatgam and Bavapipaliya, Bhatgam
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The detailed report of CETP is given below:

1. Name / address of CETP M/s CETP for Washing Ghat of
Bhatgam and Bavapipaliya
Plot No. 143/p, Vill.: Bhatgam
Ta.: Bhesan
Vill.: Bhatgam — 362030
Dist. junagadh
2. Year of establishment/commissioning of | April 2015
CETP
3. Area occupied by CETP (plot area) CETP Area: 25,000 Sqg. m.
Reservoir constructed for storage
of treated effluent: 32,000 Sq. m.
4. Total no. of staff (including operational & Total staff — 30
skilled persons):
5. Contact person (Name, Designation, and Mr. Hardik Asodariya
Contact No., FAX, E-mail): Plant Incharge
8128208652
6. Status of CETP: operational or closed (if Operational

closed since when):
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7. Consents& Authorization:
‘ CCA valid upto 26/01/2020
* Validupto: (Annexure-17)
e Applied (date of application):
8. Industrial area/estate (s) connected to CETP: | Washing ghat units located in the
vicinity of Bhatgam area.
9. Type of industries in the connected industrial areas:
Industrial Type of Industries No. washing
Area/Estate ghats
Jetpur Washing ghat of Bhatgam and 192
Bavapipaliya
10. Method of collection of effluent Through pipeline
(pipeline/tanker):
e If collection is by tankers, average NA
no. of tankers/day:
e Capacity of tankers, m3: NA
11. Details of flow meters (Type, location and Electromagnetic Flow meter are
. installed and found operational
operational status): At
1. Inlet of CETP
2. Outlet of CETP
12. Installed treatment capacity(MLD) 30 MLD
P ity (MLD
resent treatment Capacity ( ) As per the datasheet for the
month of November the Avg.
effluent received at the CETP is
about 9.8 MLD
13. Wastewater if bypassed from CETP: At the time of visit, no wastewater
¢ Flow/volume of wastewater bypassing was found bypassed.
treatment units in CETP:
14. Treatment units and process flow diagram of CETP:

ETP has provided primary and secondary treatment. The following treatment
units are provided in the CETP:

Raw effluent (from washing ghats) collection tank = Screens = Grit Chamber 2>
Partial Plume = Equalization Tank (Chlorine is added for colour removal) = Flash
Mixer (Sulphuric Acid is added) = Flash Mixer 2 = Flash Mixer 3 = Primary
Clarifier = Aeration Tank (2 Nos. in parallel)=> Secondary Clarifier (2 Nos. in
parallel)> Treated Effluent Collection Tank = Pumped to Treated effluent
Reservoir located about 0.5 Kms away from CETP.

CETP Has provided Sludge thickener and Filter press and sludge is disposed to
CHWTSDF M/s Suarashtra Enviro Projects Pvt. (SEPPL), Kutch and M/s Ecocare
Infrastructure Pvt. Ltd., Surendranagar.
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15. Details of chemicals used:
No. | Name of chemical | Quantity, kg/Month
1 Sulphuric Acid 529641
2 Liquid Chlorine 150065
16. Sludge Management:
Quantity of sludge generation /Month: 20 to 30 MT/ Month
Mode of sludge disposal: Disposed at CHWTSDF M/s
Suarashtra Enviro Projects Pvt.
(SEPPL), Kutch and M/s Ecocare
Infrastructure Pvt. Ltd.,
Surendranagar.
17. Conveyance system for disposal of treated Pipeline
wastewater: (Drains/ Pipeline)
18. Method of treated wastewater disposal: Treated wastewater is stored in
(River/ Land/ Marine/ Others (Specify)) reservoir of storage capacity 210
MLD located about 0.5 kms from
the CETP. CETP has provided
underground distribution network
for utilization of treated effluent
on land for irrigation purpose
(Nilgiri Plantation) in Sukhpur Area
and from Bava Pipaliya.
19. Design / consented parameters and monitoring results

SI. | Paramete | Inlet Standar | Outlet Standar | OCEM
No | rs Concentratio | d Concentratio | d S
n n value
1 pH 10.53 10.5- 8.30 6.50 — 8.71
12.0 9.00
2 Colour 5000 350 40 100 --
3 | Temp. 26°C <45°C | 24°C <40°C | --
4 TSS 94 2000 153 100 --
5 COD 914 1000 195 100 144.7
6 BOD 213 350 39 30 --
7 FDS 7188 2100 4282 2100 --
8 Suplhide -- 10 BDL -- --
9 NHs-N 222.3 75 1.4 50 --
10 | SAR 62.02 26 38.76 26 --
11 | % Na 95.25 60 91.76 60 --
12 | Phenols 0.35 5 BDL 1 --
13 | Cr*® BDL - BDL - -
14 | O&G 8.8 20 114 10 --
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Note:

i.  The above sample was analyzed by CPCB- Vadodara
ii.  All concentrations are expressed in mg/l, except pH, colour, Temp, %Na and
SAR. Colour is expressed in Pt-Co scale and temperature is expressed in °C.

The analysis results of the sample collected from inlet of CETP shows that the
concentrations of FDS, ammonical nitrogen and values of SAR, % Na and colour
are not meeting the inlet norms prescribed in CCA. .

The analysis results show that the concentration of TSS, COD, BOD, TDS, SAR and
% Na found exceeding the CETP outlet norms prescribed in CCA.

20. OCEMS Details:
Status of installation at Inlet and Outlet Installed OCEMS at the outlet of
CETP for the parameters pH and
CoD
Parameters for which OCEMS is installed pH &
CoD
Observed values during the visit pH: 8.71
COD: 144.7 mg/|
Availability of flow meters & connectivity Flow meters are provided at the
inlet and outlet of CETP but data
connectivity with CPCB and SPCB
is not done.
Status of connectivity of OCEMS with CPCB OCEMS data (pH and COD) is
& SPCB transmitted to CPCB through M/s
Nevco Portal.
21. e Capital cost with break-up of sources of | Total Cost: 58,33,19,484/-
funds: Contribution from Member units:
33,18,59,484/-
Subsidy from Central Govt.:
13,62,15,000/-
Subsidy from State Govt.
11,52,45,000/-
e Operational Cost:
0.88 Crores/month
e Cost sharing basis among member
units: Based on the number of sarees
washed.
22. Observations:

1. CETP has been established to treat the wastewater/effluent generated
from the washing ghats. CETP was found operational during the visit,
which treats the effluent received from 192 washing Ghats.

2. The wastewater samples were collected from the inlet of CETP and STP
and at Outlet of CETP. The analysis results show that the concentration of
TSS, COD, BOD, TDS, SAR and % Na found exceeding the CETP outlet

norms prescribed in CCA.

3. GPCB has issued Closure Direction under Section 33(A) of The Water
(Prevention & Control of pollution) Act-1974, dated 16/08/2019.
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Thereafter, the GPCB has granted Revocation to the CETP for four (04)
times each for 3 months period vide Revocation Directions issued dated
12/09/2019, 13/02/2019, 16/07/2019 and 21/11/2019.

4. CETP has disposed total 698.6 MT of CETP sludge to CHWTSDF in last one
year (since Dec. 2018 to Nov. 2019) and reportedly 268 MT of Sludge is in
stock at CETP.

5. CETP is using Spent Sulphuric Acid to adjust the pH, procured from
industries without obtaining permission/authorization from GPCB.

6. As per the records submitted by the CETP, about 9.7 MLD treated
effluent is generated. As claimed by CETP this huge quantity of treated
effluent is being used for irrigation purpose in the farming lands, which is
not realistic. From the past visits and directions of GPCB it is found that
the CETP is disposing the treated effluent as well as raw effluent in River
Uben.

26. Date of Inspection: 19/12/2019

27. Relevant photographs:

Photograph-52: Washing Ghat Located next | Photograph-53: Raw Effluent Collection tank
to CETP

Page 62 of 81



P Sl
Photograph-54: Flash Mixers Photograph-55: Primary Clarifier
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Photograph-56: Sludge stored below Filter | ~ photograph-57: Treated Effluent Reservoir

Press are

5.3.5 M/S. CETP FOR WASHING GHAT OF DEDRI & MONPAR

The CETP for Washing Ghat of Dedri & Monpar, Jetpur has obtained Consent to
Establish (NOC) from GPCB vide CTE No. GPCB/I.D. 23606/CCA/JET/695/53548 dated:
19.06.2010 for the construction of CETP (20 MLD), with the validity period of five years
from the date of issue of CTE (Annexure-18). This CETP is meant to treat the effluent
generated from the washing ghats located in Dedri and Monopar area of Jetpur.
During the visit it was observed that the CETP is under construction. The RCC work of
aeration tank and Primary clarifier and the excavation for Secondary clarifier was in
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progress. The CTE obtained is expired and JDPA has not applied for renewal of CTE
(NOC). The aerial view of the STP (Under Construction) is given below in the Image-6.

s

&G CETP Derdi Monpar,

o |
?

-

Photographs (Photographs- 58 & 59) of ongoing construction work of CETP observed
during the visit are shown below:

AAAAA

.‘,’\ 7 o

Photograph-58 PCC work of Aeration Tan ' Photograh-59: Excavation for Secondar
Clarifier

5.3.6 STP OF JETPUR-NAVAGADH NAGAR PALIKA

It is understood that Hon’ble High Court of Gujarat vide its order dated: 12.09.2012has
directed the JDPA to immediately undertake the work of construction of sewerage
treatment plant at Jetpur to treat municipal sewerage within a period of 6 to 8
months. It is also ordered that the JDPA shall continue to treat municipal wastewater/
effluent till Jetpur Nagar palika sets up its own plant in approximately five years. In
accordance to the court order, Jetpur Nagar palika has started the construction of STP
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near Navagadh area of Jetpur. The STP has neither applied nor obtained CTE/NOC from
GPCB for construction of STP. During the visit it was observed that 60 to 70% of the
STP work is completed w.r.t to the work completed in SBR unit. The aerial view of the
STP (Under Construction) is given below in the Image-7.

Image -7: Aerlal View of STP of Jetpr-Navaga Nagar Palika

The photographs — 60, 61 & 62 shows the ongoing construction work of STP observed
during the visit.

Photogrdph 60: construction work of STP
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Photograph-62: con

Photograph-61: construction work of STP

54 FINDINGS BASED ON MONITORING OF RIVER BHADAR AND DRAINS

River Bhadar is a non-perennial River which is originated near Vaddi (Aniali Village)
about 26 Kms North-West of Jasdan in Rajkot District at an elevation of about 261 m
above Mean Sea Level. The River passes through Jetpur and empties into the Arabian
Sea near Navi Bandar, Dist-Pordbandar (Image-8). The total length of this river is about
198 Kms. The river receives several tributaries on both side of the river.

Bhadar-I Dam is located at village- Lilakha Ta-Gondal, Dist-Rajkot. i.e. upstream of
Jetpur and Bhadar-Il Dam is Located at vill: Bhukhi, Ta-Dhoraji, Dist-Rajkot. i.e.
Downstream of Jetpur. CPCB has identified River Bhadar as Priority-l Stretch
(approximate length of the stretch @15KM). The entire river and Bhadar Dam-I & Il are
marked on Google image and given in Image-8.The visiting team collected samples
from Bhadar River during the visit on 20.12.2019 at different locations and the
sampling locations and the analysis results of the samples collected from the Bhadar
River are given in subsequent section.
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Image-8: Full stretch of Bhadar River passing through Jetpur marked on Google map
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5.4.1 MONITORING OF DRAINS FLOWING IN BHADAR RIVER IN JETPUR AREA
Six natural drains have been identified which are draining into Bhadara River at various
locations in and around Jetpur. The details of the drains and the locations of

confluence with River Bhadar are given in following table:

Table-: Drains flowing into Bhadar River and the confluence locations

S. Details of Latitude & Longitude | Approx. | Approx. | Approx. Approx.
No. | Drains falling- of the confluence Length Width Depth Discharge
in River point with Bhadar (in Kms) (in (in (in MLD)
Bhadar River mtrs.) mtrs.) | Max | Min
1 Drain from | 21°44’42.31”N 6.5 2.5 0.5 1.8 0.2
Derdi area | 70°39'0.09”E
Opp. Bhadar
Stone crusher
2 Sarang Nallah 21°45’5.91”N 1.5 8 1 1.1 0.1
70°38’9.04"E
3 Drain near | 21°45'21.45”N 14 7.5 0.8 3 1
Gondra 70°37'55.14"E
4 Drain  behind | 21°45’42.32”N 1 2 0.3 4 1.5
Kabrastan 70°37'42.43"E
5 Drain near | 21°46’7.22"N 0.8 0.6 0.3 0.4 0.05
railway bridge | 70°37'29.58”E
6 Drain near | 21°47°8.06”N 35 1 0.4 3 1
Maghedi 70°37'9”E
Vokda

The drain from Derdi & Monpar area meets River Bhadar near Bhadar Stone crusher.
The drain carries only wastewater from textile washing activities from Derdi and
Monpar villages. Many illegal washing ghats are being operated in Deri and Monpar
Villages. The drain meets the Bhadar River from North side of the River. Bluish green
wastewater was found flowing in the drain during the visit on 20.12.2019 and the
visiting team collected sample from the drain.

Sarang nallah is another drain which meets Bhadar River from the South side of the
River. The drain mostly carries the mixer of domestic sewage and industrial
wastewater due to the overflow from C-channel if any. Washing of clothes was being
carried out near the pumping station of CETP-JDPA at sarang nalla was observed during
the visit (20.12.2019). The visiting team also collected sample from the confluence
point of Sarang nallah with Bhadar River.

Another natural drain which carries the mixer of domestic sewage from residential

area and also industrial wastewater (mostly overflow from open c-channel) passed
through the residential areas and meets River Bhadar near Gondra area on South bank
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of the River. The visiting team collected the sample from the drain behind Gondra area
before the confluence with Bhadar River.

A small drain of about 1 Km length meets Bhadar River on its South bank behind
Kabrastan. The drain mostly carries mixer of domestic sewage from residential area
and also industrial wastewater (mostly overflow from open c-channel). However,
during the visit (20.12.2019), no flow was observed in the drain and hence the visiting
team could not collect any sample from the said drain.

Another drain of about less than a kilometer length meets Bhadar River on the south
bank of the River near Railway Bridge. The drain mostly carries industrial wastewater
(mostly overflow from open c-channel). However, during the visit on 20.12.2019, no
flow was observed in the drain and hence the visiting team could not collect any
sample from the said drain.

Madhedi Vokda is another drain which mostly carries industrial wastewater and meets
River Bhadar from the northern side of the River near Santivan Udhyog Nagar,
Rabarika Road. During the visit on 20.12.2019, the drain was found flowing with
coloured wastewater and the visiting team collected sample from the said drain.

5.4.2 MONITORING OF BHADAR RIVER

The visiting team also collected samples from Bhadar River on 20.12.2019 at various
locations before and after the confluences of the above mentioned drains. The
sampling locations of drains and Bhadar River are marked on Google image and given
in Image-9 and shown in photographs 63 to 74.

The details of the sampling locations on Bhadar River are given in following table.

Table: Sampling locations in Bhadar River on 20.12.2019

S. Description of sampling Latitude & Longitude Sampling location description
No. point on Bhadar River of sampling location on
Bhadar River

1 River Bhadar opp.Bhadar | 21°44’40”N Upstream before the
Stone crusher (before | 70°38'12"E confluence of drain from Derdi
check dam)

2 River Bhadar at Derdi | 21°45'2”N About 1 Kms downstream after
Road (from causeway) 70°38'30”E confluence of Drain from Derdi

3 Confluence point  of | 21°45’5.91”N Confluence point of Sarang
Sarang Nallah & Bhadar | 70°38’9.04”E Nallah & Bhadar River
River

4 River Bhadar at Causeway | 21°45’43”N Downstream after confluence of
of Jetpur City 70°37'49”E Sarang Nallah in the River

5 River Bhadar at Dublipat 21°46'26”N Downstream after confluence of
near NH Bridge 70°37'36"E drains near Gondra & Kabrastan
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6 River Bhadar near Coba

Hanuman temple 70°37'5”E

21°48’52”"N

Downstream after confluence of
all the drains in Jetpur city area

7 River Bhadar at Kerali 21°48'27.65" N
bridge 70°32’51.03"E
8 Bhadar Dam-I 21°48'34.97”"N
70°26’0.0"E

ﬁh.t;tograph-63: Drain
carrying effluent from washing ghats

1Y
2019-12-2011:03

Photograph-64: Drain from Derdi area mixing
with Bhadar River near Stone crusher

2~20 10:49

Photograph-65: Sampling of Bhadar River
from check dam near Bhadar stone crusher

L |

12-2011:25

2019~

Photograph-66: _Samp/ing of Bhadar River
from Causeway on Derdi Road
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Photograph-67: Sampling of confluence point
of Sarang nallah and Bhadar River

%2019~ O
¢

Photograph-68: Sampling of saang nallah
near pumping station

before meeting Bhadar River

Photograph-70: ampling of Bhadr River
from Causeway at Jetpur Road
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2009-12~20 15:12

Photograph-71: Sampling on Bhadar River at

Photograph-72: Sampling on Bhadar
near Coba Hanuman temple

Dublipat near NH bridge

i

Photograph-73: Sampling on drain Maghedi
Vokda

Kerali bridge
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Sampling locations of Bhadar River

Sampling locations of drain flowing into Bhadar River

R1:

River Bhadar opp.Bhadar Stone crusher (before check dam)

D1: Natural drain from Derdi area Opp. Bhadar Stone crusher

R2:

River Bhadar at Derdi Road (from causeway)

D2: Sarang Nallah near pumping station of CETP-JDPA

R3:

Confluence point of Sarang Nallah & Bhadar River

D3: Natural Drain behind Gondra area

R4:

River Bhadar at Causeway of Jetpur City

D4: Drain Maghedi Vokda near Shantivan Udhyognagar Ratareka road

R5:

River Bhadar at Dublipat near NH Bridge

Dx: Drain Behind Kabrastan (no flow during visit/ sample not collected)

R6:

River Bhadar near Coba Hanuman temple

Dy: Drain Near Railway Bridge (no flow during visit/ sample not collected)

R7:

River Bhadar at Kerali bridge

R8:

Bhadar Dam-I|
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Table: Analysis results of the samples collected from Bhadar River by joint committee (CPCB & GPCB) on 20.12.2019

Location Location description Parameters

code pH | Temp | Colour | TSS | TDS | COD | BOD | NHs- | Phenols | PO,-P

(°c) N

R1 Check dam of Bhadar Dam Opp.Bhadar Stone crusher 7.99 19 20 8.8 | 798 16 1.0 0.84 0.09 BDL
R2 River Bhadar at Derdi Road(from causeway) 8.53 21 40 75 | 943 24 1.6 0.42 0.14 0.02
R3 Confluence point of SarangNallah&Bhadar River 8.06 23 75 34 | 1103 | 39 7.9 1.40 0.13 0.11
R4 River Bhadar at Causeway of Jetpur City 8.20 21 120 28 | 1071 | 50 5.9 1.54 0.109 0.13
R5 River Bhadar at Dublipat near NH Bridge 7.70 24 120 24 | 1140 | 83 | 12.2 3.5 BDL 0.36
R6 River Bhadar near Coba Hanuman temple 6.02 21 160 19 | 1526 | 77 7.5 5.04 BDL 0.38
R7 River Bhadar at Kerali Bridge 7.91 23 120 13 | 1449 | 43 15 2.66 0.137 0.29
R8 River Bhadar at Dam-2, Doraji D/s of Jetpur 8.27 23 10 11 | 605 19 2.4 0.28 BDL 0.025

Note: Except pH, Temp & Colour, all other results expressed in mg/L. Temp is expressed in °C & colour is expressed in Hazen unit. *BDL- Below detectable limit

The above parameters were analyzed by CPCB, Vadodara

Table: Analysis results of the samples collected from Bhadar River by joint committee (CPCB & GPCB) on 20.12.2019

Location Location description Parameters
code T.Hard. | Ca*?> | Mg*? | T.Alk. | CI" | SO4%| S? | Na'| K" | %Na | SAR | DO | TC | FC
R1 Check dam of Bhadar Dam Opp.Bhadar Stone crusher 500 131 | 42 154 | 277 | 54 BDL | 94 | 2.1|2894 183 |58 |14 |55
R2 River Bhadar at Derdi Road(from causeway) 367 93 29 208 (292 | 76 |0.11|225|3.0(5799|5.23|4.4|17]|6.1
R3 Confluence point of SarangNallah&Bhadar River 379 100 | 32 248 | 237 | 101 |0.17 {293 |43 6236 |6.55|4.1 |63 21
R4 River Bhadar at Causeway of Jetpur City 384 85 42 234 | 332 | 101 | BDL | 249 |51 |58.14 5531382191
R5 River Bhadar at Dublipat near NH Bridge 355 80 38 317 | 356 | 121 |0.15 (322 | 6.7 | 6584 |7.44 |49 |40 | 14
R6 River Bhadar near Coba Hanuman temple 486 118 | 47 333 | 500 | 149 | 0.31(392|9.5|63.16 |7.74 |43 (33| 12
R7 River Bhadar at Kerali Bridge 620 189 | 36 301 | 485 | 146 |0.28 | 353 |7.5|5495|6.17 | 4.6 |33 | 10
R8 River Bhadar at Dam-2, Doraji D/s of Jetpur 335 95 24 151 | 198 45 0.15| 91 |3.6|38.87|2.17 |56 |21 ]|6.1

Note: Except %Na, SAR, TC & FC, all other results expressed in mg/L. TC & FC is expressed in MPN/100ml. *BDL- Below detectable limit

The parameters DO, TC & FC were analyzed by GPCB & remaining parameters were analyzed by CPCB, Vadodara
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Table: Analysis results of the samples collected from natural drains by joint committee (CPCB & GPCB) on 20.12.2019

Location Location description Parameters

code pH | Temp | Colour | TSS | TDS | COD | BOD | NHs-N | Phenols | PO4-P

(°C)
D1 Natural drain from Derdi area Opp. Bhadar Stone crusher 10.14 | 18 600 | 676 | 2724 | 155 | 33.2 | 0.70 0.17 0.30
D2 Sarang Nallah near pumping station of CETP -JDPA 7.60 19 20 15 | 1280 | 42 6.8 | 0.56 0.16 0.16
D3 Natural Drain behind Gondra area 7.27 21 100 56 | 976 | 145 | 46.7 | 154 BDL 2.62
D4 Drain Maghedi Vokda near Shantivan Udhyognagar, Rabarika Road, | 4.30 | 22 320 94 | 6326 | 53 4.7 |2.94 0.098 0.11
Jetpur

Note: Except pH, Temp & Colour, all other results expressed in mg/L. Temp is expressed in °C & colour is expressed in Hazen unit. *BDL- Below detectable limit

The above parameters were analyzed by CPCB, Vadodara

Table: Analysis results of the samples collected from natural drains by joint committee (CPCB & GPCB) on 20.12.2019

Location . L. Parameters
Location description
code T.Hard. | Ca*? | Mg*? | T.Alk. Ccl | so4?| s? | Na* K* %Na | SAR | DO TC FC
p1 | Natural drain from Derdi area Opp. Bhadar NA | NA | NA | 1238 | 406 | 135 |0.15|988 | 9.6 | NA | NA |24| <2 | <2
Stone crusher
Sarang Nallah near pumping station of CETP
D2 IDPA 726 214 | 47 242 | 431 | 136 | 0.09 | 209 | 4.1 | 38.34|3.38 | 2.2 | >1600 | >1600
D3 Natural Drain behind Gondra area 498 136 | 39 412 | 272 72 | 0.31|307|13.8 |56.45|5.99 | 3.9 21 9.1
Drain Maghedi Vokda near Shantivan
D4 . 5712 1510 | 471 | 12 1752 | 1562 | BDL | 848 | 5.3 244 | 488 |28 |<2 <2
Udhyognagar, Rabarika Road, Jetpur

Note: Except %Na, SAR, TC & FC, all other results expressed in mg/L. TC & FC is expressed in MPN/100ml. *BDL- Below detectable limit
The parameters DO, TC & FC were analyzed by GPCB & remaining parameters were analyzed by CPCB, Vadodara
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The analysis results of the sample collected from the Bhadar River at various locations from
Derdi area to the Bhadar Dam-Il (Sample location R1 to R8) shows contamination of water

quality in the entire stretch.

The samples collected from the six natural drains which are converging in Bhadar River in
the Jetpur area shows significantly high contamination of industrial effluent/ sewage. The
drains receive unaccounted industrial wastewater from illegal washing ghats, overflowing of

c-channels and domestic sewage from residential areas.

6.0 CONCLUSION

The units visited by the team are mostly using ground water as their source for production
process without obtaining permission from CGWA (Central Ground Water Authority).
Moreover, the units are not maintaining record of water consumption or water extracted

from the ground.

As per the report of the Regional Office of Central Ground Water Authority, Ahmedabad, it
is inferred that no permission/NOC has been granted to any industries in Jetpur for
extracting ground water. Therefore, the industrial units in Jetpur are not permitted to

extract ground water for any industrial activities.

It was observed that the visited units are mostly not maintaining the records of wastewater
generation and disposal and therefore it was not possible for the visiting team to assess the

actual status of wastewater generation.

The washing ghats visited by the team are not maintaining records of materials received/
processed/ dispatched by them. The primary effluent treatment plant provided by washing

ghats are not being maintained and operated properly.

The C-channel was constructed for the conveyance of industrial effluent. However, domestic
sewage from the residential areas is also being discharges in the c-channels. Therefore, the
C-channel conveys the mixture of effluent and sewage to the collection sumps followed by a

pumping sump from where it is pumped to CETP of JDPA. The main collection sumps
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(5000m3 x 2 nos.) and a pumping sump are located in the bed of Bhadar River. In this
regard, GPCB has directed JDPA to shift the collection sumps located in the bed of Bhadar

River to other environmentally safe location.

It is understood that, presently Jetpur nagar palika is supplying 12 MLD of water to Jetpur
for domestic consumption. The industrial units located in the domestic areas utilize the
water being supplied to domestic purpose for their industrial activities. In addition,
industrial units are extracting ground water through bore wells without permission. The
sewage generated from domestic households and effluent generated from the industrial

activities are being conveyed in the open c-channel.

The c-channels and the collection well are designed for conveying only effluent from the
industrial units in Jetpur. Due to the present situation of the discharge of sewage in the
existing c-channel, the c-channel cannot cater the carrying of combined load of effluent &
sewage and therefore chances of overflowing of effluent-sewage mix to the low lying areas/
drains & River Bhadar is possible. Presently, about 11MLD of sewage is being generated in
Jetpur and being conveyed in the open c-channel in addition to the 7 to 8 MLD of effluent

from industries in Jetpur area, thereby exceeding the carrying capacity of the c-channel.

GPCB has issued directions to CETP of JDPA for Repairing /increasing capacity of all C-
channels (open drains) as well as collection sump carrying wastewater in Jetpur area, so as
to stop overflow of untreated wastewater to River Bhadar. In response to the said
directions, JDPA asked all its member industries to curtail the production by 50% and
operate the process units (mercerizing units) during night time and individual printing units
to operate during day time. Also JDPA has constructed a new collection sump for receiving

the effluent from mercerizing units through tankers.

The JDPA has provided 7 MLD capacity of CETP and 6 MLD of STP (both CETP & STP are
provided with similar set of treatment units) which treats the mixture of effluent & sewage
in both CETP & STP. Considering the present sewage & effluent generation and the installed
capacity of CETP & STP, out of total 18 to 19 MLD of sewage & effluent generation, there is

provision for treating only 13 MLD of the generation in the provided CETP & STP.
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The design capacity of CETP of JDPA is 7 MLD and design capacity of STP of JDPA is 6 MLD.
Although, CETP & STP of JDPA are separately constructed, they both treat the same mix

stream of effluent & sewage.

The sample collected from the common inlet of CETP & STP (mix of effluent- sewage) and
the outlets of CETP and STP of JDPA are not meeting the inlet and outlet norms prescribed
by GPCB. It is worth mentioning that GPCB issued CCA for STP of JDPA prescribing only four
discharge parameters (pH, BOD, TSS & FC). Whereas, the STP is receiving & treating the
mixture of effluent & sewage similar to CETP. A STP of 23.5 MLD at Navagadh is under

construction for treating domestic sewage.

The sludge generated from CETP & STP of JDPA is being stored on open land without any
liner inside the premises of CETP and huge quantity of sludge without proper dewatering
was found stored on kuccha land. It is worth mention that JDPA is receiving ETP sludge from
member industries in Jetpur and storing in the premises of CETP and facilitating for its
disposal at CHWTSDF. However, the same is not reflected in the CCA of the CETP-JDPA
issued by GPCB.

The STP of JDPA was issued closure direction by GPCB on 16.08.2019. Thereafter, the GPCB
has granted Revocation to the STP for three (03) times each for 3 months period vide Revocation
Directions issued dated 04/10/2019, 19/02/2019 and 04/09/2019. During the visit by CPCB & GPCB
team on 19.12.2019, the STP of JDPA was operational even after expiry of the revocation order

dated: 04.09.2019 (which was valid only till 03.12.2019).

The sample collected from the CETP of JDPA, STP of JDPA, CETP of Dhareshwar and CETP of Bhatgam

are not meeting the inlet/ outlet norms prescribed by GPCB.

As per the CCAs issued to the CETPs & STPs, the treated wastewater should be used for
irrigation purpose. However, the quantity of treated wastewater from the CETPs & STPs is

huge compared to the land available for irrigation.

The samples collected from the Bhadar River at various locations from Derdi area to the
Bhadar Dam-Il (Sample location R1 to R8) shows contamination of water quality in the

stretch.
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The samples collected from the six natural drains which are converging in Bhadar River in
the Jetpur area shows significantly high contamination of industrial effluent/ sewage. The
drains receive unaccounted industrial wastewater from illegal washing ghats, overflowing of
c-channels and domestic sewage from residential areas. These drains are the major source

of pollution in Bhadar River.

As it has already been mentioned in the order passed by Hon’ble NGT dated: 06.12.2019
(OA No. 616/2019), GPCB and District Collector, Jetpur may take action in accordance with
the findings in the report of 17%& 18" May 2018 submitted by CPCB. Such action may also

incorporate the redressal of issues highlighted in this report.

The discharge norms for individual industries are incorporated in the CCA when the
industries are granted renewal of CCA. However, the discharge norms for all the industries
are to be incorporated. GPCB has already started incorporating mechanism for disposal of
sludge in the CCA of industries. However, the mechanism for disposal of ETP sludge from all

the individual industries is required to be incorporated in the CCA.

The Strengthening and augmentation of operation and maintenance of Primary Effluent
Treatment Plants (PETP) of all industries should be ensured by industries as well as CETPs to

meet the inlet norms of CETP.

The CETPs and STPs may be asked to provide tertiary treatment system so as to treat the

wastewater and reuse for the industrial purpose to the extent possible.

STP of JDPA should be designated as CETP and accordingly the treated effluent norms
should be revised, as STP is presently treating the mix of effluent and sewage. CETP and STP
of JDPA should obtain authorization for disposing the ETP sludge to CHWTSDF received from

its member units.

The prescribed parameters for CETPs and STP are inconsistent with mode of disposal given
in the CC&A, which may be appropriately made uniform as per applicable norms. All CETPs

should be augmented for better treatability of effluent so as to meet the prescribed norms
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The collection sumps & receiving well located in the bed of River Bhadar should be relocated
immediately, so as to stop untreated effluent overflowing into the River. The open C-
channel located in in the bed of River Bhadar and in Jetpur city should be replaced with

underground pipeline, so as to stop untreated effluent overflowing into the River.

The small scale printing & dyeing industries in Jetpur area are mostly located amidst
residential areas. The industries located in the Jetpur city are located in small lanes which
makes difficult for any possibilities towards tankers movement for effluent disposal to CETP
and any such arrangements may lead to drastic increase in the traffic movements thereby
increasing pollution in the city. In addition to the above, the use of boilers in the industries
located in the residential areas also caters to the increase of air pollution in the residential
zone. Therefore, scope may be worked out for relocation of industries from residential area
and formation of separate industrial cluster to streamline the overall environmental
management system, particularly about usage of fresh water and disposal and reuse

mechanism for treated wastewater with core objective of improved environmental

conditions in Jetpur area.
ﬁ.M
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ANNEXUVRE — |

GUJARAT POLLUTION CONTROL BOAR
PARYAVARAN BHAVA

ko
)\ |/

GPCB

Sector 10-A, Gandhinagar 382 0°
Phone :(079) 2322628
Fax 1 (079) 2323215
. Website : www.gpcb.gov.
;o BY R.P.AD.
In exercise of the power conferred under section-25 of the Watér {Prevention and Control of .
Pollution) Act-1974, under section-21 of the Air {Prevention and Control of Pollution}-1981 and and

Authorization under rule 6(2) of the Hazardous And Other Waste (Management And Transboundary)
Rules, 2016 framed under the Environment (Protection) Act-1986. : )

And whereas Board has received consolidated consent application Inward No,112209 dated.
30/08/2016 for the Consolidated Consent and Authorization (CC & A} of this Board under the
provisions/rules of the aforesaid acts. Consents & Authorization are hereby granted as under:

CONSENTS AND AUTHORISATION:
(Under the provisions /rules of the aforesaid environmental acts)

Tao,
M/s. New Khatau Textile Printery {Unit-3) (13615)

S.No. 802,p Plot no. 18, Opp Bhadar River Bank,
Jetpur-360370
Tal- & Dist- Rajkot.

Consent Order No.: AWH:81404 date of Issue: 12/09/2016. .
2. The consents shall be valid up to 11/01/2020 for usei%%zf oudet for the discharge of trade
effluent arising as a result of the printing unit of the following items/products: Ry

Sr, No.  Product : F""‘Propesed Qty After Expansion

b

| Meters/Month ‘Total Qty
) Mcters/Month
1 - Printed Colton Fabrics 443500 693500
3 SPECIF DITIONS:-

3.1 Unit shall strictly adhere for sending
Jilubhai Gokalbhai Chavda &

(1D : 46732)

3.2. Direclives issucd by Hon'ble i[ig@%ourt from time to time shall be fully complied with.

F

4. CONDITIONS UNDER THEWATER ACT-1974:

4.1, The quantity of the fresh “water consumption for industrial purpose shall not exceed 17.000
KL/day oy,

4.2. The quantity of; hefresh water consumption for domestic purpose shall not exceed 1.200
KL/day " :

4.3. The quantity ofthe industrial effluent to be generated from the the manufacturing process
and other ljlc’?]lary industrial operations shall not exceed 17.000 KL/day.

+.4, ] ity of the domestic waste water (Sewage) shall not exceed 1.000 KL/day

4.5 The Domestic wastewater {Sewage) generated shall be disposed off through septic / soak pit
tank.

"HE T-1981;
' The following shall be used as fuel in Thermic Fluid Heater respectively.

Sr. Ne. Fuel Quantity
1 Coal 5 MT/Day

2 HSD ZOLIT/HR /

Clean Gujarat Green Gujarat
ISO-9001-2008 & ISO-14001 - 2004 Certified Organisation
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52 The applicant shall install & operate air pollution control system in order to achieve norms
prescribed below.

53 The flue gas emission through stack attached to Thermic fuel heater shall conform to the
following standards. :

Stack | Stack Stack APC Parameter Permissible W
No. attached to heightin | Measure Limit
Meter
i T.F.H. 30 Dust ”Particulate matter | 150 mg/NM?
Collector SO 100 ppm
i NO« 50 ppm
Z DG Sets 9 -
200 KVA l

5.4 There shall be no process emission from the manufacturing process as well as any other ancillary
operation.

55 The concentration of the following parameters in the ambient air within the premises of the
industry shall not exceed the limits specified hereunder.

[ PARAMETERS PERMISSIBLE LIMIT (Mtcrogram/M3]

i ) ) . T Annual A 24 Irs F\verdge ) _|

[ Particulate Matter-10 (PM 1) 100 '

’E'«ticula}q Matter- 2.5 (PM 25 ) 60 J
S0: 80

NOS T ® i

5.6, The applicant shall provide purtholes, ladde
emissions and the same shall be open fol
chimney(s) vents attached to varicus sguirces of emission shall be de::gned by n umbcrs such
as S-1, §-2, ete. and these shall be pau}ted/ displayed to facilitate identification.

5.7.  The industry shall take adeguate me.-lsure% for control of noisc levels from its Own sources
within the pmmlses S0 as to mamtclm ambwnt air quahty standqrds in respect of nuu;e Lo less

-

Ha.m. dnlep m. And mghttung is reLl(mled betwcen 10 p.m. dnd 6 a.m.

6. I N y D H A GE
T RY) RULES, 2016 Form- I
6.1.  Form for grant of authorization for occupier or operator handling Hazardous waste.
6.2.  Authorization order no. AWH-81404 date of issue: 12/09/2016.
6.3. M/s. New Khatau Texnie Printery (Unit-3} (13615)is hereby granted an authorization to

18, Opp Bhad&r River Bank Jetpur-360370 Tal- & Dist- Rajkot.

Sr.No.. Waste Cat. Quantity Authorised mode of “
MT/Year disposal/recycler utilized
1 . | Emptybarrels |[1-331 | L.000 Collection, Storage, o
7| /Contaminated Transportation Disposal by
with hazardous selling to registered Re-
chemicals processors /Recyclers
/Waste
Used or Spent [-5.1 0.100 Collection storage,,
0il Transportation Disposal by
Selling to registersd
Reprocesses/ Recyclers




| GUJARAT POLLUTION CONTROL BOARD

: PARYAVARAN BHAVAN
Sector 10-A, Gandhinagar 382 010

T '

T 717 | Phone : (079) 23226295
' - (079) 23232156

b\ | / 4 Fax  :(079) _

; Websrte - www.gpcb.gov.in

6.4. The authorization shall be valid up to 11/01/2020.

6.5. The authorization is subject to the conditions stated below and such other conditions as may be
specified in the rules from time to time under the Environment (Protection) Act-1986.

6.6. The authorization is granted to operate a facility for collection, storage within factory premises
transportation and ultimate disposal of Hazardous wastes as per condition no 63 to the
industry having valid CCA of this Board.

7. TERM3S AND CONDITIONS OF AUTHORISATION (IF Applicable)

a] The applicant shall corply with the provisions of the Environment (Protection) Act-1986 and
the rules made there under. ) i

b} The authorization or its renewal shall be produced for inspection at the request of an officer
authorized by the Gujarat Poltution Control Board.

c) The persens authorized shall not rent, lend, sell, and transfer or otherwise transport the
hazardous wastes without obtaining prior permission of the Gujarat Pollution Control Board.

d) Any unauthorized change in personnel, equipment or working conditions as mentioned in the
authorization order by the persons authorized shall constitute a beach of this authorization.

£] The person authorized shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and a]so carry out mock drill in this regard at
regular interval of time;

f) The person authorized shall comply with the prowszous outlined in the Central Pollution
Control Board guidelines on “Implementing 1.iahilities! for Environmental Damages duc to
Handling and Disposal of Hazacdous Wastes and Penahy” '

g) It is the duty of the authorized person to take prmr’pel mission of the Gujarat Pellution
Control Buard to close down the facility. :

k) An application for the renewal of an dthhUFchth{l shdll be made as laid down under Haz.
Waste (Management, Handling & Transboundaty Movement) Rules, 2008,

i) Any other conditions for compliance as peritlie guidelines issued by the MoEF or CPCB.

j]  Theimported hazardous and other wastes ,shall be fully insured for transit as well as for any
accidental occurrence and its clean-up (}pcmtlon

k) The record of consumption and late, of the imported hazardous and other wastes shall be
maintained. P

1) The hazardous and other wastes whmh gets generated during recycling or reuse or recovery
or pre-processing or utilizationof imported hazardous or other wastes shall be treated and
disposed of as per specific mndmons of authorization.

m) The importer or cxportér sha?l bear the cost of import or export and mitigation of damages if
any.

n) Any other condltwns or compliance as per the Guidelines issued by the Ministry of
Environment, Fgrest and Climate Change or Central Pollution Cantrol Board from time to
time. -

o) Industry shall submlt annual report on or before 30t day of June following to the financial
year to which that return relates.

p) The waste generator shall be totally responsible for (i.e. collection, storage, transportation
and ultimate disposal) of the wastes generated.

q} Recordsof waste generation, its management and annual return shall be submitted to Gujarat

Po!lutmn Control Board in Form-4 on or before 30t day of June following to the financial year

to.which that return relates.

In case of any accident, details of the same shall be submitted on Form-14 to Gujarat Pollution

Control Board.

As per “Public Liability Insurance Act-91" company shall get Insurance Policy, if applicable.

Empty drums and containers of toxic and hazard material shall be treated as per guideline

published for “Management & Handling of discarded containers”. Records of the same shall

be maintained and forwarded to Gujarat Pollution Control Board regulariy.

In no case of any kind of hazardous waste shall be imported without prior approval of

appropriate authority,

Clean Gujarat Green Gujarat
1SO-9001-2008 & ISO-14001 - 2004 Certified Organisation




v) In case of transport of hazardous wastes to a facility for (i.e. treatment, storage and disposal)
existing in a State other than the'State where hazardous wastes 4rg geénerated, the occupier
shall obtain ‘No Objection Certificate’ from the State Pollution Control Board or Committee of
the concerned State of Union Territory Administration where the facility exists.

w) Unit shall take all concrete measures to show tangible results in waste-generation, reduction, *
avoidance, reuse and recycle. Actions taken in this regard shall be submitted within three
months and also along with Ferm-4.

x) Industry shall have to display the relevant information with regards to hazardons waste as
indicated in the Hon. Supreme Court's Order in W.P. No.657 of 1995 dated 14 Qctober, 2003.

y) Industry shall have to display on-line data outside the main factory gate with regard to
quantity and nature of hazardous chemicals being handled in the plant, including wastewater
and air emissions and solid hazardous wastes generated within the factory premises.

8. GENERAL CONDITIONS: -

A

8.1. Any change in personnel, equipment or working conditions as mentioned in the consents
form/order should immediately be intimated to this Board,

8.2. The waste generator shall be totally responsible for (I.E. Collection, storage, transportation
and ultimate disposal} of the wastes generated.

g:3: Records of waste generation, its management and annual return shall be submitted to Gujarat
Pollution Control Board in Form - 4 by 31t january of every year.

8.4. In case of any accident, details of the same shall be submltted in Form - 5 to Gujarat Pollution

Control Board.
B.5: As per "Public liability Insurance Act-91 Company shall
2.6. Empty drums and containers of toxic and hazards matérial shail be treated as per guideline
published for “management & handling ofdlscardm ainers”, Records of the same shall be
maintained and forwarded to Gujarat Pollution Conted] Board regularly.
8.7. In no case any kind of hazardous waste :&igal‘wbe imported without prior approval of
appropriate authaority, W
8.8 In case of transport af hazardous waste to & facilicy for (LE, Treatment, Storage and disposal)
exmlrtg in a _n,m te other than the st'aﬂta hez ¢ hazardous waqtc are generdiled the OCCupit.l'

{;}ansurance policy, if applicable,

of the concerned state or Union ter fﬂdmlmstmtmn where the fdallty r::usts

89. Unit shall take all concrete measures'to show tangible results in waste generation reduction,
voidance, reuse and recyclegag\cti%n taken in this regards shall be submitted within three
months and alsc along with"Fprm - 4.

8.10.  Industry shall have to 4 T4y the relevant information with regard to hazardous waste as
indicated in the Hon ﬁigr?lne Court's order in W.P, N0.657 of 1995 dated 14th October 2003.

8.11, Industry shall haye, to“display on-line data outside the main factory gate with regard to
quantity ancl nal { hazardous chemicals being handled in the plant, including wastewater

and air emission _éﬂd solid hazardous waste gencrated within the factory premises.
FOR AND ON BEHALF OF

GUJARAT POLLUTION CONTROL BOARD
[R.w '

SENIOR ENVIRONMENTAL ENGINEER

3ing. éoz,p Plot no. 18, Opp Bhadar River Bank, Jetpur-360370 Tal- & Dist- Rajkot.

- The Regional Officer, G.P.C,Board, Jetpur.
With a request to carry out monitoring sampling and inspection under the prawsmns of the Water Act
1974, Air Act, 1981& EP Act 1986, whichever is applicable.



- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

= . Sector-10-A, Gandhinagar-382 010
‘{gg;' Phone : (O79§ 23322?22
Fax : (079) 23
i Website : www.gpcb.gov.in
BY R.P.A.D.

In exercise of the power conferred under section-25 of the Water (Prevention
and Control of Pollution) Act-1974, under section-21 of the Air (Prevention and Control
of Pollution)-1981 and Authorization under rule 3(c) & 5(5) of the Hazardous Waste
(Management and Handling and Trans boundary Movement ) Rules’2008 framed under
the Environment (Protection) Act-1986.

And whereas Board has received consolidated consent application Inward
No0.100112 dated. 02/11/2015 for the Consolidated Consent and Authorization (CC &
A) of this Board under the provisions/ rules of the aforesaid acts. Consents &
Authorization are hereby granted as under:

CONSENTS AND AUTHORISATION:
(Under the provisions /rules of the aforesaid environmental acts)

To,

M/s. New Khatau Textile Printery (Unit-3)(13615)
Sr.No 802p, Plot No. 18, Opp. Bhadar River Bank,
Jetpur-360370

Dist: Rajkot.

1. Consent Order No.: AWH-74747 date of Issue: 10/12/2015
z. The consents shall be valid up to 01/11/2020 for use of outlet for the discharge of
trade effluent arising as a result of the printing unit of the following

items/products:
Sr. No. Product Quantity Meters/Month
:§ Printed Cotton Fabrics 250000
2 Stantor of Printed Cotton Fabrics 250000

e 8 SPECIFIC CONDITIONS: "

3.1.  Unit shall strictly adhere for sending of printed cotton fabrics for washing activity
at W.G. of Jilubhai Gokalbhai Chavda & Merambhai G Chavda (ID: 39168)

3.2. Directives issued by Hon’ble High Court from time to time shall be fully complied

with.

4, | D T-1974:

4.1. The quantity of the fresh water consumption for industrial purpose shall not
exceed 1.800 KLPD

4.2.  The quantity of the fresh water consumption for domestic purpose shall not
exceed 0.400 KLPD

43. The quantity of the industrial effluent to be generated from the the
manufacturing process and other ancillary industrial operations shall not exceed

1800 KLPD.
&
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44,

T

5.2,

5.3

5.4.

5.5

5.6.

5.7:

The quantity of the domestic waste wa{ér (Sewage) shall not exceed 0.200 KLPD

CONDITIONS UNDER THE AIR ACT-1981:

The following shall be used as fuel in Agro Waste respectively.

Sr. No. | Fuel Quantity
1 Lignite 10 MT/Day
2 H.S.D 20Lit/Hr

The applicant shall install & operate air pollution control system in order to

achieve Norms prescribed below.
The flue gas emission through stack attached to Thermic Fuel Heater shall

conform to the following standards:

Stack | Fluegas | Stack APCM Parameter Permissible
No. stack height Limit
attached In
to meter
1 Boiler+ 30 Dust collector | Particulate matter | 150 mg/NM3
T.F.H. Multi Cyclone | SO, 100 ppm
: separator | NOx 50 ppm
2 D.G. Sets 9 -
200 KVA '
CAP

There shall be no process emission from the manufacturing and other ancillary

operations.

The concentration of the following parameters in the ambient air within the
premises of the industry shall not exceed the limits specified hereunder.

PARAMETERS PERMISSIBLE LIMIT (Microgram/Ms3)

Annual 24 Hrs Average
Particulate Matter-10 (PM 1) 60 100
Particulate Matter- 2.5 (PM 35) 40 60
502 50 ' 80
NO, 40 80

The applicant shall provide portholes, ladder, platform etc at chimney(s) for
monitoring the air emissions and the same shall be open for inspection to/and for
use of Board’s staff. The chimney(s) vents attached to various sources of emission
shall be designed by numbers such as S-1, S-2, etc. and these shall be
painted/displayed to facilitate identification.

The industry shall take adequate measures for control of noise levels from its
own sources within the premises so as to maintain ambient air quality standards
in respect of noise to less than 75dB(a) during day time and70 dB (A) during
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6.4.
6.5.

6.6.

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295

Fax : (079) 23232156

Website : www.gpcb.gov.in

night time. Daytime is reckoned in between 6a.m. and10 p.m. and night time is
reckoned between 10 p.m. and 6 a.m.

CONDITION UNDERTHE HAZARDQUS WASTE RULE.

Authorization for the Management& Handling of Hazardous Wastes Form-2 (See
rule 3 (c¢) & 5 (5) Form for grant of authorization for occupier or operator
handling hazardous waste under Hazardous waste (M,H & TM) Ruels,2008 Form
for grant of authorization for occupier or operator handling hazardous waste.
Number of authorization: AWH-74747 Date of issue:10/12/2015

M/s. New Khatau Textile Printery (Unit-3)(13615)is hereby granted an
authorization to operate facility for following hazardous wastes on the premises
situated at Sr.No 802p, Plot No. 18, Opp. Bhadar River Bank,Jetpur-360370Dist:
Rajkot.

Sr. Waste Quantity | Schedule-1 | Facility
No. Process
No.

1 Used Spent Oil 0.100 I-5.1 Collection, storage, &
MT/Yr reuse as lubricant.

Z Discarded . 1.000 1-33.3 Collection, Storage and
containers MT/Yr,_ disposal to the authorized
/Barrels/Liners » ' Re-cycler/Re- Processors
contaminated with after Decontamination.
Hazardous
Wastes/Chemicals

The authorization is granted to operate a facility for collection, storage within
factory premises transportation and ultimate disposal of Hazardous wastes by
selling to the registered Re-processors/Recyclers having valid CCA of this Board
The authorization shall be valid up to 01/11/2020

The authorization is subject to the conditions stated below and such other

conditions as may be specified in the rules from time to time under the

Environment (Protection) Act-1986. : :

TERMS AND CONDITIONS OF AUTHORISATION

a) The applicant shall comply with the provisions of the Environment
(Protection) Act - 1986 and the rules made there under.

b) The authorization shall be produced for inspection at the request of an officer
authorized by the Gujarat Pollution Control Board.

c) The persons authorized shall not rent, lend, sell, and transfer of otherwise
transport the hazardous wastes without obtaining prior permission of the
Gujarat Pollution Control Board.

d) Any unauthorized change in personnel, equipment or working conditions as
mentioned in the authorization order by the persons authorized shall
constitute a breach of this authorization. ,
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e) It is the duty of the authorized person to take prior permission of the Gujarat
Pollution Control Board to close down the facility.
f) An application for the renewal of an authorization shall be made as laid down
in rule-7. -
6.7  In addition to above terms and conditions Industry shall also comply following
directives issued by the Supreme Court of India dated.14.10.2003.

a) Industry shall have to display the relevant information with regard to hazardous
waste as indicated in the Court's order in W.P. No.657 of 1995 dated 14t QOctober
2003

b) Industry shall have to display on-line data outside the main factory gate with
regard to quantity and nature of hazardous chemicals being handled in the plant,
including wastewater and air emissions and solid hazardous wastes generated
within the factory premises.

8 EN CONDITIONS: -
8.1  Any change in personnel, equipment or working conditions as mentioned in the

consents form/order should immediately be intimated to this Board.
8.2  Applicant shall also comply with the general conditions given in annexure L.

8.3  The waste generator shall be totally responsible for (LE. Collection, storage,
transportation and ultimate disposal) of the wastes generated.

8.4 Records of waste generation, its management and annual return shall be
submitted to Gujarat Pollution Control Board in Form - 4 by 31t January of every
year. : :

8.5 In case of any accident, details of the same shall be submitted in Form - 5 to
Gujarat Pollution Control Board.

8.6  As per “Public liability Insurance Act-91 Company shall get Insurance policy, if
applicable. .

8.7  Empty drums and containers of toxic and hazards material shall be treated as per
guideline published for “management & handling of discarded containers”.
Records of the same shall be maintained and forwarded to Gujarat Pollution
Control Board regularly.

8.8  Inno case any kind of hazardous waste shall be imported without prior approval
of appropriate authority.

8.9 In case of transport of hazardous waste to a facility for (LE. Treatment, Storage and
disposal) existing in a state other than the state where hazardous waste are
generated, the occupier shall obtain “No Objection certificate” from the state
pollution Control Board, the Committee of the concerned state or Union territory
Administration where the facility exists.

. 8.10 Unit shall take all concrete measures to show tangible results in waste generation

reduction, voidance, reuse and recycle. Action taken in this regards shall be

submitted within three months and also along with Form - 4.
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PARYAVARAN BHAVAN

=Y - Sector-10-A, Gandhinagar-382 010
|/ 4 Phone : (079) 23226295
GPCB Fax  : (079) 23232156

Website : www.gpch.gov.in

8.11 Industry shall have to dISplay the relevant information with regard to hazardous
waste as indicated in the Hon Supreme Court’s order in W.P. No.657 of 1995
dated 14th October 2003.

8.12 Industry shall have to display on-line data outside the main factory gate with
regard to quantity and nature of hazardous chemicals being handled in the plant,
including wastewater and air emissions and solid hazardous waste generated

within the factory premises.
FOR AND ON BEHALF OF
GUJARAT POLLUTION CONTROL BOARD

RJ g ¥
(R. V. PATEL
SENIOR ENVIRONMENTAL ENGINEER
NO: PC/CCA/JET-1359/ID-13615/ B/ Ly .
Issued to:- 3 + Dt -1 ’ ) 2} 2o)s

M/s. New Khatau Textile Printery (Unit-3)(13615)
Sr.No 802p, Plot No. 18, Opp. Bhadar River Bank,
Jetpur-360370

Dist: Rajkot.
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ANNEX URE _ -

B GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
W - Phone : (079) 23222425

A\ | /4 - (079)23232152
GPCEB Fax : (079) 23232156

Website : www.gpcb.gov.in
BY RP.A.D.
In exercise of the power conferred under section-25 of the Water (Prevention and Control of Pollution) Act-1974,
under section-21 of the Air (Prevention and Control of Pollution)-1981 and and Authorization under rule 6(2) of the Hazardous
And Other Waste (Management And Transboundary) Rules, 2016 framed under the Environment (Protection) Act-1986.

And whereas Board has received consolidated consent application Inward No.134240 dated. 26/02/2018 for the
Consolidated Consent and Authorization (CC & A) of this Board under the provisions/rules of the aforesaid acts. Consents &
Authorizaton are hereby granted as under:

CONSENTS AND AUTHORISATION: T—
(Under the provisions /rules of the aforesaid environmental acts)

To,

M/s. Tanishka Print (31384)

Near Vasukidada Temple, At:Opp. Bank Of River Bhadar

Jetpur- 360370

Ta: Jetpur, Dist: Rajkot.

1. Consent Order No.: AWH: 91810 date of Issue:15/03/2018.
2 The consents shall be valid up tof@FE0L/2027 for use of outlet for the discharge of trade effluent arising as a result of
the printing unit of the following items/products:
Sr. No. Product - Quantity Meters/Month
1 Finishing On Printed Cotton Fabrics 625000
2 Printed Cotton Fabrics 625000

SPECIFIC CONDITIONS:-

3.2 Unit shall strictly adhere for sending of printed cotton fabrics for washing activity at' Washing ghat of Tanisq Print
(1D: 496149) ‘

3.2. Directives issued by Hon'ble High Court fruim time to time shall be fully complied with.

4 CONDITIONS UNDER THE WATER ACT-1974:

4.1. The quantity of the fresh water consumption for industrial purpose shall not exceed 5.000 KL/day

4.2, The quantity of the fresh water consumption for domestic purpose shall not exceed 0.300 KL/day

43, The quantity of the industrial effluent to be generated from the the manufacturing process and other ancillary
industrial operations shall not exceed 5.000 KL/day.

4.4. The guantity ef the domestic waste water (Sewage) shall not exceed 0.200 KL./day

4.5 The Domestic wastewater (Sewage) generaled shall be disposed off through septic / soak pit tank.

. Collection tank.
. HDPE tank ‘
s Sludge drying beds 2 nos
4.0 The entire quantity of industrial effluent after giving primary lreatment shall have to convey to the CETP of ]DPA at
Plot No.782 & 783 Jetpur, Rajkot through open Chanel of [DPA. Shall have to conform to the inlet norms given by the
M/s. CETP-JDPA Dyeing and Printing Association, Jetpur, Dist. Rajkot..
4.7. The applicant shall have to use only one outlet for the discharge of its effluent. The application shall not keep any
bypass line or system or loose or flexible pipeline for discharge of effluent other than to make discharge into open
channel of JDPA.

4.8 Domestic effluent shall be disposed off along with industrial effluent/or through septic tank soak pit system.

4.9, The applicant shall be responsible for the discharge of effluent into open channe! of JDPA leading to CETP, for further
treatment of effluent. Due care shall be taken to avoid any leakage or spillage of effluent in an around the factory
premises. ;

4.10. ‘The applicant shall stop its production/printing activities, if the effluent from the Washing Ghats, (where applicant is

sending Cloths/Sarcees for waslung) after treatment is not meeting with prescribed standards or if the effluent from
Washing Ghaut will be discharged in to any river or natural drain.

411, The applicant shall vesponsible for operation & maintenance of Washing Ghat ETP, where applicant is sending their
Cloth/Sarees for washing..

F1Z The applicant shall stop their production or printing activity as and when their washing ghat ETP is not in
operational condition.

4.13. In the case of tenant unit the responsibility for complying CCA condition shall be of the tenant particularly and if the

tenant ceize operation at the premises and new tenant occupies the unit new tenant shall obtain CCA under the
\Water Act, 1974 prior to start of production or printing activity.

4.14. The applicant shall put-up a entrance a Board, displaying Washing ghat detail status of consent name and location of
washing ghat owner where the applicantis sending theiwr ciorths/sarees [or wasiing ghat.
4.15. The Board reserves the right or review/or revoke CCA or make modification in the condition which it deems fit in

accordance with the provision of Water Act, 1974.

Clean Gujarat Green Gujarat
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4.16. In case the change of ownership/management/tenant and address- of new owner/ partner/directors fproprietor
/tenant should immediately be intimated to the Board. . )

4.17. The consent to aperate. plant/discharge ef.uent shall automatically laps if at any time the condition specified in this
CC&A order s found violated.

5. CONDITIONUNDER THE AIR ACT-1981:
S The following shall be used as fuel in Boiler/ Thermic Fluid Heater
Sr. No. Fuel | Qudn'u.y |

T

1. i
—

5 25 %Dm% } L5 Lirs/Hrs ;
) d

ik

25 Mr/day

e —

52 The apy Jicant shail install & operate air polluti 1 control syst-é‘i:'{i'rrlﬂbrdié:“t--J-.a_L;ﬂeve norims présrribed below.
5.3 The flue gas emission through stack attached to fue! hee Il conform to the roi'owmg standards.
‘ Stack I Flue gas  stack i Stack heght ametet i Permissible i.imit
Mo jamwhedie | luseten | !
L1 | Fuel Heater 30M | mm ~scrubber | {7150 mg/NM?
| & (Theriuic) ' i cyclone | SO ; 100 ppm
1 ; ator ‘ N ! 50 ppm
EAZ l Boiler Common ! o
E ‘ Stack o o I
|2 | DiSes75KVA | 5 ' T a

5.4 There shall be no process emission from the manuﬁcun m PIOCEss as swellas any other anu;lary operation.
5.5 The concentration of the following parameters in the qrrlnwunr within the premises of the industry shall not exceed the

limits specified her (‘undu

| ["PARAMETERS ‘ T PERMISSIBLE LIMIT (Microgram/M3 )
[ Annual 24 Hrs Average 1
[ Particulate Matter-10 (PM 1) 50 100
Particulate Matter- 2.5 (PM25) 40 60
1 S02 _ 50 ) 80
i N()x 40 80

56.  The industry shall rake adequate measures for contre! of noise levels Irom s Lwn soUrces witi
e oma : 3t ds
-\iurmg night time. Daytime s «euxoncd in between oa.m. and 101, n. \m* mg—rhu.lm, is reckaned beoween 10 p.m. and 6
a.an.
0. D OTHER WASTE (MANAGEMENT AND TRANSBOUNDARY) RULES
2016 Yorm:2 [se
G.1. form for grant of author izanion for occupier or operatur handling Hazardous waste
6.2 Authorization order no. AWH-91810 date oi issues 15/03/2018.
6:3: M/s. Tanishka Print (31384):s hereby granted an authorization to opevate facility for following hazardous wastes on
the premises situated at Near Vasukidada Tempie, AtOpp. Bank OF River Bhadarjetpur- 36037 7 Ta: Jetpur, Dist:
Rajkot.
S No. | Waste ' Cat Qmm.ty {r,-\uthc.lse:. 1wode of ]
i MT/Year . | disposalfrecycler utilized
i
: E
1 Empty ] 1-33.1 0.960 , Collection, Storage and disposal to
barrels/Containers/Liners : | the authorized Re-cycler/Re-
contaminated with hazardous | Processers after Decontamination
| chemicals/wastes ! R |
Chemical Sludge from waste 1 [-353 0.500 1 Collection, Storage, Transportation
water Treatment ‘ ) |_and Disposal at TSDF
2 Used Spent Oil i I 5.1 0.004 ! Collection, Storage, Transportation
| ] . i l Disposal by selling to registered  Re-
1 |

processors /Recyclers

S -
6.4, The authorization “shall be valid up to 07/01/2021.
0.5 The authorization is subject to the conditions stated below and such other conditions as may be specified in the rules
from time o time under the Environment (Prowetion) Act-1980.
The authwrizarion (s guum,u to perate nu‘uy for collection, storage within factory premises transportation and
o die Incusu y having vaha CCA of this Board.

Gl ol HAZArdons wases as per Lonailic

INDITIONS OF AUTHORISATION (IF App.

a)  The applicant shall comply with the provisions of the Environment (Protection) Act-19806 and the rules made there
under.



GPCB

8.2

8.3

8.4.

8.6.

8.7.
8.8

8.9.

8.10.

831,

NO: PC/CCA/JET- 624/1D- 31384 /

Sector-10-A, Gandhinagar 382 0

(079) 232321
Fax @ (079) 232321
Website : www. ggged byghﬂv

The authorization or its renewal shall be procluce(i for inspection at the request of an officer aut

Gujarat Pollution Cotitrol Board.

The persons authorized shall not rent, lend, sell, and wansfer or otherwise transport the hazardous wastes without
ubtaining prior permission of the Gujarat Pollution Control Board.

Any unauthorized change 1y personnel, equipment or working conditions as mentioned in the authorization order by
the persons authorized shall constitute a breach of this authorization.

Itis the duty of the authorized person to take prior permussion of the Gujarat Pollution Control Board to close down
the faciity.

An application for the renewal of an authorzation shall be made as wd duwn o
(Managemenl‘, & Tran boundary Movement) Rules, 2016.

- Haz. And other Waste

GENERAL CONDITIONS: -

Any change in personnel, equipment or working conditions as mentioned in the consents form/order should
immediately be imtymared to this Board.

The waste generator shall be totally responsible for {I.E. Collection, storage. transportation and ultimate disposal) of
the wastes generated.

Records of waste generation, its management and anmial return shall be submitted to Gujarat Pollution Control
Board in Form - 4 by 31% January of every year,

In case of any accident, details of the same shall be submitted in Form - 5 to Gujarat Pollution Control Beard.

As per "Public liability Insurance Act-91 Company shall get Insurance policy, if applicable.

Empty drums aund containers of toxic and hazards material_shall be treated as per guideline published for
“management & handling of discarded containers”. Records of the same shall be maintained and forwarded to Gujarat
Pollution Control Board regulariy.

In no case any kind of hazardous waste shall be i imported without prior approvai of appz opriate authority.

In case of transport of hazardous waste to a facility for (LE. Treatment. Storage and disposal) existing in a state other
than the state where hazardous waste are generatled, the occupter shall ubtain "No Objection certificate” from the
state polluuon Control Board, the Committee of the concerned state or Umion territory Admimstration where the
factlity exists g

Unit shatl take al
recycle. Action Liken in this regards shall be subnitied within thiree months and also along with Form - 4.

I concrete measures to show tangible results in waste generanon reduction, voidance, reuse and

Industry shall huve to display the relevant information with regard to hazardous waste as indicated in the Hon

Supreme Court’s ovder in W.P. No.657 of 1995 dated 14th October 2003.

industry shall have to display on-line data outside the main factory gate with regard to quantity and nature of

hazardous chemicals being handled in the plant, including wastewater and air emissions and solid hazardous waste

generated within the {actory premises
. FOR AND ON BEHALF OF

GUJARAT POLLUTION CONTROL BOARD

NIOR ENVIRONMENTAL hNGl\[EER

E\g

Issued to:- ﬂ#"‘ff = 5)..:;{: jw)) B)ete )
M/s. Tanishka Print {31384) ’ -
Near Vasukidada Temple, At:Opp. Bank Of River Bhadar

Jetpur- 360370

Ta: Jetpur, Dist: Rajkot

Copy to:

The Regivnal Officer, G.P.C.Board, Jetpur.
Wilh a request to carry out monitoring sampling and mspection under the provisions of the Water Act 1974, Awr Act, 1981& EP
Act 1986, whichever iz applicable,

Clean Gujarat Green Gujarat
150-8001-2008 & 1S0O-14001 - 2004 Ceriified t}rqarwssaffﬂ;.

Fhone : (079) 2322242

: " GUJARAT POLLUTION CONTROL BOARD
FPARYAVARAN BHAVAN
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ANNEX URE -3

GUJARAT POLLUTION CONTROL BOARD
; / PARYAVARAN BHAVAN

Nt Sector-10-A, Gandhinagar 382 010
Phone 1 (079) 23222425
(079) 23232152

Fax : (079) 23232156
Website : www.gpcb.gov.in

BY R.P.AD
Amendment/Merged/Combined Consolidated Consent & Authorization
(CCA No: W-75019 & WH-80202)
No: GPCB/CCA/JET-372/ID: 27093/ 5 && 1R Date: 2 [ 14|20 14
To,
M/s. Krishna Cotton Print {27093},

Plot No. 800/3, Gpp. Bank of River Bhadar,
Jetpur-360370, Dist: Rajkot.

Sub: Amendment/Merged/Combined of Consolidated Consent & Authorization (CCA) of this
Board under the provision the Water (Prevention and Control of Pollution) Act-1981,
the air Prevention and Control of Pollution) 1981 and the Hazardous Waste
(Management and Handling) Rules 1989 & as amended up to year-2003 framed under
the Environmental (Protection} Act-1986.

Ref: 1. Your letter dated 24/09/2019 for merger of M/s. Krishna Cotton Industries (1D No.

48067) with M/s. Krishna Cotton Print (ID No. 27093).
2. Consolidated Consent & Authorization (CCA) vide letter No. GPCB/CCA/JET-372/1D-
27093/340727, Dated. 06/01/2016. . '
3. Consolidated Consent & Authorization (CCA) vide letter No. GPCB/CCA/JET-1641/1D~
48067 /362599, Dated. 13/07/2016.

Sir,

With respect to subject and reference mentioned above, Consolidated Consent &
Authorization (CCA) vide letter No. GPCB/CCA/JET-372/1D-27093/340727, Dated.
06/01/2016, issued is amended here with & shall be read as under.

1. The CCA order no. AWH-100014 is replaced & amended for the production as under:-
! Sr. No. E Products Quantity \
1; | Printed Cotton Fabrics 9,97,500 |
{By Felt Bed Machine & Cold Table) J

2. SPECIFIC CONDITIONS

2.1 Unit shall strictly adhere for sending of printed cotton fabries for washing
activity at WG of Jayantibhai Shambhubhai Ramoliya (ID: 46576), WG of
Arvindbhai Manjibhai Barwadiya (ID: 40594) & WG of Pravinbhai Ukabhai
Khant (1D: 48066).

i Unit shall have to maintain the record of washing of printed cotton fabrics at

authorized washing ghat including quantity of printed cotton fabrics with vehicle

panmber, daie ete. on day to day basis. The applicant shall have to submit the above

details on monthly basis, in first week of next month to both at Head office and

Regionat office, of this Board.

Directives Issued by Hon'ble High Court from time to time shall be fully complied

Witk Clean Gujarat Green Gujarat
1S0-9001-2008 & ISO-14001 - 2004 Certified Organisatign
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2.5

2.6

2.7

W W

—t

3.2

3.3

3.4

3.5
3.6

Unit shall provide fix pump and pipe line among all units of ETP.

Unit shall provide Water Meter at Intake of bore well as well as inlet and outlet of
BETE;

Unit shall have to provide separate energy meter for ETP. Daily record for the same
shall have to be maintained.

Unit shall have to maintain daily record of ETP operations in separator register and
shall have to submit the monthly report of the same report by first week of next
month at Regional office, Head office of this Board.

Unit shall obtain NOC Permission from CGWA as per order of Hon. National
Green tribunal for the withdrawal of ground water.

ONDITIONS UNDER THE WATER ACT-1974:

The quantity of the fresh water consumption for industrial purpose shall not exceed
7.000 KLPD.

The quantity of the fresh water consumption for domestic purpose shall not exceed
0.800 KLPD. '
The industrial effluent to be generated from the manufacturing process and other
ancillary industrial operations shail be not exceeding 7.000 KLPD.

The quantity the domestic wastewater (sewage) shall not exceed 0.600 KLPD.
Domestic effluent shall be disposed off through septic tank/soak pit system.

The entire quantity of industrial effluent after giving primary treatment shall have to
convey to the CETP of JDPA at Plot No.782 & 783 Jetpur, Rajkot through open channel
of IDPA and shall have to conform to the following inlet norms.

| PARAMETERS CETP Inlet NORMS for member units i
{; pH 10.5-12.0
Temperature <450C
Colour (pt.co.scale) in units 350 units
Suspended Solids 2000 mg/l
Oil and Grease 20 mg/l
BOD (3 daysat 270 C) 350 mg/1
CoD 1000 mg/I
Chlorides 2500 mg/I
Sulpis:ﬁbs 3500 mg/1
Fixed dissolved solids 2100 mg/1
Ammonical Nitrogen 75 mg/l
Percent sodium 60 %
Tota) Chromium 5 m g/ﬂ
Sulphides i 10 mg/i—f
Sodium absorption ratio 26
Phenolic Compounds ' 5 mg/1

2 of‘S
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GUJARAT POLLUTION CONTROL BOARD

: PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar 382 010
S home © (079) 23222425
(079) 23232152

Fax : (079) 23232156
Website : www.gpcb.gov.in

f Fluorides 5 mg/l |
i Insecticides /Pesticides ‘ Absent
| Boron 5.0 mg/!
- Bio Assay Test -

=]

If the inlet norms of trade effluent prescribed to the CETP Authority (CETP-JDPA) by
GPCB is amended and are more stringent, in that case the unit has to achieve the norms
prescribed by CETP Authority.

4. CONDITIONUNDER THE AIR ACT-1981:

4.1 The following shall be used as fuel.

[

Sr. No. Fuel Quantity
L. Bio Coal 2.2 MT/Day
| & Diesel 5 Ltr/Hrs

4.2 The flue gas emission through stack attached to following shall conform to the following

standards:

?Smckg‘ Stack Attached To | Stack APCM Parameter ; Permissible |
i No. | Height o Limit |
j 1. | Thermic Fluid 35 Meter | Cyclone & Multi | Particulate | 150mg/NM3 |
1 f Heater Cyclone matter 100 ppm

F Separator 502 50 ppm
| ! NOx
f | D.G. Sets 5 Meter --
| | (100 KVA)

5 AUTHORIZATION AS PER HAZARDOUS AND OTHER WASTE (MANAGEMENT AND
TRANSBOUNDARY) RULES, 2016 Form-2 [See rule 6 {2)]

5.1, Form for grant of authorization for occupier or operator handling Hazardous waste.

5.2, Authorization order no. H- 96726 date of issue: 02/02/2019.

5.3, M/s. Krishna Cotton Print (27093) is hereby granted an authorization to operate

facility for following hazardous wastes on the premises situated at Plot No. 800/3,
Upp. Banlof River Bhadar, Jetpur-360370, Dist. Rajkot.

o sr, E Waste Cat. | Quantity Authorized mode of ‘
! No. MT/Year | disposal/recycler utilized !
g 8 f Empty barrels/Containers/ [-33.1 0918 Collection, Storage and -

: Liners contaminated with disposal to the authorized Re-
. _’_3hf{:i{i!’(fuUﬁf_ffl(‘lllii‘ﬁ'{iﬁ/\i’;’isl’eﬁ cycler after Decontamination
2, § Chemical Sludge from waste 1353 | 6108 Coliection, Sl{:t'ugo,wwww%k
water reatiment Transportation to the storage
site of CETP JDPA and

: ! uitimate Disposal at TSDF

Clean Gujarat Green Gujarat "
1S0-9001-2008 & ISO-14001 - 2004 Certified Organisation
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'3 T Usedor Spent Of

e N 1-5.1 0.008 | Collection, Storage,
Transportation and disposal
| at the authorized Registered
Re-refiners

%
|
|

]

The authorization shall be valid up to 15/12/2019. .
The authorization is subject to the conditions stated below and such other conditions

as may be specified in the rules from time to time under the Environment (Protection)
Act-1986. - '

The authorization is granted to operate a facility for collection, storage within factory
premises transportation and ultimate disposal of Hazardous wastes as per condition no
6.3 to the industry having valid CCA of this Board.

TERMS AND CONDITIONS OF AUTHORISATION (IF Applicable)

The applicant shall comply with the provisions of the Environment (Protection) Act-
1986 and the rules made there under.

The authorization or its renewal shall be produced for inspection at the request of an
officer authorized by the Gujarat Pollution Control Board.

The persons authorized shall not rent, lend, sell, and transfer or otherwise transport
the hazardous wastes without obtaining prior permission of the Gujarat Poliution
Contrel Board.

Any unauthorized change in personnel, equipment or working conditions as mentioned
in the authorization order by the persons authorized shall constitute a breach of this
authorization.

Itis the duty of the authorized person to take prior permission of the Gujarat Pollution
Control Board to close down the facility.

An application for the renewal of an authorization shall be made as laid down under
Haz. And other Waste (Management, & Tran boundary Movement) Rules, 2016.

The terms & conditions mentioned in CCA order no. WH-80202 Dated. 08/07/2016
shall be merged with CCA order no. W-75019 Dated. 29/12/2015 and now merged/
combined CCA order shall be valid in future.

The other conditions of the Consolidated Consent & Authorization (CCA) issued vide

letter no. GPCB/CCA/IET-372/1D-27093/340727, Dated. 06/01/2016 shall remain

anchanged. I noncompliance of the condition would be found, the consent to operator

plant/discharpe effuent shall automatically laps and you would be prosecuted as per
the provisions of Water Act 1974 and Environment Protection Act -1986.

For And On Behalf Oof

Gujarat Pollution Control Board,

1 Trivedi)
Senior Environmental Engineer

Scanned by CamScanner



GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVARN
Sector-10-A, Gandhinagar 382 010
Phone : (079) 23222425

(079) 23232152

Fax & (O78) 28232156

Website : www.gpcb.gov.in

Copy To:

1. The Regional Office, GPCB, Jetpur, Balaji Society, Dhoraji Road, Ta. Jetpur-360370, Dist.
Rajkot... You are requested to visit and check the compliances of the unit as per CCA and
submit fresh inspection report to head office.

2. M/s. Krishna Cotton Industries (ID. 48067), Sr. No. 802 p, Plot no. 17, Vasuki Udhyonagar,
Opp. Bank of River Bhadar, Jetpur-360370, Dist. Rajkot... for information.

3. WG of Jayantibhai Shanbhubhai Ramoliya (ID: 46576) - (Lesee:- Krishna Cotton Print (1D:
27093), Sr. No. 190, P2/P1, Vill. Bavapipaliva, Jetpur, Bavapipaliya - 360370, Dist. Rajkot..
for information.

4. WG of Arvindbhai Manjibhai Barwadiya (ID: 40594) - (Lesee:- Krishna Cotton Print (ID:
27093) Sr. No. 147/1/2, 147/2& 146/1 p-1, Derdi - 360370, Dist. Rajkot.. for
information.

4. CETP of JDPA at Plot No.782 & 783 Jetpur, Rajkot.... for information.

N

Clean Gujarat Green Gujarat
ISO-9001-2008 & ISO-14001 - 2004 Certified Organisation
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_ ANNEXUERE -4

- ‘ GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010

m : Phone : (079) 23222425

A\ | /4 (079) 23232152
G‘p; | Fax = (079)23232156

Website | www.gpcb.gov.in

BY R.P.A.D.
In exercise of the power conferred under section-25 of the Water (Prevention and Control of
Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollution)-1981 and and
Authorization under rule 6(2) of the Hazardous And Other Waste (Management And Transboundary) Rules,
2016 framed under the Environment (Protection) Act-198¢. )
And whereas Board has received consolidated consent application Inward No. 128203 dated.
25/09/2017 for the Consolidated Consent and Authorization (CC & A) of this Board under the provisions/rules
of the aforesaid acts. Consents & Authorization are hereby granted as under:

CONSENTS AND AUTHORISATION:

(Under the provisions /rules of the aforesaid environmental acts)
To,

M/s. A.D. Textile (53264)

Sr.No. 802p, Plotno. 12,

Tarapara Nagar,

Bhadar Na Sama Kanthe,

Jetpur- 360370,

Tal- & Dist- Rajkot.

1 Consent Order No.: AWH- 89348 date of Issue: 13/11/2017.

1.1 The consents shall be valid up to 24/09/2022 for use of outlet for the discharge of trade effluent
arising as a result of the printing unit of the following items/products:

Sr. No. Product Qty (Meters/Month) '
1 Printed Cotton Fabrics 250000

2 SPECIFIC CONDITIONS:-

2410 Unit shall strictly adhere for sending of printed cotton fabrics for washing activity at Wg of
Shantaben Jagadishbhai (ID : 37159)

22 Directives issued by Hon'bie High Court from time (o time shall be fully complied with.

3. CONDITIONS UNDER THE WATER ACT-1974:

3.1 The quantity of the fresh water consumption for industrial purpose shall not exceed 2.000 KLPD.

3.2 The quantity of the fresh water consumption for domestic purpose shall not exceed 0.300 KLPD.

3.3 The quantity of trade effluent from the factory shall not exceed 2.000 KLPD.

3.4 The quantity of Sewage from the factory shall not exceed 0.200 KLPD

35 Domestic effluent shall be disposed off through septic tank/soak pit system.

3.6 The treated effluent shall be reused in process. Unit shall take all necessary measures and in no case
at any time effluent shall finds way to ant water body directly or indirectly.

BT The effluent treatment plant consisting of the following units as proposed by you shall be installed.

Collection tank
e  Hopper Bottom Settling Tank
s  Sludge Drying Bed-2 Nos
3.8. The entire quantity of industrial effluent after giving primary treatment confirm to the inlet CETP
norms shall have to be conveyed to the CETP of JDPA at Plot no. 782 & 783 Jetpur, Rajkot through
open channel of |DPA. In no circumstances, the effluent either treated or untreated shall be
discharged into river, natural drain, and soal pit septic tank system.

4. CONDITIONS UNDER THE AIR ACT-1981:
4.1, The following shall be used as fuel.

Sr. No. Fuel Quantity
1. | Agro waste/Briquettes . fMT/day
Z. [ Diesel 5 Ltrs/Hour ,
4.2.  The applicant shall install & operate air pollution control system in order to achieve Norms prescribed
below. @ ‘j

Clean Gujarat Green Gujarat |
1SO-8001-2008 & 1SO-14001 - 2004 Certified Organisation



4.3.

4.4,
4.5.

The flue gas emission through stack attached to Fuel Heater (Thermic) and D.G. Sets shall conform to

the following standards:
Stack Stack Stack Air Pollution | Parameter Permissible Limit
No. Attached to Height Control
: in Meter Measures
1 Fuel Heater 35 Multi cyclone Particulate 150 mg/NM3
(Thermic) ’ separator matter 100 ppm
' S02 50 ppm
NOx«
2 D.G. Sets 5
125 KVA
I

There shall be no process emission from the maﬁﬂtf?ﬁ%f.uring and other ancillary operations.
The concentration of the following parameters in the ambient air within the premises of the industry

PARAMETERS PERMISSIBLE LIMIT (Microgram/M%)

Annual 24 Hrs Average |
Particulate Matter-10 (PM 10) 60 100 !
Particulate Matter- 2.5 (PMzs) 40 60
S0z 50 80 - |
NOx 40 80

4.6. The applicant shall provide portholes, ladder, platform etc at chimney(s) for monitoring the air emissions
and the same shall be open for inspection to/and for use of Board's staff. The chimney(s) vents attached
to various sources of emission shall be designed by numbers such as S-1, S-2, etc. and these shall be
painted/displayed to facilitate identification.
The industry shall take adequate measures for control of noise levels from its own sources within the
premises so as to maintain ambient air quality standards in respect of noise to less than 75dB(a) during
day time and70 dB (A) during nigit time. Daytiine is recioined in between ta.m. andl0 pan. and night
time is reckoned between 10 p.m. and 6 a.m.

4.7.

w

5:l:
5.2

53,

5.4,

5.9

AUTHORIZATION _AS PER HAZARDOUS

AND OTHER _WASTE

(MANAGEMENT _AND

TRANSBOUNDARY) RULES, 2016 Form-2_[Sce rule 6 (2)]
Form for grant of authaorization for occupier or operator handling Hazardous waste.
Authorization order no. AWH- 89348 date of issue:13/11/2017
M/s. A.D. Textile (53264)is hereby granted an authorization to operate facility for following hazardous
wastes on the premises situated at Sr.No. 802p, Plot no. 12, Tarapara Nagar, Bhadar Na Sama

Kanthe Jetpur- 360370, Tal- & Dist- Rajkot.

Sr.No. | Waste Cat Quantity Authorised mode of
| MT/Year disposal/recycler utilized
1 Empty 1-33.1 0.015 Collection, Storage and
barrels/Containers/Liners disposal to the authorized
contaminated with Re-cycler/Re- Processors
hazardous chemicals/wastes after Decontamination
2 Chemical Sludge from waste | [-35.3 | 0.500 Collection, Storage,
water Treatment Transportation and
Disposal at TSDF
3 Used Spent Qil Je5d 0.050 Collection, Storage,
Transportation Disposal by
selling to registered  Re-
| processors /Recyclers

The authorization siiali be valid up to 24,/09/20%2
The authorization is subject to the conditions stated below and such other conditions as may be
specified in the rules from time to time under the Environment (Protection) Act-1986.
The authorization is granted to operate a facility for collection, storage within factory premises
transportation and ultimate disposal of Hazardous wastes as per condition no 6.3 to the industry having

valid CCA of this Boal;(y /!



GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010

Phone : (079) 23222425

(079) 23232152
N\ 4 Fax : (079) 23232156

GPC%. TERMS AND CONDITIONS OF AUTHORISATION r_I_E.AnnH_camngebSit e WwWw.gp ch. gov. in

a)  The applicant shall comply with the provisions of the Environment (Protection) Act-1986 and the
rules made there under.

b) The authorization or its renewal shall be produced for inspection at the request of an officer
authorized by the Gujarat Pollution Control Board.

) The persons authorized shall not-rent, lend, sell, and transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the Gujarat Pollution Control Board.

d) Any unauthorized change in personnel, equipment or working conditions as mentioned in the
authorization order by the persons authorized shall constitute a breach of this authorization.

e) Itis the duty of the authorized person to take prior permission of the Gujarat Pollution Control Board
to close down the facility. _

f)  An application for the renewal of an authorization shall be made as laid down under Haz. And other
Waste (Management, & Tran boundary Movement) Rules, 2016.

i GENERAL CONDITIONS: -

745 Any change in personnel, equipment or working conditions as mentioned in the consents form/order
should immediately be intimated to this Board.
7.2. The waste generator shall be totally responsible for (LE. Collection, storage, transportation and
ultimate disposal) of the wastes generated.
7.3. Records of waste generation, its management and annual return shall be submitted to Gujarat
Pollution Control Board in Form - 4 by 31st January of every year.
7.4. In case of any accident, details of the same shall be submitted in Form - 5 to Gujarat Pollution Control
-Board. : )
7.5, As per “Public liability Insurance Act-91 Company shall get Insurance policy, if applicable.
7.6. Empty drums and containers of toxic and hazards material shall be treated as per guideline published

for “management & handling of discarded containers”. Records of the same shall be maintained and
forwarded to Gujarat Pollution Control Board regularly.

T In no case any kind of hazardous waste shall be imported without prior approval of appropriate
authority. :
7.8. In case of transport of hazardous waste to a facility for (1L.E, Treaument, Storage and disposal) existing

in a state other than the state where hazardous waste are generatled, the occupier shall obtain “No
Objection certificate” from the state pollution Control Board, the Committee of the concerned state or
Union territory Administration where the facility exists.

79, Unit shall take all concrete measures to show tangible results in waste generation reduction,
voidance, reuse and recycle. Action taken in this regards shall be submitted within three months and
also along with Form - 4.

7.10. Industry shall have to display the relevant information with regard to hazardous waste as indicated in
the Hon Supreme Court’s order in W.P. No.657 of 1995 dated 14th October 2003,
7.11. Industry shall have to display on-line data outside the main factory gate with regard to guantity and

nature of hazardous chemicals being handled in the plant, including wastewater and air emissions
and solid hazardous waste generated within the factory premises.

FOR AND ON BEHALF QF ‘-
GUJARAT POLLUTION CONTROL QAR
"

N

(RV.PATEL)
SENIOR ENVIRONMENTAL ENGINEER

NO: PC/CCA/JET- 1979/ID- 53264/ iy 1
[ssued to:- Q?(FM’H ( t # I 4
M/s. A.D. Textile (53264) o

Sr.No. 802p, Plot no. 12, Tarapara Nagar, Bhadar Na Sama Kanthe,

Jetpur- 360370, Tal- & Dist- Rajkot.

Clean Gujarat Green Gujarat
[SO-8001-2008 & {SO-14001 - 2004 Certified Organisation
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e

N T GUJARAT POLLUTION CONTROL BOARD
———— ' PARYAVARAN BHAVAN
-———— Sector-10-A, Gandhinagar 382 010
ST ‘ Phone : (079) 23222425
A\ | /4 (079) 23232152
GPCB Fax : (079)23232156

Website : www.gpcb.gov.in

BY RP.AD.

In exercise of the power conferred under section-25 of the Water (Prevention and_Control of

Poltution) Act-1974, under section-21 of the Air (Prevention and Control of ‘Pollution)-1981 and and

Authorization under rule 6(2) of the Hazardous And Other Waste (Management And Transboundary) Rules,
2016 framed under the Environment (Protection) Act-1986.

And whereas Board has received consolidated consent application lnwar‘ﬁ No.158435 dated.
-06/08/2019 for the Consolidated Consent and Authorization (CC & A) of this Board under the
provisions/rules of the aforesaid acts. Consents & Authorization are hereby granted as under:

& CONSENTS AND AUTHORISATION:
{Under the provisions frules of the aforesaid environmental acts)
To, n’d// '

Vi hara Textile D. & P. works (R.B.Prints) (27154),

PTot No: 5. No. 195/93,

Shs Road, Navagadh,

JETPUR- 360375

DIST Rajkot.

Consent Order No.: AWH- 103901 date of Issue: 04/09/2019
1.1. The consents shall be valid up to 05/08/2024 for use of outlet for the discharge of trade effluent
arising as a result of the printing unit of the following items/products:

Sr. No. Product Qty (Meters/Month)
1 PRINTED COTTON FABRICS © 312,500
{By Falt Bead machine)

p 50 Unit shall strictly adhere for sending of printed cotton fabrics for washing activity at
washing ghat of Navinsinh Kirtisinh Chudasama (I1D: 20269} Unit shall have to maintain the
record of washing of printed cotton fabrics at authorized washing ghat including quantity of

. printed cotton fabrics with vehicle number, aate ete. on day t6 day basis, The applicant shail.
{. have to submit the above details on monthly basis, in first week of next month to both at Head
office and Regional office, of this Board.
2.2, Directives issued by Hon'ble High Court from time to time shall be fully complied with,
23 Unit shali provide fix pump and pipe line among all units of ETP.
24, Unit shall provide Water Meter at Intake of bore well as well as inlet and outlet of ETP.
25 Unit shall have to provide separate energy meter for ETP. Dally record for the same shall have
to be maintained. , ’
2.6, Unit shall have to maintain daily record of ETP operations in separate register and shall have to |
submit the monthiy report of the same report by first week of next month at Regional office, :
Head office of this Board.
2.7, Unit shall obtain NOC Permission from CGWA as per order of Hon. National Green
tribunal for the withdrawal of ground water, :

3 CONDITIONS UNDER THE WATER ACT-1974:

31 The quantity of the fresh water consumgtion for industrial purpose shall notexceed 5.000 KLPD.

32 The quantity of the fresh water consumption for domestic purpose shall not exceed 0,500 KLPD.

33 The quantity of trade effluent from the factory shall notexceed 5.000 KLPD.

34 The quantity of Sewage from the factory shall not exceed 0.300 KLPD.

35 Domestic efftuent shall be disposed off through septic tank/soak pitsysiem.

36 The entire quantity of industrial effluent after giving primary treatment shall have to confirm to the
following inlet norms and also shall have to convey to the CETP of JDPA at Plot No.782 & 78, Narsang
Tekri, Jetpur, Dist: Rajkot through open Chanel of |DPA.

Clean Gujarat Green Gu
150-5001-2008 & ISO-14001 - 2004 Ceriif O{Qanisation
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1

: ; TP Infet NORMS for member units
[ PARAMETERS N —LETP Infet NORM N
| Temperature i — 550 noie
Colour [prooscale) in units 2000 me/L
"  Suspended Solids 0 mgﬁ "
| BOD [ Adavsat 272 ) N mg{}_@“_ﬂg{q
cop _ 2000 mg/] |
Chiarides _ 2500 mg/l |
Sulphates 353’1} mg/l | _
Fixed dissolved solids | _ S 2100me/t | @
- Ammonical Nitroges _ B _ 75 mefl
Percent sodinm , &%
Total Clronsium 5 ma/l |
Sulphides _ _ _ 10mafl
Sodunn abserption ratie _ g Eﬁ
Phenolir Compounds ' _ 5 mg/l
Fluarides : Smafl
Insecticides /Pestivides - . _ Absant
Boron _ e _ : S.0me/l
Big Assay Tear e ~ _ -
3.7 IFthe inlet norms of trade effiuont prescribed to the CETP Authority (CETP- JDPA) & -

1 5 A tcase the unit shall have to achieve the inlet norms
preserived to the Cetp Authority,

38 The applicant shall have 1o use only one autlet for the discharge of ity effluent. The application shall
not keep any bypass line or system or lovse or fexibls pipeline for discharge of effluent sther than to
make discharge into open chanmel of joPa, ,

19 The applicant shall be responsible for the discharge of effluent into open chanmel of JDPA leading 1o
CETP, for further treatment of effiuent. Due care shall be tken to avoid any leakage or spillage of
elfluent in an around the factory premiges.

ML The apnlicant shall stop its productionfprinting activities, if the effluent from the Washing Ghats,
[where applicant is semling Cloths/Sarees for washing} after treatment is not meeting with .
prescribed standards or if the effluent from Washing Ghat will be dischg rged in to any river or natural
drain,

31 The applicant shall siop their production or

3 10t i operational condition, ! )

312 In e case of tenant unit the Tesponsibility for complying CCA condition shall be of the tenant
particularly and if the tenant ceize operstion at the premises and ReW tenant occupies the upie new
tenant shall obtain CCA under the Water Act, 1974 priar to start of production or printing activity.

313 Theapplicant shall Put-up a entrance a Board, displ g :
and location of washing ghat owner where the ap

printing activity as and when their washing ghat ETP is

plicant is sending their claths fsaress for washing

ghat,

314 The consent to opevate plant/discharge effluent shall dutematically laps If at any time the condition
specified In this CC8A order is fournd violated,

4.

CONDITIONUNDER THE AIR ACY =1981:
4.5 There shall be no 4 as well as flue gas emission.
L The concentration of the following parameters in the ambient air within the premises of the indugtry
shall not exceed the limits specified hereunder. :
PARAMETERS PERMISSIOLE LT tmmgm:ﬁmB i
Annpgl 24 Hrs Average
Particulate Matter-10 iPMam 60 - 140¢
Particulste Matter- 2.5 (PM235y 40 ]
- so2 B _ 50 an
. ) LKOx ‘ 41 80

Pags2uta




/ ey _ GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVﬁ;fg
Sector-10-A, Gandhinagar 382 01
Koa ’ Phone : (079) 23222425

/ _— (079) 23232152
g!: Fax : (079)23232156

Website : www.gpcb.gov.in

&

¢ ithin the

ares for control of noise levels from its Own sources with
( rds in respect of noise to less than 75d5(_a]
sed in betiveen 6a.m. and10p.m. And

43.  The industry shall take adegquate me :
premises so as to maintain ambient air quality standa _
during day time and70d8 {A) during night time. Daytime is reckomn

nighttime is reckoned between 10 pum.2nd 6 a.m.
44, Applicant shall strictly comply with u

1981 and thus s oL CArTY.Oub AN _
8, HORI AS : OTHER

TRANSBOUNDARY) RULES, 2016 Form-2 [ 2

5.1.  Form for grant of authorization for occupier or operater handling Hazardous waste.

ctivity which attraci

WASTE-__(MANAGEMENT AND

52.  Authorization order no. AWH- 103901 date of issue: 04/09/2019. o .
. 53 Vasundhara Textile D. & P. works (R.B.Prints) (27154) is hereby granted an authorization to
operate facility for following hazardous wastes on the premises situated at Plot No. 5. No. 195/93, Sbs
Road, NavagadhJETPUR- 360375, DIST Rajkot. :
Sr.No. | Waste Cat. Quantity | Authorised mode of .
MT/Year | disposal/recycler
. utilized
1 Empty ; 1-33.1 0768 | REU
barrels/Containers/Liners
contaminated with hazardous
chemicals/wastes
2 Chemical sludge from waste 353 | 0500 Collection, Storage,
water treatment : ) Transportation
3 Used Or Spent Ol 5 5.1 | 0.005 REU

5.4, The authorization shall be valid up ta 05/08/2024.
55 The authorization is subject to the cenditions stated below and such other conditions as may be

¢ specified in the rules from time to time gnder the Envireament [Protection) Act-1986.

5.6, The authorization is granted to operate a facility for collection, storage within factory premises
transportation and ultimate disposal of Hazardous wastes as per condition no 6.3 to the industry having
valid CCA of this Board. :

6. R pli
. a) The applicant shall comply with the provisions of the Environment (Protection) Act-1986 and the

rules made there under.

b) The authorization or its renewal shall be produced for inspection at the request of an officer |
authorized by the Gujarat Pollution Control Board.

¢) The persons authorized shall not rent, lend, sell, and transfer or otherwise transport the hazardous
wastes without obitaining prior permission of the Gujarat Pollutien Control Board.

d) Any unauthorized change in personnel, equipment or working conditions as mentioned in the
authorization order by the persons authorized shall constitute a breach of this authorization. g

2] itis the duty of the authorized person to take prior permission of the Gujarat Pollution Contro! Board
to close down the facility.

[} Anapplication for the renews! of an authorization shall be made as laid down under Haz And other
Waste (Management, & Tran boundary Movement) Rules, 2016.

7. EN N Sz
ik Any change in personnel, equipment or working conditions as mentioned in the consents form/order
. should immediately be intimated to this Board.

A The waste generator shall be totally responsible for (LE. Collection, storage, transportation and
ultimate disposal) of the wastes generated.

73 Records of waste generation, its management and annual return shall be submitted to Gujarat
Pollution Control Board in Form - 4 by 31# January of every year. ;

7.4. In case of any accident, details of the same shall be submitted in Form - 5 to Gujarat Pollution Control
Board.

75. As per "Public liability Insurance Act-91 Company shall get Insurance policy, ifapplicable.

-~ _ . Clean Gujarat Green

| 150-8001-2008 & ISO-1400 : e




7.6. Empty drums and containers of toxic and hazards material shall be treated as per guideline published
for "management & handling of discarded containers”. Records of the same shall be malntalned and
forwarded to Gujarat Pollution Control Board regularly.

7.7 In no case any kind of hazardous waste shall be imported without prior approval of appropriate
authority.
7.8. In case of transport of hazardous waste to a facility for (LE. Treaument, Storage and disposal) existing

in a state other than the state where hazardous waste are generated, the occupier shall obtain "No
Objection certificate” from the state pollution Control Board, the Committee of the concerned state or,
Union territory Administration where the facllity exists.

7.9. Unit shall take all concrete measures to show tangible results in waste generation reduction,
voidance, reuse and recycle. Action taken In this regards shall be submitted within three months and '*}
also atong with form - 4.

7.10.  Industry shall have to display the relevant information with regard to hazardous waste as indicated in
the Hon Supreme Court’s order [n W.P. No.657 of 1995 dated 14th October 2003,

7.11. Industry shall have to display on-line data outside the main factory gate with regard to quantity and
nature of hazardous chemicals being handled in the plant, including wastewater and air emissions
and solid hpzardous waste generated within the factory premises. ’

7.2, It is established by any competent authority that the damage is caused due to their industrial
activities to any person or his property .Iin that case they are obliged to pay the compensation as
determined by the competent authority. | .

7.13.  The Board reserves the right to make modifications in the conditions of the Consolidate Consent and
Authorization {CC&A) which itdeems fit in accordance with provision of Water Act- 1974,

FOR AND ON BEHALFOF .
GUJARAT POLLUTION CONTROL BOARD

. H. Trivedi):
SENIOR ENVIRONMENTAL ENGINEER

Wi, - esloqfaely

NO: PC/CCA/JET- 527/1D-27154/ S5197H o
Issued to:- i ‘

Vasundhara Textile D. & P. works (R.B.Prints) (27154),
Plot No: §. No, 195/93,

Sbs Road, Navagadh,

JETPUR- 360375

DIST Rajkot,
1. M/s. W.G. offﬁwinsinh Kirtisinh Chudasama (ID: 20269) Plot No. S.N, 64/1, 64/2, 90/3,Vill:
Vekari: r3/60.5"}'0 Tal: Gondal, Dist: Rajkot. .
2 Selectfile no. JET - '
3. Tl jkl‘legionai Officer, GPCB, Balaji Society, Dhoraji Road, Jetpur-360370 Ta: Jetpur, Dist:
ajkot.
4.\ office Copy.



ANNExXURE — &

“GUJAR ON G@?;ITRQL BOARD
GUJARAT POLELTID PARYAVARAN BHAVAN
0-A, Gandhinagar 382 010
Phone : (079) 28222425
T (079) 23232152
Fax : (079) 232321§§
Website : www.gpcb.gov.in

Sector-1

ny fR.PAD.

In.exercise of the power conferred under section-25 of the Water (Prevention and Control of Pollutio n) 5@-&??4,‘
ander section-21 of the Alr (Prevention and Control of Pollution)-1981 and and Authorization under rule 6(2) of the
Hazardous Ant Other Waste (Management And Transboundary) Rules, 2016 framed under the Environment {Protection)
Avt- 1986

and whereas Board has received consolitlated cansent application fnward No.164554 dated. 20/09/2019 ﬁf*‘ " i
the Congolidated Consent and Authorization (CC & A) of this Board under the provisions/rules of the aforesaid acts.
Consents & Authorization are herchy granted as under: .

CORSENTS AND AUTHORISATION:
Q {Usder the pravisions froles of the aloresaid enviconmental acis)
To,
M/s Mipul Processors {Tenant: R 1. Print) {20256),
Pt No.SN. 195793,
“"Sbs Road- Navagadh, B/H O Mill,
Navagadh- 360378,
Dist & Tal : Rajkor

1. ConsentOrder Nos WH- 104688 date of Issue: 21/10/2019 | :
1.1 The consents shall be valid up to 30/09/2024 for use of outlet for the discharge of trade effluent arising’as o

result of the printing unit of the following items/products; .
Sr.No. - Product .. 4 Gty Theters/ Mot
i Printted Cotton Fabrics (o {s) oMo 1o | 112500
e Waghed prey Cotton Fabricg g%ﬁ.f;ﬁ@
SPECIFIC CONDITIONS:.

(X

i Unit shall strictly adhere for sending of printed cotton fabrics for washing activity at washing ghat
of Navinsinh Kiritsinh Chudasama (1D: 20269) And Wg Of Rameshchandra Dwarkadas Bosamiya
{Ghat No. 1 ta 3 }{ID: 49384) ' "
Unit shall tave te malntain the record of washing of printed cotton fabrics at authorized washing ghat
including quantity of printed cotton fabrics with vehicle number, date etc. on day to day basis. The
‘ applicant shall have to sulnnit the above details on monthly basis, in first week of next month o both at
e Head office and Repional office, of this Board,
23 Directives issued by Hon'ble High Court from time to time shall be fully complied with.
4 Unit shall provide fix pump and pipe line among all units of ETP,
25 Unit shall provide Water Meter at Intake of bore well gs well as inlet and sutlet of ETP,
26, Unit shall have 1o provide separate energy meter for ETP, Dally record for the same shall have w be
ftmintained.
a7 Unitshall have 1o malntain daily record of ETP operations in separator register and shall have to submit
gse ﬁ_i}miﬁ}* report of the same report by first week of next month at Regional office, Head office of this -
oard. -
28, Unit shall obtain NOC Permission from CGWA as per order of Hon. National Green tribunal for the
 withdrawal of ground water, .

3. CONDITIONS UNDER THE WATER ACT:1974:.
i) The quantity of the fresh water consumption for industrial purpose shall not excesd 48.900 KLPD.
1z The quantity of the fresh water consumption for domestic purpose shall not exceed 0.400 KLPD,
i3 The quantity of trade effluent from the factory shall not exceed 48900 KLED.
34 The quantity of Sewage from the factory shall not exceed 0.300 KLPD
is Domestic effluent shall be disposed off through septic tank/soak pit system.
36 The entire quantity of industrial efflueat alter giving primary treatment shall have to confirm to the following
inlet norms and also shall have to convey to the CETP of JDPA at Plot No.782 & 78, Narsang Tekri, fetpur, Dist:
Rajkot through open Chanel of [DPA. . " - B '
" Clean Gujarat Green Gujara
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_PARAMETERS '  CETP Inlet NORMS for member units |
I : 105-12.0 o
Temperature ] ) S4C
Colour (pteoscale) in units . SR
Suspended Sclids e o 2000 me/l
- | Diland Grease ' t o 20 mg/l
; BOD {3 daysar 27 ) . ' 350 me/i |
COD ' _ " 1000 mg/l | . _
Chiorides . 2500 mg/! | ’ ‘
Sulphates ' o 3500 mp/l |
Fived dissalved solids : _ 2100 mg/1
Ammunical Nitrogen 5 c TEmefl
" Percent sodivm ' _60%
_Totl Chromium } . _ 5 mg/l
i Sulphides ~ 10 mg/l
Sodium sbsorption ratip 5 _ 28
“Phendlic Compousds . e amEE 3 . ‘§'mg£§_
Fluorides » — ) Smg/l
insecticides fPesticides _ Absent
Boron ; . _B.0mp/
+ Bip Assay Test )

if the inlet norms of trade efMuent _Wiﬁéfi to the CETP Authority [CETP- }}}?ﬁj by GPCB is amended

3'? -
and are more stringent, in that case the unit shall have to achieve the inlet norms prescribed to the CETP
Anthority. P

38 The applicant shall have to useonly one outlet for the discharge of its effluent. The application shall not keepany

- bypass line or system or loose or fexible pipeline for discharge of effluent other than to make discharge into open
channel of JDPA. _ _
38 The applicant shall be responsible for the discharge of efiuent into open channel of 1DPA leading to CETP, for
further treatiment of effluent. Due care shall be taken to avold any leakage or spillage of effluent in an around the
fectory premises. .
3.10.  The applicant shall stop its production/printing activities, if the effuent from the Washing Ghats, {where
applicant is sending Cloths/Sarees for washing) after treatment is not meeting with prescribed standards or if the
" effluent from Washing Ghat will be discharged in to any river or natural drain, , :
31l The applicant shall stop thelr production or printing activity as and when their washing ghat ETP Is nat in
sperational candition. :
342, Ia the case of tenant unit the responsibility for complying CCA condition shail be of the tenant particularly and if
the tenant ceize operation at the premises and new tenant sccupies the unit new tenant shall obtain CCA under
the Water Act, 1974 prior to start of production or printing activity. .
343 Theapplicant shall put-up a entrance 2 Board, displaying Washing ghat detail status of consentname and location
of washing ghat owmner where the applicant is sending their cloths/sarees for washing ghat.
314 The consent to operaté plant/discharge efluent shail automatically laps if st any time the condition specified in
this CC&A order is found violated. ¥ '

*

4.
7 .&«Ii

: 'gﬂmiESTQIL . 2 .. . ,..._ z : o .V. ; ,_E:V,
concentration of the following parameters In the ambient air within the premises of the Industry shall ndt

i the lmits specified hereunder,

"PARAMETERS PERMISSIBLE LIMIT (Microgram/hi 7
- St ~ Annual 24 Hrs Average
Particulate Matter-10 (PM ) &0 | 100 *
Particulate Matter- 25 [PMas} 40 60
507 - | 50 § RO
oo MO M-’§ By Bt &L} B
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app—— GUJARAT POLLUTION CONTROL BOAR%
- 5 PARYAVARAN BHAVAT
Sector-10-A, Gandhinagar 382 010

V L »
- Phone : (079) 23222425

Yuds (079) 23232152
“?’ ' _ Fax : (079) 23232 156
- == | Website : www.gpcb.gov.in

T !;e industry shall take adequate measures for control of noise levels from its Own sources within the premises so

= 15 to maintain ambient air quality standards in respect of noise to less than ?Sdf?:(a] during day Ume and?OfOB [:1]
during night time. Daytime is reckoned in between 6a.m. and10p.m. And nighttime is reckoned between 10 p.m.
44,
16 Form- 11

51, Formforgrantof authorization for occupier or operator handling Hazardous waste.

% Authorization order no. WH- 104688 date of issue: 21/10/2019, : -
3.3. M/s. Vipul Processors (Tenant: R. B. print) (1d. 20256} is hereby granted an authorization to cpe:aezes fa;:;lgg for,
. following hazardous wastes on the premises situated at Plot No., . N.1957 93, Sbs Road- Navagadh, B/
Mill, Navagadh- 360375,Tal & Dist: Jetpur.

Sr.No. | Waste Cat. Quantity | Authorised mode of
MT/Year | disposal/recycler
utilized
1 Empty 1-33.1 0,150 Cpiiﬁectisn, Storage anr:i
barrels/Containers/Liners disposal to the suthorized
contaminated with hazardous Re-cycler :‘zfter
chemicalsfwastes _ De-can?mmadnn
2 Chemical sludge from waste 1-35.3 3.600 Collection, S?c‘rage,
water treatment Transportation to the
. storage site of CETP JDPA
and ultimate Disposal at
TSDF

54. Theauthorization shall be valid up to 30/09/2024. - _
55. '111: ::th:ﬁ;auon is subject to the conditions stated below and such other conditions as may be specified in the

rules from time to time under the Environment (Protection) Act-1986.
56. The authorization is granted to operate a facility for collection, storage within factory premises transportation and
ultimate disposal of Hazardous wastes as per condition no 6.3 to the industry having valid CCA of this Board.
6. 10N SATIO plicable i
. a) The applicant shall comply with the provisioas of the Environment (Protection} Act-1986 and the rules made
there under. .
b) , The authorization or its renewal shall be produced for inspection at the request of an officer authorized by the
Gujarat Pollution Control Board,
¢} The persons authorized shall not rent, lend, sell, and transfer or otherwise transport the hazardous wastes
. without obtaining prior permission of the Sujarat Pollution Control Board.
d) Any unauthorized change in personnel, equipment or working conditions as mentioned in the authorization
m-sier by the persons authorized shall constitute a breach of this authorization.
e} ltis the duty of the authorized person to tke prior permission of the Gujarat Pollution Contrel Board to close
down the facility.
f) An application for the renewal of an authorization shall be made as laid down under Haz And other Waste

(Management, & Tran boundary Movement) Rules, 2016.

7.1 Any change In personnel, equipment or working con ditlons : =
; s . : ng litions as mentioned in th : Ormy
immediately be Intimated to this Board. ned In the consents Rorm/onder shonld

7.2. . The waste generator shall be totally responsible for [LE. Collect i i i
b chivon i SpO (LE. Collection, storage, transportation and ultimate disposal)

74. In case of any accident, details of th i
Ly of any de e same shall be submitted in Form - 5 to Guj i ¢
5 As per “Public liability Insurance Act-91 Company shall get Insurance policy, ittfg:;;a;gillmllimn P

Clean Gujarat Green Gujarat
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s £
Th Empty drums and contiiners of toxie and hazards material shall be treated as per guideline published for
“management & handiing of discarded containers”. Records of the same shall be malntalned and forwarded to
Gujarat Pollution Control Board regularly.
7.2 In no case any kind of hazardous waste shall be imported without prior approval of appropriate authority,
L5

7.8 In case of transport of hazardous waste to a facility for (LE. Treatment, Storage and disposal) existing In a state
other than the state where hazardous waste ave gengrated, the occupier shall obtain “No Objection certificate”
fram the state pollution Control Board, the Committee of the concerned state or Union territory Administration
where the facility existy.

3R Unit shall take all concrete measures to show tangible results In waste generation reduction, voidance, rouse and
recycle. Action taken in this regards shall be submitted within three months and also along with Form ~ 4.

7.10. - Industry shall have wo display the relevant information with regard to hazardous waste as indicated In the Hon }
Supreme Court’s order in W.P. No.657 of 1995 dated 14th October 2003, .

7.0 Industry shall have to display on-line data cutside the main factory gate with regard to quantity and nature of
hazardous chemicals being handled in the plant, including wastewater and air emissions and solid hazardous
waste generated within the factory premises,

702, Iivis established by any competent authority that the darmage is caused due to thelr Industrial activities to any
person or his preperty .in that case they are abliged to pay the compensation as determined by the competent

~anthority.

7.13. The Board reserves the right to make modifications in the conditions of the Consolidate Consent and

‘ Authorization {CURA) which it deems Rt in accordance with provision of Water Act- 1974,

-FOR AND ON BEHALF OF
GUJARAT POLLUTION CONTROL BOARD

7o qri%d.'

SENIOR ENVIRONMENTAL ENGINEER

NO: PC/CCA/IET- 521 (2)/1D-20256/ S8 GH DAL o4 2310 [ael q
Issued tos , ;
" M/s Vipul Processors (Tenant: R, B, Print) (20256), ’ .
\,_/ﬁ%t No,SN.195/93, 3
Sbs Road- Navagadh, B/H O Mill, % '
Navagadi- 360375,
Dist & Tal : Rajkot. . _

1. “ M/s. W.G of Navinsink Riritsinh Chudasama {ID: 20269), Plot Ne. SN.64/1,63/4, 64/2, 9073, Vill: Vekari-

360370, Tak: Gondal, Dist:Rajkor. _
- M/s. W.G of Rameshchandra Dwarkadas Bosamiya (Ghat No. 1 to 3) (1D: 49384), Sr no. 136/p-4/ p-

o

2.
1, Vill:Bavapipaliya, Bavaplipaliya-360360, Tasjetpur, Dist:Rajkot,
3 Select file no  JET - 641 ;
4. Select file no  JET - 1622 '
5 The Regional Officer, GPCB, Balaji Society, Dhoraji Road, Jetpur-360370 Ta: Jetpur, Dist :Rajkot.
6. Glfice Copy. :

Pagedol4
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PARYAVARAN BHAVAN

= 4 Sector-10-A, Gandhinagar-382 010
‘\%’}' Phone : (079) 23226295
| Fax . (079) 23232156
GPC? ‘ Website : www.gpcb.gov.in

BY R.P.AD.

In exercise of the power conferred under section-25 of the Water (Prevention

and Control of Pollution) Act-1974, under section-21 of the Air (Prevention and Control
of Pollution}-1981 and Authorization under rule 3(c) & 5(5) of the Hazardous Waste
(Management and Handling and Trans boundary Movement } Rules’2008 framed under
the Environment (Protectton) Act-1986.

~And whereas Board has received consolidated consent application Inward
N0.99080 dated.13/10/2015 for the Consolidated Consent and Authorization (CC & A)
% of this Board under the provisions/rules of the aforesaid acts. Consents & Authorization ~
' are hereby granted as under:

CONSENTS AND AUTHORISATION:
(Under the provisions /rules of the aforesaid environmental acts)

To,

M/s. W. G. Of N.K. Enterprise(46732)
Sr.No. 147, :
Bavapipaliya-360360

Tal: Jetpur,Dist:Rajkot.

1. Consent Order No.; AWH-74522 date of Issue: 03/12/2015
1.1.  The consents shall be valid up to 12/10/2020 for use of outlet for the discharge
of trade effluent arising as a result of washing of the following items:

Sr. [ Product Capacity l
No. ¢ Meters/month
1 Washing of Printed Cotton Fabrics 1200000
) {Soffer Machine) l l
Note:The applicant shall receive printed cotton fabrics for washing from following units
only.
Sr.No | Name of Unit PCB 11} no.
M/s. Janvi Prints 14364
2 | M/s. Ankita Prints 14358
3 M/s. Prashant Enterprise 14366
4 M /s. New Khatau Textile Printery Unit- 1 26720
5 M/s. New Khatau Textile Printery Unit-2 13256
6 M/s. New Khatau Textile Unit-3 13615
7 M/s. Nitin Textile Printery Unit-1, 26738
< g M /s. Nitin Textile Printery Unit-2 26205
. 9 M/s. Shital Enterprise Unit-1 126725
1 | 10 | M/s. Shital Enterprise Unit-2 30664
i 11 | M/s. Air India D& P Works 26730 ;/,
Mg ’
10!
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3.2.

3.3.

3.4.

3.5

3.6.

B:7.

SPECIFIC CONDITIONS:

Evaluating unlicensed DynamicPDF feature. Click here for detail

N

Unit shall provide adequate primary ETP for treatment of waste water and after
primary treatment waste water shall be discharged in to closed pipeline leading
to CETP of Washing Ghat of Bhatgam Suddhikaran Yojana Pvt. Ltd. for further

Treatment.

Directives issued by Hon’ble High Court from time to time shall be fully co

with.

CONDITIONS UNDER THE WATER ACT 1974

The quantity of the fresh water consumption for industrial purpose shall not

exceed 149.000 KLPD.

ied

The quantity of the waste water generation for industrial purpose shall not

exceed 149,000 KLPD

The quantity of the fresh water consumption for domestic purpose shall be

1.000 KLPD

The gquantity of the waste water generation for domestic purpose shall not

exceed 0.400 KLPD.

The effluent treatment plant consisting of the following units as proposed by

you shall be installed.
1 Collection Tank

2 Holding tank

3" Sludge drying bed

The quality of industrial effluent shall conform to the following standards:

(Whichever is applicable)

: PARAMETERS CETP INLET NORMS /
' GPCB NORMS

pH 6.5 to 8.5
Temperature 4Q° C
Colour (pt.co.scale) in units 100 units
Suspended Solids 100 mg/f]
01l and Grease 10 mg/!

_Sulphides 0.5 mg/l
Ammonical Nitrogen 50 mg/l
Total Chromium 2.0 mg/l
Hexavelent Chromium 0.1 mg/l
BOD ( 3 daysat27° C) 30 mg/]
CoD 100 mg/1
Chlorides 600 mg/!
Sulphates 1000 mg/1
Total dissolved solids 2100 mg/l
Percent Sodium 60 %

Unit shall provide adequate primary ETP for treatment of waste water and after
primary treatment waste water shall be discharged in to closed pipeline leading
to CETP of Washing Ghat of Bhatgam Suddhikaran Yojana Pvt. Ltd. for further

Treatment.
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PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010
Phone : (079) 23226295

Fax : (079) 23232156

Website : www.gpcb.gov.in

CONDITIONS UNDER THE AIR ACT-1981:
The following shall be used as fuel in Steam Boiler & D.G. Set respectively.

Sr.No. | Fuel Quantity

£ Lignite 7.00 MT/Day
The applicant shall install & operate air pollution control system in order to
achieve Norms prescribed below the flue gas emission through stack attached to
steam boiler, shall conform to the following standards:

Stack| Flue gas Stack APCM Parameter Permissible
No. | stack height | Limit
attached to In meter
i Boiler+T.F.H | 20 - Multi Particulate matter { 150 mg/NM3
_Cyclone SO ‘ 100 ppm
. Separator | NOx 50 ppm
¢ Dust
| Collector e

There shall be no process emission from the manufacﬁiring and other ancillary

operations.
Ambient air quality within the premises of the industry shall conform to the

following Standards.

PARAMETER PERMISSIBLE LIMIT {Microgram/ M3 )
Annual 24hrs Average
Particulate matter-10 (PMig) .60 100
Particulate matter-2.5 (PMzs) 40 60
S0z 50 80
NOx 40 80

The applicant shall provide portholes, ladder, plat format at chimney(s) for
monitoring the air emissions and the same shall be open for inspection to/and for
use of Board’s staff. The chimney(s) vents attached to various sources of emission
shall be designed by numbers such as S-1, S-2, etc. and these shall be painted/
displayed to facilitate identification.

The industry shall take adequate measures for control of noise levels from its
own sources within the premises so as to maintain ambient air quality standards
in respect of noise to less than 75dB(a) during day time and70 dB (A) during
night time. Daytime is reckoned in between 6 a.m. and10 p.m. and night time is

reckoned between 10 p.m. and 6 am.

| CONDITION UNDER HAZARDOUS WASTE RULE.

Applicant shall have to comply with provisions of Hazardous waste
(Management, Handling & Trans boundary movement) Rule-2008.

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & I1SO - 14001 - 2004 Certified Organisation
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Number of authorization: AWH-74522 Date of issue: 03/12/2015

M/s. W. G. Of N.K. Enterprise(46732}is hereby granted an authorization to
operate facility for following hazardous wastes on the premises situated at Sr.No.
147, Bavapipaliya-360360 Tal: Jetpur,Dist:Rajkot.

Sr. | Waste Quantity Schedule-1 Facility

No. M.T/Year | Process No.

1 Chemical Sludge 5.00 I-34.3 Collection, Storage,
from wasle Transportation and
water | Disposal at TSDE
Treatment

2 Used Spent Oil 0.100 1-5.1 Coilection, Storage, &

' reuse as lubricant

The applicant shall obtain membership of common Hazardous waste incinerator
for disposal of incinerable waste.

The authorization shall be valid up to 12/10/2020

The applicant shall provide temporary storage facilities for each type of
hazardous Waste as per Hazardous Waste (Management, Handling & Trans
boundary movement) Rule-2008.

GENERAL CONDITIONS:

Adequate plantation shall be carried out all along the periphery of the industrial
premises in such a way that the density of plantation is at least 1000 trees per
acre of land and a green belt of 10 meters width is developed.

The applicant shall have to submit the returns in prescribed form regarding

water consumption and shall have to make payment of water cess to the Board
under the Water Cess Act-1977.
In case of change of ownership/management the name and address of the new
owners/partners/directors/proprietor should immediately be intimated to the
Board.
The applicant shall however, not without the prior consent of the Board bring
into use any new or altered cutlet for the discharge of effluent or gaseous
emission or sewage waste from the proposed industrial plant. The applicant is
required to make applications to this Board for this purpose in the prescribed
forms under the provisions of the Water Act-1974, the Air Act-1981 and the
Environment (Protection) Act-1986.
The concentration of Noise in ambient air within the premises of industrial unit
shall not exceed following levels:

’ Between 6 A.M. and 10 P.M.: 75dB (A)

Between 10 P.M, and 6 AM.: 70 dB (A)

Applicant is required to comply with the manufacturing, Storage and Import of

Hazardous Chemicals Rules-1989 framed under the Environment (Protection)
Act-1986.
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PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010
Phone : (079) 23226295

Fax . (079) 23232156

Website : www.gpcb.gov.in

If it is established by any competent authority that the damage is caused due to
their industrial activities to any person or his property in that case they are
obliged to pay the compensation as determined by the competent authority.

The applicant shall not carry out any activities or projects listed in schedule of
the new EIA Notification dated 14/09/06 requiring prior Environment Clearance.

For and on behalf of
GUJARAT POLLUTIONCONTROL BOARD

U
(R7V. Patel

SENIOR ENVIRONMENTAL ENGINEER

NO: PC/GCA/]ET-1452/1D-46732/
Issued to:-

M/s. W. G. Of N.K. Enterpr13e{46732)
Sr.No. 147,

Bavapipaliya-360360

Tal: Jetpur,Dist:Rajkot.

2 Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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s . GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

e~ Sector-10-A, Gandhinagar 382 010
T Phone @ (079) 23222425

L\ | /4 | (079) 23232152
GPCS Fax : (079)23232156

Website : www.gpcb.gov.in

BY RPAD.
In exercise of the power conferred under section-25 of the Water [Prevention and Control of Pollution) Act-
1974, under section-21 of the Alr (Prevention and Control of Pollution)-1981 and Authorization under rule 6(2) of the
Hazardous And Other Waste (Management And Transboundary) Rules, 2016 framed under the Envirenment
{Protection) Act-1986.
And whereas Board has received consolidated consent application Inward No.132968 dated. 23/01/20149
for the Consolidated Consent and Authorization (CC & A) of this Board under the provisions/rules of the aforesaid
acts. Consents & Authorization are hereby granted as under:

CONSENTS AND AUTHORISATION:
(Under the provisions /rules of the aforesaid environmental acts)

To,

M/s. Washing ghat of Dineshbhat Radavabhal (37171)
Plot no. 129p2 Bavapipaliya.

Bavapipaliya-360370,

Ta: Jetpur, Dist : Rajkat

Consent Order No:WH- 91418 date of Issue: 22/02/20148.

1.1. The consents shull be valid up to 01/04/2023 for use ot cutlet for the dischasge of trade effluent arising as a
result of washing of the following items: o
Sr. No. Product Capacity [
e e - e Meters/month
1 Washing of Printed Cotton Fabrics (Munually) 550000 H
! s PO p—— = SO |
2. SPECIFIC CONDITIONS;
21 Unit shall provide adequate primary ETP for treatment of waste water and after primary treatment waste

water shall be discharged into closed pipeline with flow meter leading to CETP of Washing Ghat of Bhatgam
Suddhikaran Yojuna Pvt. Ltd. for further Treatment and record shail be maintained for the same.

22 The applicant shall stop their washing activity as and when their CETE of Washing Chat of Bhatgam
Suddhikaran Yojana Pvt. Ltd is under maintenance &/or not in operational condition.

23 Directves issued by lon'ble High Court from time to time shall be fully complied with.

22 The applicant shalj receive Printed Cottnn Fabrigs for washing fronnfollowing printing units only.
SrNo T Nameof Ut i 1DPA Mem No. PCBID
T M/s.Jnpad Print T T | 1621 21077
2 M/s fim Tex Print T 08071 37187
3 M/s. jay Gayoui Dycing__ - | 1011 | 37169
4 _M/s. Jay Gayatri Print 1136/1 37204
E_g_ T M/s. jemlnl t‘r.nt 12371 o _1__?1‘3:{“_”
6 | M/s. [,I).mdr]uk Print o muzgﬁkfi}. -_:- 27139
(7| M/s.Hahay Dyeing &Printing Works 764/11 [ 37172
B8 M/s. Suvidha Print o o 212/1 30213
!:9 Mjs Shree Ram D& P Works o . 758/11 20117
3
WA - 4;
3.1 The quantity.of the fresh water consumption for industrial purpose shall not exceed 95.000 KL /day.
32 The quantity of the waste water generation for industrial purpose shall not exceed 95.000 KL/day
13 The guantity ol the fresh water consumption for domestic purpose shall be 0.0 KL/day
3.4 The Guantity of the waste water generation for domestic purpose shall not exceed 0.0KL/day.
3.5 Thc Domestic wastewater (Sewage) generated shall be disposed off through septic / soak pit tank

3.5. The ‘efMuent treatment plant consisting of the following units as proposed by you shall be instalied.
+. Collection Equalisation tank-2 nus
Reaction tank-1

KE
#>’e  Hopper Bottom Settling trmyE

Clean Gujarat Green Gujarat
1S0O-9001-2008 & 1SO-14001 - 2004 Certified Organisation




Sludge drying beds-4 nos.

4. CONDITIONS UNDER THE AIR ACT-1981;

41 There shall be no process as well as flue gas emission from tie manufucluring and other ancillary aperations.

4.2 Ambient air quality within the premiscs of Lhe industry shall canform ta the following Standards.

PARAMETER PERMISSISLE LIMIT (Microgram/ M: -
- o N Annual 24hrs Average
Particulate matter-10 {(PMio} N 60 T — 100
Particulate matter-2.5 (PMas) 40 _ 60
502 N 50 80 o L
NOx _q __ I L 80

43 The industry shall take adeguate measures for control of noise levels from its own sources within the
premises <o as to maintain ambient air quality standaris in respect of noise to less than 75dB(a) during day
time and70 dB (A) during night time. Daytime is reckoned in between 6 am. and10 p.. and night time is
reckoned between 10 pan. und 6 a.m.

5. AUTHORIZATION AS PER TH iE R
RULES, 2016 Form:2 [See rule 6 {2)]

Form for grant of authorization for occupier or operator handling Hazardous waste.

51 Authorization order no. W - 91418 date of 1ssue: 22/02/2018.

M/s. Washing ghat 01 Dineshbhai Kadavabhai [37171) 1 lereby granted an authorization to operate facility

for following hazardous wastes on the premises situated at Plol ne. 129p2,Bavapipaliya, Bavapipaliya-

360370, Ta: Jerpur, Dist: Hajkot

| SrNo. Waste : Cat. " Quanity Authonsed mode of dispesal/recycler
R utilized )
1 Chemical  Sludge | I-35.3 6.000 Collection,  Sterage, Transportation

from waste Disposal by selling Lo TSDF
treatment o . ~ __[

5.2. The authorization shall be valid up te 01/04/2023,

53 The authorization is subject to the conditions stated below and such other conditions as may be specified in
the rules from time to time under the Environinent (Prolection) Act-1986.

5.4, The authorization is granted to operate a facility lor collection, storage within factory premises
transportation and ultimate disposal of Hazardous wastes as per condition no 5.2 to the industry having
valid CCA of this Board.

5.5, T y H N(I

a) The applicant shall comply with the pruvisions of the Environment (Protection) Act-1986 and the rules
made there under.

b} The authorization or its renewal shall be produced for inspection at the request of an officer authorized by
the Gujarat Pollution Cantraol Roard.

¢} The persons authorized shall not rent, lend, sell, and transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the Gujarat Pollutivn Control Board.

d) Any unauthorized change i personnel, equipment or working conditigns as mentioned in the authorization
order by the persans authorized shall constitute a breach of this authorization.

e) Itis the duty pfztﬁe authorized person to lake prior pernnssion of the Gujarat Pollution Control Board to
close down the facitity.

f}  An application for the rencwal of an authorization shall be made as lad down under Haz. And other Waste
{Management, & Tran boundary Movement) Rules, 2016.

6. GENERAL CONDITIONS:

6.1. Adeguate plantarion shali be carried cut all along the periphery of the industrial premises in such a way that
‘the density of plantation is at least 1000 trees per acre of land and a green belt of 10 meters width is

vileveloped.

6.2. " The applicant shall have to subnut the returns 1n prescribed form regarding water consumption and shall
have to make payment of water cess to the Board under the Water Cess Act Igiy




R GUJARAT POLLUTION CONTROL BOARD
' PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar 382 010

W Phone - (079) 23222425
| /4 (079) 23232152
GPCB Fax © (079) 23232156
Website : www.gpcb.gov.in

6.3. In case of change of ownership/management the name and address of the new ownvrs/partners/
directors/proprietor should immediately be intimated to the Board.
6.4. The applicant shall however, not withoul the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gaseous emission or sewage waste from the proposed industrial plant.
The applicant is required to make applications to this Board for this purpuese in the prescribed forms under
thie provisions of the Water AcL-1974, the Air Act-1981 and the Environment (Protection) Act-1986.

6.5. The applicant also comply with the Genera conditions as per Annexure - | attached herewith {No.1 to 38;
(whichever applicable).

6.6. The concentration of Noise in ambient air within the premises ol industrial unit shall not exceed following
levels:

Between 6 AM.and 10 PM.: 75 dB (A)
Between 10 P.M and 6 AM.: 70 dB (A)

6.7. Applicant is required to comply with the manufacturing. Storage and Import of Hazardous Chemicals Rules-
1989 framued under the Covironment (Protection) Act-1986
6.8. If it is established by any competent authonity thart the damage is caused due to their industrial activities to

any person or his property in that case they are obliged to pay the cvmpensation as determired by the
conpetent authoriry.
6.9. The applicant shall not carry out any activities or projects listed in schedule of the new EIA Notification
dated 14/09/06 veguiring prior Epvironment Clearance.
For and un behaif ot
GUJARAT POLLUTIONCONTROL BOARD 4

{R.V. ¥atel)
SENIOR ENVIRONMENTAL ENGINEER

COPYTO:
1. The Regional Officer, G.P.C. Board, Jetpur
-With a request to carry oul monitoring sampling aad inspection on monthly basis up to four months, reg.
instaliation and operation of Air Pollution Contrel Measures.

NO: PC/CCA/JET-903/1D- 37171/

Issued Lo:-

M/s. Washingghat of Dineshbhai Kadavabhai (37171)
Piol no. 129pZ,Bavapipaliya,

Bavapipaliya-360370,

Ta: Jetpur. Dist: Rajkot.

Clean Gujarat Green Gujarat
ISO-8001-2008 & ISO-14001 - 2004 Certified Organisation
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| GUJARAT POLLUTION CONTROL BOARD

= PARYAVARAN BHAVAN
Sector 10-A, Gandhinagar 382 010

W | Phone : (079) 23226295
.\ | /4 Fax  :(079) 23232156
GPCB Website :wgygyxv.gfgb.gov.m

' In exercise of the power conferred under section-25 of the Water (Prevention and Control of

_ Pollution) Act-1974, under section-21 of the Air {Prevention and Control of Pollution)-1981 and
Authorization under rule 6(2) of the Hazardous And Other Waste (Management And Transboundary)
Rules, 2016 framed under the Environment (Protection} Act-1986.

And whereas Board has received consolidated consent application Inward No. 110030
dated.15/07/2016 for the Consolidated Consent and Authorization (CC & A) of this Board under the
provisions/rules of the aforesaid acts. Consents & Authorization are hereby granted as under:

CONSENTS AND AUTHORISATION:
(Under the provisions /rules of the aforesaid environmental acts)

To,

M/s.W.G. of Tanishq Print (49619)
Sr.No. 146/P1/p1,

Plt no. 5,6,7, Vill: Bavapipaliya,
Bavapipliya-360370

Tal; Jetpur- Dist: Rajkot.

1. Consent Order No.: AWH- 80734 date of Issue: 01/08/2016.
-1.1. The consents shall be valid up to 14/07/2021 for use of outlet for the discharge of trade effluent
arising as a result of washing of the following items:

Sr.No. | Product Capacity
Meters/month
1 Washingof Printed Cotton Fabrics (Soaper Machine) 1017500

2. SPECIFIC CONDITIONS:

2 Unit shall provide adequate primary ETP for treatment of waste water and after primary
treatment waste water shall be discharged into closed pipeline with flow meter leading to CETP of
Washing Ghat of Bhatgam Suddhikaran Yojana Pvt. Ltd. for further Treatment and record shall be
maintained for the same. £

22 The applicant shall stop their washmg activity as and when their CETP of Washing Ghat of
Bhatgam Suddhlkaran Yolana Pvn i:,tdﬁs under mamtenance &/or not in operatmnal condition.

2.3
22,
Sr.No | Name of Unit,, 1‘%& PCBID
1 M/s. Tanishq Print 31384
2 M/s. Raj Tax 23441
3 | M/s.jay Print Unit-1 49620
4 M/s.jay Print Unit-2 49621
5 M/s. Subh Print 49623
3. i .

3.1. The gﬁanﬁty of the fresh water consumption for industrial purpose shall not exceed
203. SKL/day.
3.2. Th‘b) quantity of the waste water generation for industrial purpose shall not exceed 203.5
e KL/day
 "The quantity of the fresh water consumption for domestic purpose shall be 0.0KL/day
The quantity of the waste water generation for domestic purpose shall not exceed 0. DKL/d:iy./,

4

Clean Gujarat Green Gujarat
1SO-9001-2008 & 1SO-14001 - 2004 Certified Organisation
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4.6.

4.7.

ThekDomestic wastewater (Sewage} generated shall be disposed off through septic / soak pit
tank.

The ltifffljuent treatment plant consisting of the following units as proposed by you shall be
installed.

1) Collection Tank

2} Holding tank

3)SDB

The following shall be used as fuel in Steam Boiler & D.G. Set respectively.

$r. No. Fuel Quantity
1, Lignite 5.00 MT/Day
2. Diesel 5 Liter/Hrs

The applicant shall install & operate air pollution control system in order to achieve norms
prescribed below.

The flue gas emission through stack attached to steam boiler,D.G sets shall conform to the
following standards.

Stack Stack Stack Air Parameter Permissible
No. Attached to Height Pollution Limit
in Meter Control
Measures

1 Steam Boiler 30 Multi Particulate matter 150 mg/NM3
Cyclone 50; 100 ppm
Separator NOy 50 ppm

2 D.G.Sets 5 5

125 KVA

There shall be no process emission from the manufacturing process as well as any other
ancillary operation. .

The concentration of the following parameters in the ambient air within the premises of the
industry shall not exceed the limits specified hereunder.

PARAMETERS ) PERMISSIBLE LIMIT (Microgram/M3)

; ) Annual 24 Hrs Average
Particulate Matter-10 (PM 10} 60 100
Particulate Matter- 2.5 (PM z 40 60
S0z h 50 80
NOx o ¥ 40 80

The applicant shall progi’“iie portholes, ladder, platform etc at chimney(s) for monitoring the air
emissions and the'same shall be open for inspection to/and for use of Board's staff. The
chimney(s) vengspgﬁtached to various sources of emission shall be designed by numbers such as S-
1, $-2, etc. and these shall be painted/displayed to facilitate identification.\

The industry,jqﬁ“l! take adequate measures for control of noise levels from its Own sources within
the premises o as to maintain ambient air quality standards in respect of noise to less than
75dB(A).during day time and70dB (A) during night time. Daytime is reckoned in between 6am.

and10p:m. and nighttime is reckoned between 10 p.m. and 6 am.

AUTHORIZATION_AS PER HAZARDOUS AND OTHER WASTE (MANAGEMENT AND
o : e e )]

“orm for grant of authorization for occupier or operator handling Hazardous waste.
Authorization order no. AWH-80734 date of issue:01/08/2016




2z GUJARAT POLLUTION CONTROL BOARD
Lo PARYAVARAN BHAVAN
] Sector 10-A, Gandhinagar 382 010
\ T =4 " Phone :(079) 23226295
)\ | /4 Fax  :(079) 23232156

GPCB  M/s. W.. of Tanishq Print (49619) is hereby granted an authorizat VA $i& atcadiny GRCh .gov.in
, following hazardous wastes on the premises situated at Sr.No. 146/P1/p1, Plt no. 5,6,7, Vill:
Bavapipaliya ,Bavapipliya-360370 Tal: Jetpur- Dist: Rajkot.

Sr. Waste Cat. Quantity Authorised mode of
No. disposal/recycler utilized
1 Discarded  Containers/ | 1.000 1-334 Collection, Storage,
Barrels/ Liners 4@ Transportation and disposal to
Contaminated with the authorized  Re-cycler/ Re-
hazardous - Waste processors after
/Chemicals decontamination. ~
2 Used Spent Qil 0.005 I-5.1 Collection, Storage,

Transportation Disposal by selling
to registered Re-processors

/Recyclers
3 | Chemical Sludge from 6.000 [-35.3 Collection, Storage, Transportation
waste water Treatment Disposal by selling to TSDF 4’
5.3. The authorization shall be valid up to14/07 /2021
5.4. The authorization is subject to the conditions stated below and such other conditions as may be
specified in the rules from time to time under the Environment (Protection) Act-1986.
- 5.5, The authorization is granted to operate a facility for collection, storage within factory premises

transportation and ultimate disposal of Hazardous wastes as per condition no 5.2 to the industry
having valid CCA of this Board.

6 A F H T1 icabl

a) The applicant shall comply with the provisions of the Environment (Protection) Act-1986 and the
rules made there under. -

b) The authorization or its renewal shall be produced for inspection at the request of an officer
authorized by the Gujarat Pollution ControlBoard.

¢} The persons authorized shall not rent; lend, sell, and transfer or otherwise transport the
hazardous wastes without obtaining prior permission of the Gujarat Pollution Control Board.

d) Any unauthorized change in personnel, equipment or working conditions as mentioned in the
authorization order by the persons authorized shall constitute a beach of this authorization.

e) The person authorized shall jmplement Emergency Response Procedure (ERP) for which this

authorization is being gran ﬂ?“ﬁ%onsidering all site specific possible scenarios such as spillages,

ossible impacts and also carry out mock drill in this regard at regular

leakages, fire etc. and their'y
interval of time; %

e

f) The person authorized shéll comply with the provisions outlined in the Central Pollution Control
Board guidelines off “Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Wastes and Penalty”

g) Itis the duty %,f:ﬁ& authorized person to take prior permission of the Gujarat Pollution Control
Board to ciosl’g?goﬁwn the facility.

h) An application for the renewal of an authorization shall be made as laid down under Haz. Waste
(Management, Handling & Transboundary Movement) Rules, 2008.

i) Any otlier conditions for compliance as per the guidelines issued by the MoEF or CPCB.

j) The“imported hazardous and other wastes shall be fully insured for transit as well as for any

accidental occurrence and its clean-up operation.

e record of consumption and fate of the imported hazardous and other wastes shall be

,.flnaintained/

Clean Gujarat Green Gujarat
IS0-9001-2008 & ISO-14001 - 2004 Certified Organisation




7.2.
7:3

74.

-7.5.

7.6.

The hazardous and other wastes which gets generated during recycling or reuse or recovery or
pre-processing or utilization of imported hazardous or other wastes shall be treated and disposed
of as per specific conditions of authorization.

The importer or exporter shall bear the cost of import or export and mitigation of damages if any.
Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment,
Faorest and Climate Change or Central Pollution Control Board from time to time.

Industry shall submit annual report on or before 30t day of June following to the financial year to
which that return relates.

The waste generator shall be totally responsible for (i.e. collection, storage, transportation and
ultimate disposal) of the wastes generated.

Records of waste generation, its management and annual return shall be submitted to Gujarat
Pollution Control Board in Form-4 on or before 30t day of June following to the financial year to
which that return relates.

In case of any accident, details of the same shall be submitted on Form-14 to Gujarat Pollution
Control Board.

As per “Public Liability Insurance Act-91" company shall get Insurance Policy, if applicable.

Empty drums and containers of toxic and hazard material shall be treated as per guideline
published for “Management & Handling of discarded containers”. Records of the same shall be
maintained and forwarded to Gujarat Pollution Control Board regularly.

In no case of any kind of hazardous waste shall be imported without prior approval of
appropriate authority.

In case of transport of hazardous wastes to a facility for (i.e. treatment, storage and disposal)
existing in a State other than the State where hazardous wastes are generated, the occupier shall
obtain ‘No Objection Certificate’ from the State Pollution Control Board or Commiitee of the
concerned State of Union Territory Administration where the facility exists.

Unit shall take all concrete measures to show tangible results in waste generation, reduction,
avoidance, reuse and recycle. Actions taken in this regard shall be submitted within three months
and also along with Form-4.

Industry shall have to display the relevant information with regards to hazardous waste as
indicated in the Hon. Supreme Court’s Order in W.P. No.657 of 1995 dated 14* Qctober, 2003.
Industry shall have to display on-line data outside the main factory gate with regard to quantity
and nature of hazardous chemicals being handled in the plant, including wastewater and air
emissions and solid hazardous wastes generated within the factory premises.

Adequate plantation shall be ca out all along the periphery of the industrial premises in such
a way that the density of plaﬁﬁfﬁg;mn is at least 1000 trees per acre of land and a green belt of 10
meters width is developed,
The applicant shall have. ubmit the returns in prescribed form regarding water consumption
and shall have to make payment of water cess to the Board under the Water Cess Act-1977.

in case of change ©of ownership/management the name and address of the new
owners/parmersfg_i,;é"ctors/proprietor should immediately be intimated to the Board.

““““ o

The applicant shall however, not without the prior consent of the Board bring into use any new or
altered outlet-for the discharge of effluent or gaseous emission or sewage waste from the
proposed mdﬁsmal plant. The applicant is required to make applications to this Board for this
purpose{iiﬁfﬁle prescribed forms under the provisions of the Water Act-1974, the Air Act-1981
and the Environment (Protection} Act-1986.

The 3 ﬁiicant also comply with the General conditions as per Annexure - I attached herewith
(No.T'to 38) {whichever applicable).

The concentration of Noise in ambient air within the premises of industrial unit shall not exceed

Eﬁlowing levels:




GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector 10-A, Gandhinagar 382 010

AN Phone :(079) 23226295
W Fax  :(079) 23232156
GPCB Between 6 A.M. and 10 P.M.: 75 dB (A) Website :www.gpcb.gov.in

, Between 10 P.M. and 6 AM.: 70dB (A)
T Applicant is required to comply with the manufacturing, Storage and Import of Hazardous
Chemicals Rules-1989 framed under the Environment (Protection} Act-1986.

7.8. If it is established by any competent authority that the damage is caused due to their industrial
activities to any person or his property in that case they are obliged to pay the compensation as
determined by the competent authority.

7.9. The applicant shall not carry out any activities or projects listed in schedule of the new EIA
Notification dated 14/09/06 requiring prior Environment Clearance.

For and on behalf of L
GUJARAT POLLUTIONCONTROL BOARD 2

b~

(R.V.PATEL)
SENIOR ENVIRONMENTAL ENGINEER
COPY TO:
1. The Regional Officer, G.P.C. Board, Jetpur
-With a request to carry out monitoring sampling and inspection on monthly basis up to four months,
reg. installation and operation of Air Pollution Control Measures.

NO: PC/CCA/JET-1624/ID- 49619/
" Issued to:-
M/s . W.G. of Tanishq Print (49619)
Sr.Neo. 146/P1/pl,
Plt no. 5,6,7, Vill: Bavapipaliya ,
Bavapipliya-360370
Tal: Jetpur- Dist: Rajkot.

Clean Gujarat Green Gujarat
ISO-9001-2008 & I1SO-14001 - 2004 Certified Organisation



ANNEX VRE - | O

iy | GUJARAT POLLUTION CONTROL BOARI
PARYAVARAN BHAVAI

e, .,
m Sector 10-A, Gandhinagar 382 01
“" Phone :(079) 2322629:
GPCB Fax : (079) 2323215¢

Website : www.gpcb.gov.ir

BY R.P.AD.

In exercise of the power conferred under section-25 of the Water (Prevention and Control of

Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollution)-1981 and

Authorization under rule 6(2) of the Hazardous And Other Waste (Management And Transboundary)

Rules, 2016 framed under the Environment (Protection) Act-1986.

) And whereas Board has received consolidated consent application Inward No.114380 dated.

! 24/10/2016 for the Consolidated Consent and Authorization (CC & A) of this Board under the
' provisions/rules of the aforesaid acts. Consents & Authorization are hereby granted as under: a

CONSENTS AND AUTHORISATION:
(Under the provisions /rules of the aforesaid environmental acts)

To,

M/s .Wg of Kamuben Bhikhubhai Khant (47708)
Sr.No. 119, Vill: Bhatgam,

Bhatgam- 362030

Tal: Bhesan,

Dist: Junagadh.

. 1. Consent Order No:WH-82727 date of Issue: 23/11/2016.
"y 1.1. The consent shall be valid up to 23/10/2021 for use of outlet for the discharge of trade effluent
4 arising as a result of washing of the following items: '
Sr.No. | Product Capacity
y Meters/month
1 Washing of Printed Cotton Fabrics 571250
(Manually)
2. SPECIFIC CONDITIONS:
2.1 Unit shall provide adequate primary ETP for treatment of waste water and after primary

treatment waste water shall be discharged into closed pipeline with flow meter leading to CETP of
Washing Ghat of Bhatgam Suddhikaran Yojana Pvt. Ltd. for further Treatment and record shall be
maintained for the same. e A
2.2 The applicant shall stop their‘washing activity as and when their CETP of Washing Ghat of
Bhatgam Suddhikaran Yojana Pvt. Ltd is under maintenance &/or not in operational condition.

2.3 i
2.2, i
Sr.No | Name of Upit. JDPA Membership | PCBID
P No.
M/s. Eagle Fashion 588/9 30843
M/s‘Alka Print 543/8 44572
él M[s Empire Dyeing 247/4 19541
| M/s. Shamiyana Dyeing 223/3 28721
M/s. Gafarbhai Valibhai Lakhani 217/3 47707 /

Clean Gujarat Green Gujarat
ISO-9001-2008 & ISO-14001 - 2004 Certified Organisation
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4.2

4.3

S S .

Bl

3.2
3.3.
34.

3.5

5.2.
5:3:

5.4.

CONDITIQONS UNDER THE WATER ACT-1974:
The quantity of the fresh water consumption for industrial purpose shall not exceed 137.100

KL/day.
The quantity of the waste water generation for industrial purpose shall not exceed 137.000
KL/day
The quantity of the fresh water consumption for domestic purpose shall be 0.0 KL/day
The quantity of the waste water generation for domestic purpose shall not exceed 0.0KL/day.
The Domestic wastewater (Sewage) generated shall be disposed off through septic / soak pit
tank.
The effluent treatment plant consisting of the following units as proposed by you shall be installed.
(1) Collection tank
(2) Holding tank
(3) Sludge drying beds

I I - i
There shall be no process as well as flue gas emission from the manufacturing and other ancillary
operations.
Ambient air quality within the premises of the industry shall conform to the following Standards.
PARAMETER PERMISSIBLE LIMIT {(Microgram/ M3
Annual 24hrs Average
Particulate matter-10 (PMo) 60 100
Particulate matter-2.5 (PMas) 40 60
50z 50 80
NOx 40 80

The industry shall take adequate measures for control of noise levels from its own sources within
the premises so as to maintain ambient ai ality standards in respect of noise to less than
75dB(a)} during day time and70 dB (A) during fiight time. Daytime is reckoned in between 6 am.
and10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

AU RIZATION A ER HAZ?\Y AND OTHER WASTE (MANAGEMENT AND
TRANSBOUNDARY) RULES, 2016 ] Eg’i‘m-z [See rule 6 {2)]

Form for grant of authorizationsfor dccupier or operator handling Hazardous waste.

Authorization order no. WH 827@’7 date of issue: 23/11/2016.

M/s Wg of Kamuben Bhlkiﬁﬁlbhax Khant (47708) is hereby granted an authorization to operate

facility for following hazgﬁdous wastes on the premises situated at Sr.No. 119, Vill:

Bhatgam,Bhatgam- 362030Tal: Bhesan, Dist: Junagadh.

Sr.No. ﬂWaste Cat. Quantity Authorised mode of
disposal/recycler utilized
1 Q@emncal Shudge | 1-35.3 6.000 Collection, Storage, Transportation
N yfmm waste Disposal by selling to TSDF

“water
Treatment
The authonzatlon shall be valid up to 23/10/2021

The atithorization is subject to the conditions stated below and such other conditions as may be
spgc fied in the rules from time to time under the Environment (Protection) Act-1986.

The authorization is granted to operate a facility for collection, storage within factory premises

r, "“Hansportation and ultimate dispogal of Hazardous wastes as per condition no 5.1 to the industry

“’éhavmg valid CCA of this Board. /




GUJARAT POLLUTION CONTROL BOARED

PARYAVARAN BHAVAN
Sector 10-A, Gandhinagar 382 01¢

/ " | Phone :(079) 23226295
_ \GPC‘B Fax :(079) 23232156
Website : www.gpcb.gov.in

6. TERMSAN ITIONS OF AUTH F applicabl

a) The applicant shall comply with the provisions of the Environment (Protection) Act-1986 and the
rules made there under.

b) The authorization or its renewal shall be produced for inspection at the request of an officer
authorized by the Gujarat Pollution Control Board.

¢) The persons authorized shall not rent, lend, sell, and transfer or otherwise transport the
hazardous wastes without obtaining prior permission of the Gujarat Pollution Control Board.

d) Any unauthorized change in personnel, equipment or working conditions as mentioned in the

! authorization order by the persons authorized shall constitute a beach of this authorization.

e) The person authorized shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc, and their possible impacts and also carry out mock drill in this regard at regular
interval of time;

f) The person authorized shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on “Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Wastes and Penalty”

g) It is the duty of the authorized person to take prior permission of the Gujarat Pollution Control
Board to close down the facility.

h) An application for the renewal of an authorization shall be made as laid down under Haz. Waste
(Management, Handling & Transboundary Movement) Rules, 2008.

i} Any other conditions for compliance as per the guidelines issued by the MoEF or CPCB.

i) The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation.

k) The record of consumption and fate of the imported hazardous and other wastes shall be
maintained.

1) The hazardous and other wastes which gets generated during recycling or reuse or recovery or
pre-processing or utilization of imported hazaréaus or other wastes shall be treated and disposed
of as per specific conditions of authorization. "

m) The importer or exporter shall bear the cost.of import or export and mitigation of damages if any.

n) Any other conditions for compliance aspbr the Guidelines issued by the Ministry of Environment,
Forest and Climate Change or Central Pollution Control Board from time to time.

0) Industry shall submit annual report on or before 30% day of June following to the financial year to
which that return relates.

p) The waste generator shall be totally responsible for (i.e. collection, storage, transportation and
ultimate disposal) of the wastes generated.

q) Records of waste generatlon its management and annual return shall be submitted to Gujarat
Pollution Control Board in Form-4 on or before 30t day of June following to the financial year to
which that return r,eiates

r) Incase of any accident, details of the same shall be submitted on Form-14 to Gujarat Pollution
Control Board,, ™~

s) Asper “Public Liability Insurance Act-91" company shall get Insurance Policy, if applicable.

t) Empty drums'and containers of toxic and hazard material shall be treated as per guideline
publishe_d for “Management & Handling of discarded containers”. Records of the same shall be
maintained and forwarded to Gujarat Pollution Control Board regularly.

u) In no. case of any kind of hazardous waste shall be imported without prior approval of
appropriate authority.

v]) ~.In case of transport of hazardous wastes to a facility for (i.e. treatment, storage and disposal)

existing in a State other than the State where hazardous wastes are generated, the occupier shall

obtain ‘No Objection Certificate’ from the State Pollution Control Board or Committee of the

concerned State of Union Territory Administration where the facility exists. /

Clean Gujarat Green Gu ujarat

ISO-9001-2008 & 1SO-14001 - 2004 Certified Organisaticn



w) Unit shall take all concrete measures to show tangible results in waste generation, reduction,

x)

y)

6.2.
6.3.

6.4.

6.5.

6.6.

6.7.

6.8.

6.9.

COPYTO:

avoidance, reuse and recycle. Actions taken in this regard shall be submitted within three months
and also along with Form-4.

Industry shall have to display the relevant information with regards to hazardous waste as.
indicated in the Hon. Supreme Court’s Order in W.P. N0.657 of 1995 dated 14t Dctober, 2003.
Industry shall have to display on-line data outside the main factory gate with regard to quantity
and nature of hazardous chemicals being handled in the plant, including wastewater and air
emissions and solid hazardous wastes generated within the factory premises.

GENERAL CONDITIQNS:
Adequate plantation shall be carried out all along the periphery of the industrial premises in such
a way that the density of plantation is at least 1000 trees per acre of land and a green belt of 10
meters width is developed.
The applicant shall have to submit the returns in prescribed form regarding water consumption
and shall have to make payment of water cess to the Board under the Water Cess Act-1977.
In case of change of ownership/management the name and address of the new
owners/partners/directors/proprietor should immediately be intimated to the Board.
The applicant shall however, not without the prior consent of the Board bring into use any new or
altered outlet for the discharge of effluent or gaseous emission or sewage waste from the
proposed industrial plant. The applicant is required to make applications to this Board for this
purpose in the prescribed forms under the provisions of the Water Act-1974, the Air Act-1981
and the Environment (Protection) Act-1986.
The applicant also comply with the General conditions as per Annexure - 1 attached herewith
(No.1 to 38) (whichever applicable).
The concentration of Noise in ambient air within the premises of industrial unit shall not exceed
following levels:
Between 6 AM. and 10 P.M.: 75dB (A)
Between 10 P.M. and 6 AM.: 70 dB(A)

Applicant is required to comply with the manufacturing, Storage and Import of Hazardous
Chemicals Rules-1989 framed under the Environment (Protection) Act-1986.
If it is established by any competent authority that the damage is caused due to their industrial
activities to any person or his property in that case they are obliged to pay the compensation as
determined by the competent authority.
The applicant shall not carry out any activities or projects listed in schedule of the new EIA
Notification dated 14/09/06 requiring prior Environment Clearance.

e For and on behalf of
GUJARAT POLLUTIONCONTROL BOAPED

‘ U
{R. V. Patel)
SENIOR ENVIRONMENTAL ENGINEER

1. The Regional Officer, G.P.C. Board, Jetpur
-With a request to carry out monitoring sampling and inspection on monthly basis up to four manths,
reg. installation and operation of Air Pollution Control Measures.

NO: PC/CCA/JET-1550/ID- 47708/

Issued to:-

M/s Wgof Kamuben Bhikhubhai Khant (47708)
428r.No. 119, Vill: Bhatgam,

Bhatgam- 362030,Tal: Bhesan, Dist: Junagadh.
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- GUJARAT POLLUTION CONTROL BOARD
, PARYAVARAN BHAVAN
Y Sector-10-A, Gandhinagar-382 010
|/ 4 Phone : (079) 23226285
GPCB Fax : (079) 23232156
Website : www.gpcb.gov.in

BY RP.AD,

In exercise of the power conferred under section-25 of the Water (Prevention and
Control of Pollution} Act-1974, under section-21 of the Air (Prevention and Control of
Pollution)-1981 and Authorization under rule 3(c) & 5(5) of the Hazardous Waste (Management
and Handling and Trans boundary Movement } Rules’2008 framed under the Environment
{Protection) Act-1986.

And whereas Board has received consolidated consent application Inward No.99189
dated.02/11/2015 for the Consolidated Consent and Authorization (CC & A) of this Board under
the provisions/rules of the aforesaid acts. Consents & Authorization are hereby granted as

under:

CONSENTS AND AUTHORISATION:
{Under the provisions /rules of the aforesaid environmental acts)

To,

M/s. W. G. Of Pravinbhai Bhanubhai Khant (Ghat No.1 & 2) (48066)
Sr.No, 120, Vill Bhatgam

Bhatgam-362110

Tal:Bhesan ,Dvist : Junagadh.

i Comsent Order No.: WH-74664 date of Issue: 06/12/2015, <
1.1.  The consents shall be valid up to 01/11/2020 for use of outlet for the dlscharge of trade
effluent arising as a result of washing of the following Jte

Sr.No. | Product Capacity
1 Washing of Printed Cotton Fabrics 1171250 Metes/Month
Note: The a i ik
SrNo | Name of Unit , PCBID
] M/s. Harshidaben Chandrakaq;;g;;} vcﬂhatbar 40155
2 M/s. Hemantbhai Mavjibhai Dbﬁ%ﬁya 17365
3 M/S. Shivam Print 39529
4 20208
5 n 47953
6 M/s. Dhlrubhﬁfx}ethabhal Suwagiya 47952
7 M/s. Gebi Prm»t 28745
8 ay Kirz 20052
9 M/s Savan Print 47951
10 M}%s. “Krishna Cotton Ind. 48067

gé 5
2. C BJT]ONS UNDER THE WATER ACT
2.1 le,é quantlty of the fresh water consumptxon for industridl purpose shall not exceed

gzag 000 KLPD.
. The guantity of the waste water generation for industrial purpose shall not exceed

* 281.000KLPD
b7
Clean Gujarat Green Gujarat
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23. The quantity of the fresh water consumption for domestic purpese shall not exceed

00.000 KLPD

The quantity of the waste water generation for domestic purpose shall be shail not

exceed 00.000 KLPD

25  The effluent treatment plant consisting of the following units as proposed by you shall be
installed.

1) Collection Tank

2} Holding tank

3) SD beds.
Unit shall provide adequate primary ETP for treatment of waste water and after
primary treatment waste water shall be discharged in to closed pipeline leading
to CETP of Washing Ghat of Bhatgam Suddhikaran Yojana Pvt. Ltd. for further
treatment.

24

2.6

3. CONDITIONS UNDER THE AIR ACT-1981;

3.1.  There shali be no use of fuel & hence there shall be no flue gas emission from the
manufacturing and other ancillary operations,
3.2. There shall be no process emission from the manufacturing and other
ancillary operations.
3.3.  The concentration of the following parameters in the ambient air within the premises of
the industry shall not exceed the limits specified hereunder.* ;
PARAMETERS I PERMISSIBLE-LIMIT (Microgram/M3 ) j
b b 24 Hrs Average
Particulate Matter-10 (PM 10} 100
Particulate Matter- 2.5 (PM 25) 60
50, 80
NOy 80 |

The industry shall take adequate measures foricontrol of noise levels from its own sources
within the premises so as to maintain ambient air quality standards in respect of noise to
less than 75dB(a) during day time and70.dB (A)during night time. Daytime is reckoned
in between 6a.m. and 10 p.m. and nighttime is reckoned between 10 p.m. and 6 am.

34

-74664 Date of issue: 06/12/2015
, anubhai Khant (Ghat No.1 & 2) (48066)is hereby granted an
autharization to operate facility for following hazardous wastes on the premises situated
at Sr.No. 120, Vill Bhatgam Bhatgam-362110 Tal:Bhesan ,Dist : funagadh

Number of authorization
M/s. W. G, Of Pravinbhiai

Schedule-]
Process No.

Quantity Facility

12.000 1-34.3

M.T/Year

Collection,

m waste Transportation

. y'water Treatment Disposal at TSDF
The applicant shall obtain membership of common Hazardous waste incinerator for
disposal of incinerable waste.

The authorization shall be valid up to 01/11/2020

emical Sludge Storage,

and

e

Ch

5.3

5.4,



GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295

Fax : (079) 23232156

Website : www.gpch.gov.in
55 The applicant shall provide temporary storage facilities for each type of hazardous
Waste as per Hazardous Waste (Management, Handling & Trans boundary movement)

Rule-2008.
&, GENERAL CONDITIONS:

6.1,  Adequate plantation shall be carried out all along the periphery of the industrial
premises in such a way that the density of plantation is at least 1000 trees per acre of
land and a green belt of 10 meters width is developed.
6.2. The applicant shall have to submit the returns in prescribed form regarding water
consumption and shall have to make payment of water cess to the Board under the
Water Cess Act-1977. a
6.3. In case of change of ownership/management the name and address of the new
owners/partners/directors/proprietor should immediately be intimated to the Board.
6.4.  The applicant shall however, not without the prior consent of the Board bring into use
any new or altered outlet for the discharge of effluent or gaseous emission or sewage
waste from the proposed industrial plant. The applicant is required to make applications
to this Board for this purpose in the prescribed forms under the provisions of the Water
Act-1974, the Air Act-1981 and the Environment (Protection) Act-1986.
6.5. The applicant also comply with the General conditions as per Annexure - [ attached
herewith (No.1 to 38) (whichever applicable).
6.6.  The concentration of Noise in ambient air within the premi eéiof industrial unit shall not
exceed following levels:
Between 6 A.M. and 10 P.M.: 75 dB {A)
Between 10 P.M.and 6 AM.: 70 dB (A} %
6.7.  Applicant is required to comply with the manﬁfacturmg, Storage and Import of
Hazardous Chemicals Rules-1989 framed under thé Environment (Protection) Act-1986.
6.8. Ifit is established by any competent auth-:n"lt:mb h it the damage is caused due to their
industrial activities to any person or his propgrty in that case they are obliged to pay the
compensation as determined by the competentauthority.
6.9.  The applicant shall not carry out any a;gwl es or projects listed in schedule of the new
EIA Notification dated 14/09/06 requmng prior Environment Clearance.
4 For and on behalf of
GUJARAT POLLUTIONCONTROL BOARDe

(R. V. Patel

SENIOR ENVIRONMENTAL ENGINEER

NO: PC/CCA/JET-1527/1D- 48066}
Issued to:-

M/s. W.G. Of Pravmbhakﬁhénubhal Khant (Ghat No.1 & 2) (48066)
Sr.No. 120, Vill Bhatgam ,

Bhatgam-362110

Tal:Bhesan st : e

Clean Gujarat Green Gujarat
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ANNEXVRE - (2

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010

Phone : (079) 23222425

(079) 23232152

Fax . (079) 23232156

Website : www.gpch gov.in

BY #4ha )
In exercise of the power conferred under section-25 of the Water (Frevention and Control of Poilutioa’

Act-1974, under section-21 ol the Air (Prevention and Control af Poliution)-1981 and and Authorizativi ar der e
6(2) of the Hazardous And Other Waste (Management And Transboundary] Rules, 2016 framed wider e
Environment (Protecdon) Act-1986.

And whercas Board has received consolidated consent application Inward No. 140645 dated. 18/707/2018

for the Consolidated Consent and Authorization (CC & A} of this Board under the provisions/rules ot the coresuia
acts. Consents & Authorization are hereby granted as under:;

CONSENTS AND AUTHORISATION:
[Under the provisions /rules of the aforesaid environmentat acts)

To,

Js. W.G of Pravinbhai Ukabhal Radadiya (37151)
Plot no. 246p1, Bavapipaliya,

Bavapipaliya- 360370

Tal-Dist-Rajhot.

1
2

3

3.2
33,
34,
35,

3.6.

38

39,

3.10.

Consent Order No.: AWH: 95292 date of Issue: 13/08/2018.
The consents shall be valid up 1o 17/07/2023 for use of outlet for the discharge of tade ethucin
arising as & result of the washuig activities of the printed cotton fabrics

T sr Product Qty MFE;_L'I'SI{'.\{UH.{:I o

No

ik Washed Printed Cotton Fabrics {By Soffar 15,67,500 i
L b Machine :

SPECIFIC CONDITLIONS:-

Directives issued by Hon'ble High Court from time to time shall be fully complied with.

Unit shall provide fix pump and pipe line among all units ef E'TP,

Unit shall provide Water Meter at Intake of bore well as well as inlet and outlet ot ETP.

Industry shall have te provide separate energy meter for ETP, Daily record for the saine shall have to be
maintained.

Industries sha!l have to maintain daily record of ETP operstions in separator register and shall have to
submit the monthly repurt of the same report by first week of next month at Regional otfice. tead . tice ol
this Board.

Unit shall have to maintain the record of washing of printed cotton fabrics of authorized print:ry cait .
including quantity ot printed cotton fabrics with sehicle number, date etc. on day o Jday b 1.
applicant shall have w subinit the above details of cach member units on monthly basis, t Iwst wees o
next month o both at Head office and Regional office, of this Board.

The ggplicﬂs hall receive printed couwon fabrics for washing froim following unigs only. o
Name of Unit PUB 1L

M/s Tirupati Sacees o . 27055 |
M/s. Balaji Priut ; A70%
: M/s. Perfume | Pmressurs i T 19y
Ihe applican ‘shall have to use only one oulet for the dls.r.h.ngu ol its effluent. The applicatiug -ball .
keep any bypass line or system or loose oc flexible pipeline for discharge of effluent othet tnan 1o e
discharge bito cluse channe) of CETP of Bhatgam washing ghat sudhhikaran Yojana Pvt. Ltd.
The apphcan( shall be responsible for the discharge of ¢ffluent discharge into close channes ol LU P
Bhdtgam wushing ghat sudbhikaran Yojana Pvt. Liud, tor lurther treatiment of effluent. Due care shall bo
taken to avoid any leakage or spillage of effluent in an around the factory premises.

_ The consent to operate plant/discharge effluent shali automatically laps if at any timie tie toadivon

“specified in this CC&A order is found violated.

CONDITIONS UNDER THE WATER ACT-1974:

The quantity of the fresh water consumption for industrial purpose shall not exceed 300.000 R1,

The quantity of Lthe fresh water consumption for domestic purpose shall not exceed 0.000 K7 day

The guantity uf the industrial effluent to be genecated frem the the manufacturjng process utad uiler
ancillary industrial operations shall not exceed 300.000 KI.}'day. QA\

\
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4.4. The quantity of the domestic waste water (Sewage) shall not exceed 0.000 KL/day

4.6. The entire quantity of industrial effluent after giving primary treatment shall have o convey w the Ukl
of Bhatgam washing ghat sudhhikaran Yojana Pvt Ltd. 143/P-2, Vill: Bhatgam Ta. Bhesan.Vill Junagatth
through open Chanel of Bhatgam washing ghat sudhhikaran Yojana Pvt. Ltd. Shall have to confori to the
following inlet norms.

i‘]»mm :
. o S ) CLTE Lnlet NORMS for vl s
i[}“ e . S i 0
Temperature - ! o i - & ek,
| Colour (pteoscale) iwumts e . S50 us
_Suspended Solids 2000 mayi |
il and Grease 20 mg/fl
BOD (3 days at27¢ () 350 mg/l
CoD . - 1000 my/l |
Chlorides ; =t T aswng
| Sulphates R I __3500mgfr
Fixed dissolved solds i kL \)ii_.lr_;.i"—i
. Ammonical Nitrogen i - 75 1./
Percent sgdium .
Total Chromium S/l
Sulphides .. A0 mesl
| Sodium absorption ratio . 40
Phenolic Compounds Jamg/l
Fluorides | Lo
Insecticides /Vesticides | . ) | P
i Boron e e e YU fi
| Bio Assay Test

If the inlet norms of trade efﬁtl;ezt;ré;&'iae& lo the CETP A-uli;dl.‘i-l? (_CE_TFEB_hatgaml by GPCB 15 ’
amended and are more stringent, in that case the unil shall have to achieve the inlet norns
prescribed 1o the CETP AuthorilLy.

5 CONDITIONUNDER THE AIR ACT-1981:
5.1 The following shall be used as fuel. o o
" Sr.No. Fuel ‘QJuantity
il Lignite I IS VE VT Y ;
L I
5.2 The applicant shall install & operate air pellution contrel system io order to achieve norms preseibed
below.
5.3 The flue gas emission through stack attached to Steam Boiler & D.G.sets shall conform to the following
standards.
[ srno Stack Stack Height | Air Poltution | Parameter [Permissisle
j Atrached to in Meter Control , | Limit
1 A7 ! Measures ! Lo
) _Steam Hoiler : 35 M Dust Collector , | Particulate matter | 150 ayy/NM
:. Multi  cyclone " SOz I 100 ppu
i separator | NG, I 30 ppm
D.G.Set N . i '
[ 75 KVA) ' J

5.4, “There shail be no piocess einission from the manufacturing process as weli as any other ancillary opecatiog
55 The concentration ol the [ulluwing parameters in the ambient air within the premises of the industiy Laic
. exceed the limits specified hereunder.

[PARAMETERS PERMISSIBLE LIMIT (Microgram/M3)

e i

(;/?‘;ag\\é




GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
e . Sector-10-A, Gandhinagar 382 010

ST T Phone - (079) 23222425
W (079) 23232152

GPCB

Fax : {(079)23232156
Website : www . gpch govm

- - 7 h Annual 24 Hrs Avemgt -
i Matioe 10 (PM1s). o 60 T e

Particulate Martter- 2.5 (PM135) T30 i 60 .

| S0z B 50 ) g0 !

* NOy = 40 __ 80

5.6. The industry shull lake adequate measures for control of noise levels from its Qwn sources williin the

premises so as to maintain ambient air quality standards in respect of noise to less than 75d8(a) during
day time and70dB (A) during night time. Daytime is reckoned in between 6a.m. and10p.mn. And nighitin.e is
reckoned between 10 p.m. and 6 a.m.

6. AUTHORJZATION AS PER HAZARDOUS AND OTHER WAST NAGEMENT AND TRANSBOUNUAKY)
RULES, 2016 Form-2 _|&g rule & {2]]
6.1 Form for grant of authorization for occupier or cperator handling Hazardous waste.

6.2 Authorization order no. AWH- 95292 date of issue; 13/08/2018

6.3. M/s. W.G of Pravinbhai Ukabhai Radadiya (37151) is hereby granted an authorization to operate facility
for following hazardous wastes on the premises situated at Plot no. 246p1, Bavapipaliya, Bavapipaliyu-
360370 Tal-Dist-Rajkot.

St No. | Waste [ Cat. Quantity ~ Facility
: ; ! I MT/Year i
| ;
i I"Chemical Sludge “from | 11353 6.00 Cdll':"t.__fizaqrims-t-bra;cr.'_E'—r:ms|;m‘Yai:(111
e | waste water Treatment , Disposal at TSOF
i 2 ' Used Spent Oil I-5.1 0.005 ! Disposal by sel'mg w registered
| | l Re- processers recyclers

6.4. The authorization shall be valid up to 17/07/2023

6.5. The authurization is subject to the conditions stated below and such other condiions as may be specified in
the rules from time to time under the Environment (Protection) Act-1986.

6.6, The autlorization is granted to operate a facility for collection, storage within tactory prenisus
transportation and ultimate disposal of Hazardous wastes as per condition no 6.3 to the industry By
vallct CCA of this Board.

e S AND CONDITIONS THORISA® licabl

a) The applicant shall comply with the previsions of the Environment (Protection) Act-1986 and the rules
made there under.

b) The authorization or its renewal shall be produced for inspection at the request of an officer authorized by
the Gujarat Pollution Control Board.

¢} The persons autherized shall not rent, lend, sell, and transfer or otherwise transport the hozardows wiaes
without oblaining prior permission of the Gujarat Pollution Conrrol Board,

¢)  Any unauthorized change in persunnel, equipment or waorking conditions as mentioned 1o ilic
authorizalion order by the persens authorized shall constitute a breach of this authorization.

e} It s the duty of the authorized persun to take prior permissien of the Gujarat Pollution Control Soaru tu
close down the facility.

f)  An application lur the renewal of an authorization shall be made as laid down under Haz. And other Waste

(Management, & Tran boundary Movement) Rules, 2016

8. GENERALCONDITIONS: -

8.1 Any chj,al:rfgé" in personnel, equipment ur working conditions as mentioned in the consents tuin, fuiie
should unmediately be intimated to this Board.

8.2 Thy waste generator shall be totally responsible for (L.E. Collection, storage, transportation aud uitimate
disposal) of the wastes generated.

8.3.  ~Records of waste generation, its management and annual return shall be submitted to Gujarat Pollution

Control Board in Form - 4 by 315t January of every year.

la case of any accident, details of the same shall be submitted in Form - 5 to Gujarat Pollution Control
e Board,

é‘fi As per "Public liability insurance Act-91 Company shall get Insurance policy, if applicable.

8

2 8.6, Empty drums and containers of toxic and hazards material shall be weated as per guideline publishea in

“management & handling of discarded containers”. Records of the same shall be maintained wau
lorwarded to Gujarat Pollution Control Board regularly. ‘.51 {‘Z

Clean Gujarat Green Gujarat
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8.7.

8.9.

4.10.

B.11.

8.12.

8.13,

In no case any kind of hazardous waste shall be imported without prior approval of appropriate authority,

In case of transport of hazardous waste to a facility for {(1.E. Treatment, Storage and disposal) existing w
state other than the state wheve hazardous waste are generatled, the occupier shall obtain “No Ubjecton
certificate” from the state pollution Control Board, the Committee of the concerned state or Union wrrilory
Administration where the facility exists.

Unit shall take all concrete measures to show tangible results in waste generation reduction, voidasce,
reuse and recycle. Action taken in this regards shall be submitted within three months and also along with
Forim - 4. .

Industry shall have to display the relevant information with regard to hazardous waste as indicaled in the
Hon Supreme Court's order in W.P. No.657 of 1995 dated 14th October 2003.

tndustry shall have te display en-line data outside the main factory gate with regard to quantty nd
nature ol hazardous cheinicals being handled in the plant, including wastewater and uir cmissions
solid hazardous waste generated within the factory premises.

If it is established by auy competent authority that the damage is caused due to their industrial activitie:. w
any person or his property .in that case they are obliged to pay the compensation as determined vy e
competent authority. '

The Brard reserves the right to make modifications in the conditions of the Consclidate Lonsent suu
Authorization (CC&A) which it deems fit in accordance with provision of Water Act- 1974,

FOR AND ON BERALF OF
GUJARAT POLLUTION CONTROL BOARD

O

(P.U.DAVE)
ENVIRONMENTAL ENGINEEK

NO: PC/CCA/IET -B47/10- 37151/

Issucd to:-

M/s. W.C of Pravinbhai Ukabhai Radadiya {37151)
Piut no. 246p1, Bavapipaliya,

Bavapipaliya- 360370

Tal-Dist-
Copy fo:

Rajkot.

The Regional Otficer, G.1.C.Board, Jetpur. _
With a request to carry out menitoring sampling and inspection under the provisions of the Water Act 1974, Air Act,
19B818& EF Act 1986, whichever is applicable.

¥
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— " GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010

Shaax Phone : (079) 23222425

(079) 23232152
‘G‘PC'B" | Fax : (079)23232156

Website | www.gpcb.gov.in

In exercise of the power conferred under section-25 of the Water (Prevention and Control of Pollution) Act-
1974, under section-21 of the Air (Prevention and Control of Pollution)-1981 and Authorization under rule 6(2} of the
Hazardous And Other Waste (Management And Transboundary) Rules, 2016 framed under the Environment
(Protection) Act-1986.

And whereas Board has received consolidated consent application Inward No.122321 dated. 16/05/2017
for the Consolidated Consent and Authorization (CC & A) of this Board under the provisions/rules of the aforesaid
acts. Consents & Authorization are hereby granted as under:

CONSENTS AND AUTHORISATION: .
(Under the provisions /rules of the aforesaid environmental acts)

To,

M/s W.G. of Shantaben Jagadishbhi (37159)
Plot no. 129p5,

Bavapipaliya -360370

Tal: Jetpur- Dist : Rajkot.

1L Consent Order No:WH- 86434 date of Issue: 09/06/2017.
1.1, The consents shall be valid up to 15/05/2022 for use of outlet for the discharge of trade effluent arisingas a
result of washing of the following items:
Sr. No. Product Capacity
Meters/month
1 Washing of Printed Cotton Fabrics 775000

2. SPECIFIC CONDITIONS:

24 Unit shall provide adequate primary ETP for treatment of waste water and after primary treatment waste
water shall be discharged into closed pipeline with flow meter leading to CETP of Washing Ghat of Bhatgam
Suddhikaran Yojana Pvt. Ltd. for further Treatment and record shall be maintained for the same.

2.2 The applicant shall stop their washing activity as and when their CETP of Washing Ghat of Bhatgam

Suddh:karan Yoyana Pvt. Ltd is under mamtenance &/ar notin operatmnal condmon

D 1ed : J

23
22
Sr.No Name of Unit - - JDPA Mem No. | PCBID
K M/s Amar vijay Processors 736/11 27136
2 M/s Amkush Print . 665/9 12420 |
3 M/5 AD. Textile - ~1393/16 - | 53264 T
4 M /s Miraben Di 3
LE M /s Khetaliya Pring
6 M/s Nageshwar Print X '
7 M /s Kheteshwar Print 1111/16 37446
8 M/s. Ritabén rameshbhai Sidhpara 1405/1 51434
'é.:aw
3

3.1 The quantity.¢ of the fresh water consumprion for industrial purpose shall not exceed 150.000 KL/day.
3.2 The quantity of the waste water generation for industrial purpose shall not exceed 150.000 KL/day
3.3. The quantity of the fresh water consumption for domestic purpose shall be 0.0 KL/day

34.  The quantity of the waste water generation for domestic purpose shall not exceed 0.0KL/day.

3.5 The Domestic wastewater (Sewage) generated shall be disposed off through septic / soak pit tank.

3.5. The effluent treatment plant consisting of the following units as proposed by you shall be installed.

*.g "Reaction tank
Hopper Bottom Settling
Shudge drying beds-4,

Clean Gujarat Green Gujarat
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4.
41
4.2

4.3

5L

b)
)
d)

€)
f)

There shall be no process as well as flue gas emission from the manufacturing and other ancillary operations.
Ambient air quality within the premises of the industry shall conform to the following Standards.

PARAMETER PERMISSIBLE LIMIT (Microgram/ M3)
k— Annual 24hrs Average
| Particulate matter-10 (PM1o) 60 100
Particulate matter-2.5 (PMzs) 40 60
S0 80
| NOx 40 80 |

The industry shall take adequate measures for control of noise levels from its own sources within the
premises so as to maintain ambient air quality standards in respect of noise to less than 75dB{a) during day
time and70 dB (A) during night time. Daytime is reckoned in between 6 am. and10 p.m. and night time is
reckoned between 10 p.m. and 6 a.m.

Form for grant of authorization for occupier or operator handling Hazardous waste,

Authorization order no, WH ~ 86434 date of issue: 09/06/2017.

M/s W.G. of Shantaben Jagadishbhi (37159) is hereby granted an authorization to operate facility for
following hazardous wastes on the premises situated at Plot no. 129p5, Bavapipaliya -360370

Tal: Jetpur- Dist : Rajkot.

Sr.No. Waste Cat. Quantity Authorised mode of disposal/recycler
utilized
1 Chemical Sludge | 1-35.3 6.000 Collection, Storage, Transportation
from waste water Disposal by selling to TSDF
Treatment

The authorization shall he valid up 1o 15/05/2022. ]

The authorization is subject to the conditions stated below and such other conditions ds may be specified in
the rules from time to time under the Environment (Protection) Act-1986.

The authorization is granted to operate a facility for collection, storage within factory premises
transportation and ultimate disposal of Hazardous wastes as per condition no 5.2 to the industry having
valid CCA of this Board. \

aL 'I‘ha-applicant shall comply wit:h the'pmwsmns of the En\nronment (Protection) Act-1986 and the rules

made thereunder o &

The waghorisation or its renewal shal! be produced for inspection at the request of an atﬁoer authorized by
the Gujarat Pollution Control Board.

The persons authorized shall'not rent, lend, sell, and transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the Gujarat Pollution Contrel Board.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the authorization
order by the persons authorized shall constitute a breach of this authorization.

It is the duty of the authorized person to take prior permission of the Gujarat Pollution Control Board to
close down the facility.

An application for the renewal of an authorization shall be made as laid down under Haz. And other Waste
(Management, & Tran boundary Movement) Rules, 2016.

Adequate plantation shall be carried out all along the periphery of the industrial premises in such a way that
the density of plantation is at least 1000 trees per acre of land and a green belt of 10 meters width is
developed.

_ The applicant shall have to submit the returns in prescribed form regarding water consumption and shall

have to make payment of water cess to the Board under the Water Cess Act-1977.
In case of change of ownership/management the name and address of the new
owners/partners/directors/proprietor should immediately be intimated to the Board.

(e
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6.4. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gaseous emission or sewage waste from the proposed industrial plant.
The applicant is required to make applications to this Board for this purpose in the prescribed forms under
the provisions of the Water Act-1974, the Air Act-1981 and the Environment (Protection) Act-1986.

6.5. The applicant also comply with the General conditions as per Annexure - [ attached herewith (No.1 to 38)
(whichever applicable).

6.6. The concentration of Noise in ambient air within the premises of industrial unit shall not exceed following
levels:

Between 6 AM. and 10 P.M.: 75 dB (A)
Between 10 P.M. and 6 AM.; 70 dB (A)

6.7. Applicant is required to comply with the manufacturing, Storage and Import of Hazardous Chemicals Rules-
1989 framed under the Environment (Protection) Act-1986.
6.8. If it is established by any competent authority that the damage is caused due to their industrial activities to

any person or his property in that case they are obliged to pay the compensation as determined by the
competent authority.
6.9, The applicant shall not carry out any activities or projects listed in schedule of the new EIA Notification
dated 14/09/06 requiring prior Environment Clearance.
For and on behalf of
GUJARAT POLLUTIONCONTROL BOAR

(R. V. Patel)
SENIOR ENVIRONMENTAL ENGINEER

COPY TO:

1. The Regional Officer, G.P.C. Board, Jetpur
-With a request to carry out monitoring sampling and inspection on monthly basis up to four months, reg.
installation and operation of Air Pollution Control Measures.

NO: PC/CCA/JET-909/1D- 37159/ o B

issued to:- 4
M/s W.G. of Shantaben Jagadishbhi (37159)

Bavapipallya -360370
Tal: Jetpur- Dlst__: Rajkot.

L

F] e

.,

Clean Gujarat Green Gujarat
1ISO-8001-2008 & 1S0-14001 - 2004 Certified Organisation
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,.f‘:'i?ml&l{b’t off Fol of the Aw {Provention wnd Contenl of
Foltution - 98T and Aathomalion un@ Fegmdons and Other Waste { bianagrment and
Transboomlery Mevenent) Bules 2016 fareed ander the Envizommen) {Protection) Act-

fa Plu NEEER
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A vl Powed hes received conselidatod consen) spolcation Tnward Noo 134235
datedd. 7170822088 fow the Cong tad Anthorjzation (CC & A) ol this Board
wngier the, gravigions/rules of

les of tw aforesadd wels. Uonsents & Authorization are herehy
granied ws unton
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L.

hdated

CHE G

CONSENTS AND AUTHORISA TN
{Usdes the gpravizions frales of the afor wee i o i ta d aeta)

& A1 of this board wnder the
doaborisatim aonseat shall be valid
A Toe & eoniasion doa to

- 1 } Cm;méﬁ} -------------
ETH T fubsic meter!'day

: dver Fhadar due o overflow,
ol or of ;Jip;lim to puping s of
ohall be ficae ol the ladosteial westowaler

WL System of the industeies bogated oo dotour shalt be maiitaed and
4

Livshadl be cosured that shore s o gverBow from this sywiem into the

it hn oy ondusiriad welies for conveyvance
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ritemal for the withdeawal of prousd waser

The applicant shall have only one aullel [ar e dischange of its effluent and no cffluent
shall be discharpe without requisite freament and without meeting with the GPCB
norms. Covvenient casy approach shall be provided at the owttet Tor case of sampling,
The upplicant shall not keep any bypass five or systemn, o loosc or flexible pipe for
cisclisrgimg efllugol oulside or even within the effluent treatment plant.
The good housckeeping shali be muinuwioed within the CETP premises. All pipes,
valves and drains shall be leak proof. A6 washings. Jeaksges, spillages & any other
actnvily whach is likely o conse such phenomenon shall be admited in 1o the ciThent
colicction syswm for subseyguont treatmen wied disposal. _
b coe of power tailure, stand-by UG set baving powor genetation capavity mquivalent
to lhe reguirsmnent of pesser orun the CETP shall be mstalled, so that CETF shall
ey e operaled sound the clock even in case of power failure also.
The apglicant shall provide {ix pumyp and pipe line among all vaits of CETP.
The upphicane shall provide Water Meter at Intake of bore well sz well as inhe and
outlet of CETT. :
The appticant shall have to provide scpmate coeryy meter for CETP. Daily record for
bl Bmper o be onadnrninerd. ;
flow meters shall be imsalled ot various stages of inlet & outlet of CETP to
; ¢ e gquantity of effluent st euch, The applicunl agency shall submit o the GPCB
the figures pt’ the consumption of clectricity for ronnfog the common effluent treatment
plangs by having a separate meter / sub-meter for such offfuen leeatmem umit, The
number of clecticily wnits consumned by aperation the diesel gencrating sets, ifany shall
afso ba supphied to the GPCH on monihiy basis,
ALt chermaeals aned nucrents which are required to the addeddidosed anywhere in e
CETE shalt be so added by wsing “Muteriog Pomp™ The CETP shall ensure that all
s ehemicals / mstdens of required concomirslion are present in weguate &
swlhient guantity all the time. & sepacate repister for the same shall be maintamed fur
this g
In case of plagts involving Bio-mass trealmess for cach wddition ol Bio-mnss time and
goantity, shall be recorded. 'Lhe uptake este o oxvpen o1 (he bio-mass i the seration
basin snd ofher presmeters of hiolog ¢ shall be recorded. every day and shall

badader 432

Wy A

w1 7

el o verifie _
| ' © o mesintain daily record of CETP operations in separate

pister and shod, wive 1@ submit the mombly repodi of (he same report by (o week of
wesd munih 08 spiora] office amd Head office of this Board.
: Ly 58wl Consusmpiinn Consampiion of Chemicals for treatment of cfflucnt.
Vo lte waber (Tow i dnlet & vutler of TTP.
4 wdatily of slud e Fenerated,

Laboratory analysisfecports for each of the specified paramcters of FHguid
o effluents and soil shedge sampley,
e gpplicent shall oblain NOO fom 06

s por onder of Hon, National Green
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Sacior-10-A, Gandhinagar 382 010
Phone ; {(79) 23222425

(G79) 23232152

Fax . (079) 23232156

Website : www gpch.gov.in

T}pl umbi icart shall install mmhmnm mionitoritg as woll as alaom system lor paramelens
P maerer, 1O goalyzer. magnexe flow meter along with

v Doml outber of OFTE Bocords of ghe same chakl be

3y Ve gt shealt be submctied w GPCH every mcnch.

i}.u. 1;"_1;3:@._Mu11 shuefl prosade co-line menitoeing Wstanents as per the ditection of

Central Polhuion Contol Bowd {(CPCHB) wlong with SCAIDA systen: at the final

discharge samp of CETE JLAYA,

In the case of cither maintenmmes of the CETE ar process disturbance or nonlum:lmmng

af CETP by any reason the CETP apency shall never discharge any antreated etflucn

& "'t:wr\”si's‘fi"
sl shld posdie ail the reguisite arcwagenents for the safe storage and handling
_ inclading imperviows flooming ad Jeschate collection facilities. The
leschate shall be twhen o the weaunent plast for further treatroent, The applicant shall
store and bandle solid wasie in accordanes with the provisions of relevant rules in this
behull ufler obtaining authoriFtion from GPCR.

The spplicant shell cosare bl dmimgc.h Conneciion of Storm water and scwage shall
10 b uimm «i with the eollection S disposal notwoerk of the CETP,

The I caswee thet sy upenchorired desdinapge conoection Tor disposal of
b 35 ding
Liyebips LIE O BUWHKS s ool gonneaied W the codlections. treatrnant and disposal

AR a,;m%*x Il
The a\ﬁ;phg B .,.anla bstadd and operate die open “C™ bvpe chanme] - pipeline network and
pungrsg slation with adequate capachty, for comveying trade offluent fvan their member
unics o CETE JDIAL
Profe "-‘HUH:&J el %.;m sutive Officer with sound teekmical knowledwe and expenence
b 3 : arion & managonait of the CETE within
anid 10 shall fee intimated 1o de Board.
sal persen W"t”‘ : ool g of wesivisnce shall be made
: oot coerd the clock (s all the theee s fis),
ﬂut applbcpnt s [ml] awcbren] propress reporin o every racmeh i ficst week of nest monch
o Regional Odfice and Licad Office of this Board, For ihé op-giadation of its treatment
units and for shiftmg of Collecrion somg, Pusping Statien and up-grsding the
voenseyioge svsiem, 2ooeh sve located o the bed oF River Hhadar.
[ i G i‘iw‘@ all the data J reconds shafl be maintained kept 2z the site
w0 the offieiai st o dernaned at the time of the visit,

o bl e t‘er hm we of the treated effluend s the any instant ﬂftlse
time stial] "¢ excood the consenbed quantily.
The Evosmmental Mansg pemenl Vit Celt slinl] be setup to ensue tmplementntion and
TIsCHL e{ing.; of environmental safe gueds med otter eonditions stipulated by statulory
*su’ % LS

dﬁn Uﬁn TSI

ik

W

Tl apy

i e wucit ozports shall be subroitted as
;vh Croyrl 1“%«7 o catedd, TLARSY The cpvirorrmentad stagements
w the previons yesr shall be sebosized fo the GECHB as required uader the

Zer the Hon'bic é

‘,m”\;;‘ ;

"«I}x‘i

14

T wé@ araf Greern Grujarat

A
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The ¢ hiall wtimate the occurcenes: of sy accident, event resulting 1 discharge
o ponscious, nowtews or polluting matter or the likely hood af ¢he same ing a stream or
well, to the Repional Office wnder the intimation to the Membee Secretary o
sccopdonce vwith the Scetion M (Dol the Waler Act,
Necessary glesmnce for the adequacy & safiely measues wllall be obtained from the
eoneered mpthorty,
The applicant shall cancy out repular erffloeol quamv moritoring fur relovant parameter
and the moentlored dota along with the statistical snalvsis and interpretation shall be
suhieitted 1o the GPCB repularly every month and when ssked for.
The wpplicant shail be wade wdoguwie foneing around the Fatal Talay 1o prevent
wnawthorized entry of any pesson or animal,

olivanl shall bave to submic siudy report from meoopmzed University regarding
ligw the Abwige
- vommgy 'uz-é‘;a ull wgplicabde judpmerts” of WGTY Hoo'ble, High
f ¢ Sppwene Court a5 aod when diveeted,
T dwp] cant shall not ca Ty apua any actevily covered andor ELA- Notifieatbom-20086
withwul uhigioing prior EC from compeicnt anthsmity, _
The apglicant shwdl comaply with all the directions issved by the CETP Mokl & CC
ot o toac,

ghcrre Baaned.

A conwninity welfiue scheme for improvieg the sogio-econamic environmmeat of the
surroaiedmg weeas stall e worked owl and repery shall be submirted o the GPCB for
iy

‘a”*“;mhs e dical checkup of the entive employee’s ¢ workers o the CETP agency shall
be dune and records maintained as a meassures o provide occupational health protection
o Hhie workers, |

The funds carmarked lor the soyvironmentad protaction measures shall not be diverted
fm’ sy odher purpose and year wise expendilure shall be reported 1o this Board & o the

paidabie an the sump gersmnestly (o that operation of
H;’EH}‘
mi;m, which ks wsed for (reated effiuent supplics to the

SuEp
Moy od )
Carneys shall he ]ui. A%
The "TJ"}H"'EH[ uh

f_’ﬂ_L

weve membership ta those Printed Cotton Fabrics, merverieing on
Cotton Fa sment Codlon Fabrics indnstries only which arc engaged in Dyeing,
Prinding awd ” il Processing s mentivned 1o Hydosulic Load report of JOPA CELP
] AR 01T Such units ‘imh have vatld “Conseat to Fsablishment (CTE)” of this

4
i1

P

Tlewnds &

ks of the applican shall heve o adapt clesner techmology and shall have to
swin o ower o Natwral gas o fuel. Memboo Units shell buve to earry ow washing
wiss oI thewr printed cotton fabrics 0 authorzed Wﬁ.’ihl[l}j ghat ooly, Manitoring
Smmittor uﬁm I Ira; wmhluﬂm i rina 112;143%‘4 wmp:mm, of i charge of CETP - J DP&
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GP‘LE‘

346 Mamber ET“raé'i'si u[’ the ";1};'[5&“1121 shiall have (o msiolun e record of washing of printed
cotlon fstrics at authodzed washing phat inclading quantity of printel votlon fabrics
with vehicle meaber, dale cic. v {_i.,l. fr day dasis, The applicant shall have to submit
the above degails of each member units on menthly busis. in first week of next month to
both ai {fead office and I 'ﬂr"»mm.ﬂ Amc of this Beoard,

347 Ax g ibe ordis V7 of diew ble Bapreme Cowurt i the matter of WP NO

s ool 200 2, all the s v shaed] s s deast Tnpetional pravaey BT of reqgaired

at.“g ity

3 aH it shy :dﬂ fve 1o cnsorg thay sl she member indusiries are discharging the
! he required CERTT iolel norms ste CRETP only. [n otber words, ne
wncdustries  shiadl ﬁa..cuﬂm-i-pe their effluenr e open “C™ type JDPA CETP drain or
throueh tankors o -h_v HOY nL];u swch means which is not canfirming to the JDPA CETP
infet noemys. In the cven Hare on the pact of gy member industry @ cemply with
this comdibon. The JOPA CETE agency asmll nnmmﬁiamlm hring this madter w tic
afteniion of GPCH w Minl
3.49  The applicant shall be mapmmb]q, for m[h‘x:luuﬂ af cffluent from all their member units
as por the wequired CETP mlet norms as per condition naber £.5, column mumber: 3 ol
this arder. _
150 The ;1;;‘,};5‘14 a3k a.pww shatl inforim immsedeacely go the GPCB reparding the termination !
i § stip of CETP of their member units,
& ke sure thiat every member shall supply entire
c ok eosure that qualily of 1he offlpent
coifivd i condition number 4.5, column

af

kead o
L BT L

i the appdicant tails to comply with the condivons and

1 by l“ﬁ“ Beoard ns lakd down o this order, the applicant is liable
3 & 44 and sther penel provisiens af the Aot and chall

et dnd iprisomment as provided in the said Aot

by P

QI LTV 14

4.1
4.7
filﬁ*% prwnm .niml] nist exc«.m} z.uﬂ,%}U RL@’?D' Accondimply, the L]ummry af tradn,
.;»n gent fre \die premises of CETP JDF A shall rmi exceed a000 KTPED,
4.3 “of the fresh water copsamption foe Domestic punpose shiall noy exessd
4 4 Carwape o the CETE shiall noi exeeed 1060 K1PD
4.4

%M:L Peetter o, GRCE /P ICMEY3A Y Dhated: 130082017, ‘\'Ifs.
imp wwd Peeeiing Soweiation shell recesve indostrial Lml.lfﬂ!
s-;ss;.m«hmmg; to the OETP infed sorms a8 mentuoed in
eolomon? for furtber tresvest. The appbicent shell provide adequate effluent

frgen wadislner  wei

) "_:'.‘_-.-""
- T M’. L ¢
| N ) el
gv Cuisjawrad Greesn Gujarat . R

ESC-R0 zaua A 180-14001 - 2004 Certifiad Urpanization
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eve the gaulity of the weated effloent as per

& f 3 !
CETE iniet CETP Cratiet Norms — In |
MO far te Fatel Talav Fur
ypnEler Wnits i wi@gﬂﬁun
103 -12.0 6.50 1o 9.00 _
<45°C AP C

10 usﬁ!:ﬁ

in 350G units

M0 mpl I
LUV
E00 soepd]
230 mgl
&00 mpt
1 004 g

L gl

i 150 mp]
ues /Py 4o Lo Absent . i
Bowon &4k iyl A0 g :
CBio Assay Test . T o0 %% Survival of Figh
I i © After 0 howrs in BOO %%

S | effluet. _
colin & wapleasant odor [rom the discharging

4.6

~f

shall be discharged through closed

i \ wigmte to use In plaststion rgalioan by farmears,

48  Sewnspr shal Gspused of trough septie tank soak pit system or shall be teeated
along wite ndustrosl offfiiem or 2t shall e tested sepuralely W contorm to the
followire. standards angd <hall be dischurged {or plantstionfmigation purpose Hwraugh

; bsible Limis |
o ; mw ) i ess than alhmge]
5 Suspendded Solids Less than Mg
@»& " | Residual Chlovine | Minbrram O Smgy]
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4.9 in the event of noo-achievernent of quality of tremted elfluent ot the CETI outlet as
por condition number 4.5 of column oamber 3 of this order the CETT shall arranpe
Fer drringing dhe entire quaciity of elflocal lo wolel of CETP and eeeat the same tn
He wavedd guakity of effloen.

Ui ey

4.4 consei o eperate of iodusunal plent shall Tywse automarically st any tune if the
pararneiees of the efftoent are not within the ke permissible fimit specitied in
cupdition Number 4.5, column munber 3 of the order or i case of non-complisnee of

5

4.1,

sl B 24 Lis/1Day ‘{
52 shall insdl & operme air mlJuum: vontro] system in order to achieve
53 @S Ehission through stack atache ﬁi e DT Set shall condoon to the following
[ Someic P AT Parsmeter Permiszihie
; beight ! , Limie
I—A | Yo meter ’ |
| 1.0 S IS 3 " Particulate | 150 mg M’
< {atand by | i " matier i 100 ppm
o ot Va0 A ",-’-"5‘ : hl\]j\ i j‘] ppn_l-
s MO,
3 4 G peovided with each of fhe penerator sel shadl be
dal stack beight in meters, b= height of e building in
el s imf‘ i m, the side af which the pencration sct is installed.

X5 Moise from DG, Sel shall be contealied by providing an acoustic enelosure or by

5F

oustic treatment of the reom shall be desipoed  for
R o fo enecting the ambient noise standers, whichever
i it nodsg s on the -%me side, it may ool he
bee performance of the acoustic enclosure/acoustic treatment [inder

s the wesfonmanee v Be checked for noise reduetion w1 achul
aribcrd n;;:w fewved, pir('u“”%ﬂ‘lf'_ in the miple timc) The messurement for inserrion loss
may be 2 e st difforent poins w005 m from the acowstic enclusure Toom and then

& wy ! 17
selunt s

-
prossibile

suchy o

TN ﬂ‘i,] h!ﬂ int-4}

eri by proper siting snd control measures.
sl rsa’: *wiuﬁh in vonipiiynee wid recarmmendason of the

ey Geerjarat
AR A IECATAN00 - 2004 Carlified Qrgiaisation
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540 A Praper soutine and proventive malntenance procedute foe the 1.6, Seis should be set
i J !nﬂn.w it eonsubation witdy DG, Sct msanfacture which would help prevent
' G Sety Tiees deteriovarion with use,

S woeess coigsien [rorn the manufacturing and other ancillary
542 cencentiation of the following parameiers o the amabient air within the premises of
e indusiry ood 8 distoee of 1meters from e source (othér than the stack’vent)
shalt net sxeeed the ledlowing levels. Applicant shall comply with the National
Avabient AT Cuiality Standands novified by Central Pollstion Contrel Board, New
Eaedli, uug;iw e provinen of the BEnviromnment (Motection) Act- 1986,
RC E Forsilsgilsle Lintif | Permissible Limit 24 Hrs, |
Anaua] Averhge
Tt Gl mba s JNRAS 1 Oebdicropraim N 3
e o —— : .

meabiey- UMIUQ@MRH SRS tlibficrogram SNM3
7 z' \H\ Emv pracn MG | BORdicrogram ZNM3 !

; BOMIcrogram NM3
313  platform etc. at chimmey(s) for

the air cmissions wnd e same *ihuli N open for mspection fwand for use of

~ The chimney(s) vends attachesd to various sources of emssion shal] be

¥ pueabers sueh as 5-1, 820 ees. And these shall be painteds displayed to
Facilstate H m;ﬂmmnn

504 The ap nlm st

cyueie enessures fo congrol of poite Jevels from s own
st s 1o mmentai aobient o guality standandy in respect
Y doing day tinse and0 dB {A) during eight time, Davtime
betweon Gann, aedl0 pae, and cight Gme 15 reckoned between 1 pam.

& or  the  Diuuagesegt & Hapding of Hererdous Waste
Er..amiimmndﬂml Rules, 2006 Furm-3 [Se¢ eule 6 (2)} form “far
i eipher 3 eperador handilng haeardouy wuste,

.1 ' Miﬂ«ﬂé@ Dimte of meuerTHAG0TE, :

7 reballond 19722) is herchy Lfr*mmri an

e hagwrdows wastes on the premises
bk P»«mww ILLU, Jedpr- 300370 Tu-Jeipor, Dist-Rajkot.
Cut. Qaantity Authurired mode of
. M¥Near | disposalfrecyeler utilized
YA 4800 Collection, Storage &
: disporsad to the ashonzed
Ha-cyelerRe- Processors
after Decontanination

SR

/ 3 P

w.f

] 5_ 1:,“?.|-.
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|7 | Chemienl  Shidge  fvom | 1-353 0 11K | Collection, Storage,
; wiste widel | reatient - Transporiarion and [Jl%pmal
i at TSDF o
3 t Used Speat Oil 3.1 . 0450 Collection, Slorage,
i 'g ' ‘I'rapsmnaﬂou Dispozal by
| | ' selling to
E L - R L emisteredfBecvilers
6.3 The suiboriz s granted 10 operte s Faeility for aolleetion, storape  within

Fre b

pespaontanion and it disposal of Hazardous wasies by selling to
e lers having walid COA of this Board a1 TSDF
ire Prajects Privete Limited. [ufeprated Common
vt Facilidy, At K. 5. Mo, 415, 317 & 418, Village:
Fuapy Sieblow, Ssnskhyali — Radbaopar Highway,

4.4 Fhe: =1»};a=um,u§ ot shall be waiid up to TRHWZIER.
&5 Fhe ppplicant shal | maivsin weord separately [or ETP waste generagion and collection
by thesn Groo thew wasding phar do s fioal disposal at TSDF & shall submit record 10
_‘ ﬂu* mea’fi w”u!«s: /

b.6 shadl be in lorce G a period of five years from the date of
a7y rization 15 subjeet to the gunditions stated below and such other comditions
specified o the roles from tme w ome wdee the Environment (Protection)
f1.H wie collection facitities for the sledee pencrated during treatmene shall be
o the leschawe frova the huraedons solid waste stall be diveried Lo the inlet
ti

Pyt it shalt comply with te provigions of the Covironment (Protection)

At - P88 angd the vales made there under.

e} Hiv ‘iu'ik sization shafl be produced for inspection at the requost of ao ﬂﬁtdr

syt Crujarat Potlution Control Board.

ms%l.am v whall not sent, fend. sell, and tewnsfer of otherwize
' s wastes withows sbiaining poor perodssion of e Gujarat

f Lereen Gujarat
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bl Luve @ display the relevant informaxion with regard to
s arder in WP, Ne.657 of 1995 dated

play ob-line daia outside the main factory gate wilh
vasad L u_;‘i Bacardogs chemicals !R,iiu{, landbed in the plant,
gud s emsstons il solid baeardous wastcs  gencrated

1, GERERAL COWEBETICON

8 Ay Change o y;r:mnmaﬁ_ tiqmpmvz*m or Wurkmg conditions a3 mentioned in the

consents formfonder should mmedintely be intdmated to this Board.

T2 The waste g or shall be tmfzﬁiy mesponsible Tor (LE. Collection, storage.
wie disposal} of the wastes generated.

=

ko Al an

7.3 pewd shall implement Hmergency Response Procedure (ERP)Y [or
tielivne @y buing prenled cossidering all site specific possible
pzllsLM, k:al“ug.a frre cte, and their possible wopects and also cary

resgudar ingerval of time;

74 uun;l]s with the provisions outlised in the Cencral

5 on “linglementing Emmhnm for I_n»mmmt:iil-al

7.5 W Tone jflth for the period emuriﬁg 315t March of the

7.0 sabiility Insurance Act%1 Company shall gel Inswrance policy, it

f bk sl coneree mepsuares (oo show tanyible resubts jn waste

78 ¥ el shall iy ipiay the relevind informesticn with regard o hazardous

a8 goddicated iim .Imz: Sagrome Court®s order Inm WP, NogaT ol 1995 dated
1='E‘U1 Crigokicy

FH O The sxga-p%muﬂ 5 hivve 1o display Q-J‘Luiiue data outside the main factory pate with

i i i s chenticals being bandled in the plant,
i r sl hesagdous weste seoerated within
LG LN Hlol: eriphery of she CETP premises
ity cof geluTation by M ané .HJ.U trecs par aere af land and a
; af 11 meters” widih i developed. |
A1l Leorder o cusble the board w pertorm its function ascertaining the smandards of the

Tluent Maid doven Ty it for the discherge of the effluent under condition of this order
wr vomiplied wath by the cormmpany while caing discharee of the offtoene the applicant

R R
R At &
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tae analyais ropord of the samples of effluent gor votlected
vataries recoprized by the suare board.

of zowie 30 that unauthorized movement can be restricted
P03 he apphicant shall gl clear cut demarcation of CETP and ST, ac site.
714 o case of L.lmmg,v of owpershipmanapement the name and address of the new
W W}w tness’ dircetors! proprietor should mmediately be intimated 1o the Board.

5 il g deview andfor evoke the consemt and ‘or make
5 owlneht i ey deem BU o aceordunce with pm.-mmnq of
wizichind o dime 1o e,

Faor snd on hehslf aof
Gufjarat Pellatiss Cunti ol Hoard

.' }:_i‘ ‘“"I,.h'r

(.. DAVE)
Fuvireonwents] Engineer

Melldn, Cif fwlf‘ikﬁ A Ui ol Febmting gﬁawmmtaun (1972%)
Plod g, T2 @& TS, Narsang Telwd,

dedpsire b

iy

«

G WiTh a peguresl e curry out monitoring
S i.‘i? the Water Act 1974, Alr Act 1981& EF
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ANNEXURE —| &

b GUJARAY FOLLUTION CONTROL BOARD
e PARYAVARAN BHAVAN

- Sector-10-A, Gandhinagar 382 010
W Phone - (079) 23222425

A (079) 23232152
GPCE ' Fax : (079) 23232156
Website | www.gpcb.gov.in

By R.P.AD.

In exercise of the power conferred under section-25 of the Water (Prevention and

Contiol of Pollution) Act-1974, under section-21 of the Air (Prevention and Control of

Pollition)-1981 and Authorization under Huzardous and Other Wastes (Management &
L) Rude-2616 framed under the Environmenial (Protection) Act-1986.

And whereas Board has received consolidated consent application letter dated
62/12/2048 for the renewal of Consolidated Consent and Autherization (CC & A) of this
Board under the provisions / rules of the aforesaid Acts. Consents & Authorization are
hereby granted as under;

CONSENTS AND AUTHORISATION:
{Under the provisions /rules of the aforesaid environmental acts)
“"n

I,
- P 3 - . ‘e v

Wils. SEE of Setpur Dyeing & Printing Associztion (39298)

PLAOT No. 8.No:- 782/p, T83/p,

1o Cousent Order Mo: WH-99391 Bate of isswe: 14/02/2019.
2. The Cossolidated Consent and Asatborizs
provisions / rules of the aforesaid Acis. Ulor

e {CC & A) of this Board under the
5 ¢ Authorization consents shall be valid
up o $5/12/2023 for use of outlet for the disclarge of wremed domestic effluent at sewage
treatment nlant (6 ML),

5‘51

SCHITC CONDUTION:

5.0 The applicant shall have only one outlet for the discharge of its effluent and no effluent
shall be discharge without requisite treatment and without meeting with the GPCB norms.
( onvenicat easy approach shatl be provided «t the outlet for ease of sampling,

The applicant shall not keep any bypass line or systeni, or loose or flexible pipe for
iw harging effluent outside or even within the sewage treatinent pl&nt

3.3 The good ho »m keew g shall be maintained wnhm the STP premises. All pipes, valves and

i "MNI Al washings, lv.::a'su ey, spillages & any other activity which is
wh phenomenon shall b d into the effiuent collection system for
iment and ui.‘sj)()ad; :

3.4 in case of « "wer failure, stand-by D.G. set b

the reo o sment of power 1o run the STP shaii

oper’

3.5 1

"'r

subsequent !

P puwer peneration capacity equivalent to
w.nsm!iczd, so that STP shall always he
<% round the clock even in case of power fatlure aly

pphicani shail provide fix pump and pips line among :,Ei wnits o STP.

Clean Gujarat Green Gujarat
150-9001-2008 & 150-14001 - 2004 Certificd Organisation




3.6 The applicant shall have to provide separate energy meter for STP. Daily record for the
same shall have Lo be maintained.

f etic flow meters shall be installed at various stages of inlet & outlet of STP to

wre the quantity of effiuent at cach. The applicant agency shall submit to the GIPCB

the pures of the consumption o electricity for running the sewage treatment plants by
having a sepavate meter / sub-meter for such effluent treatment unit. The number of
eleetricity units consumed by operation the diesel penerating sets, if any shall also be
supplied to the GPCB on monthly basis.

3.8 in case of plants iovolving Bjo-mass treatment for each addition of bio-mmass time and
quantity, shall be recorded. The uptake rate of oxygen of the bio-mass in the aeration basin
and other parameters of biological system shall be recorded. every day and shall be casily

; or i fion & verificat

3.7

3.9 e apphicant shall have to maintain daily record of STP operations in separate register and
shatl have 10 submit the monthly report of the same report by first week of next month at
fepional office and Head otfice of this Board.

{(a) Energy/Fuel Consumption /Consumption of Chemicals for treatment of efiTuent.

(b} Wasic water flow at inlet & outlet of STP.

{¢} CQuantity of sludge sencrated.

{d) Laboratory analysisireports for each of the specified parameters of liquid effluents
and soil sludee samples, '

.10 I the case of either maintenance of the STP or process disturbance or nonfunctioning of

STI by any reason the STP agency shall never discharge any untreated effluent into the
environmen
301 The applicant shall make all the requisite arrangements for the sale storage and handling
of solid waste including impervious flooring and lcachate collection facilities. The
lcachate shall be taken to the treatment plant for further treatment. The applicant shall
store and handle solid waste in accordance with the provisions of relevant rules in this
schalf after obtaining authorization from GPCR.
312 The applicant shall epsure that drainage Connection of Storm water and sewage shall not
b aliowed with the collection / disposal network of the STP.
A3 Professional Chief Executive Officer with sound technical knowledge and experience
shall be appoinied for day to day efficient operation & management of the STP within
three maonths from the issuance of this order and it shall be intimated to the Board.
: 2 cehnical person with full- fledged team of assistance shall be made
t round the clock {in afl the three shifts).

L2

and made available 1o the officials of the board on demand at the time of the visit.

316 The applicant shall ensure that discharge of the treated effluent at the any instant of the
time shall not exceed the consented quantity.

3.7 The Eavironment ¥ Management UnivCell shall be selup to ensure implementation and
monitoring of % Zironmental safe grards and other conditions stipulated by statutory

authorities. "

ST shall

> ! .
dispose

3.18

required measures to treat alt the waste water within their STP and then
ato Fatal Talav after achieving nonns of GPCB.

pplicant shall ensure that all the data / records shall be maintained kept at the site
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FEIONS UNDER THE WATER ACT:

he quanuty of Sewage effluent shall not exceed 6 MLD.

4.2 The effiuent conforming 1o the above standards shall be discharged through closed pipeline
into Fatel Talav ultimate to use in plantation/irrigagion by farmers.

4.3 The domestic effluent confirming above standards shall be reused and recycled up to
maximum extend & remaining treated waste water shall be discharged/utilize for irrigation
purpose

44 STE shali achieve following standards within a period of Five Years from the date of
publication Notification Dtd. 13/10/2017,

mﬂ“'.«ii e i ﬁa_r - B o Stanii:&rds
| pH L o . o . 6590
B(m (‘i days at 20° C) ' 30 mg/l.
g ispended solids s (T ‘s%) - Less than 100 mg/l.

liform (FC)Y < 1000 MPN/100 ml

4.5 Flow rmeicr shall be provided at infet fine of sewage & at the outlet of the sewage discharge

4.6 STP shall provide online monitoring system at the outlet of $TP

A7 The directives issued by the Board from time to time in view of direction issued by the
Eim.— ble Hiph Court of Gujarat in the matter of SCA 770/95 and any other shall have 1o be
complied witls,

F{‘&?w“’@*}'ﬁ'é'iﬁ”?'ﬁ‘% UNMDER THE AIR ACT:

5

4.1 There shall be no flue gas emission.
>

4

2 There shall be no process gas emission. 7
3 Ambient Air Quality standacds notified by MOEF vide notification dated 16/1/2009
and maialy to the foliowing standards:-

‘ — . wem D e
Sr. [pollutant o ' Time Concentration in
Ma. Weighted | Ambient air
N U , Average |
L. Sulphur Diowide (5G;), },Lg/m; - Annual 1 S0
24 Hours | 80 —
'mum (\J(‘ﬁ} iu / m’ T Annual a0
o |24 Howss | 80
Annual 60
24 Hours 100
Annual G0
124 Hours | 60
e

(9]

i~
L~
N,
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4.4 STF shall take adeguate measares for control of noise levels from its own sources within the
premises so as to maintain ambient air quality standards in respect of noise to less than
f‘%d‘% (A) during day time and70 dB (A) duoring night time. Daytime is reckoned

ween Han, an( I(} p ¥l {zmﬁ nicrhttin"' is reckoned helween !0 p m. and 6 a.m.

1ere within the f UE()E'}" PICIESEs,

§  AUTHORISATION FOR THE MANAGKEMENT & HANDLING OF HAZARDOUS
WASTES ¥Form-2 (See rule 6 (2))

Form for grant of authorization for occupier or operator handling hazardous waste

£ of authorization: WH-993%1 Date of issuer 14/02/2019,

f detpur Dyeing & Printing Association — {6 MLD), is hereby granted an
ft operate facility for following hazardous wastes on the premises situated at:
No. 8.Mgx- T82/p, T83/p,Narsang Tekri, JetpurTal- Jetpur-360370 Dist-Rajkot

B Waste

Qua nfity Process Facility and Final Disposal

Chemical Sludge

! Collection, Storage,
»water 1 2G0.00 MT/Y

1-35.3 decontamination Transportation &
Disposal 1o the TSDI Site,

l ‘Ai«*g}r}
i
l

14 The

tion is granted to operate a facility for collection, storage. within the STP

LIRS

3.1.2  The duthorization shall be valid up to 01/12/2023,
L3 The authorization is subject to the conditions stated below and such other conditions as

may be specified in the rules from time to time under the Environment (Protection)
Act-1986.

5 AND CONDITIONS OF AUTHORISATION
*pf}m ant shall comply with the provizions of the Environment {Pr{)ttcnon) ACL
986 and the rules made there under,

6.) E’)H!ﬁ.az_,{? cnerated due o treatment of Sewage shall be used as manure and record

play the relevant ail information as per the ¢ourt's order in W.P

(41h October 2003 )

b} SIP Shall have to display online date outside the main pate with regards to quantity
i b

and nuture ¢ zardous waste water and air emission and solid waste generated
within the g

s for the eontrol of odour nuisance shall be provided in the plant
shail be maintamed yvesularly.
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ite : : ; n
6 GENERAL CONDITIONS: - Website  www ngb g
6.1 Any chansge in personnel, equipment or working conditions as mentioned in the

consents form/order should immediatcly be imtimated to this Board.
6.0 Adequate planmation shall be carried out all along the periphery of the - industrial
premises i such a way that the density of plantation is at least 1000 trees per acre of
sley 5 width s developed.

6.3 i wve eosubimii the returns an preseribed form regarding water
consumption and shall have w make payment of water cess 1 the Board under the
Water Cess Act- 197700 case of change of ownership/management the name and
address  of the new owners/partners/directors/proprictor  should  immediately  be
intirmated 1o the Board.
6.4 '234 conceniration of Noise in ambient air within the premises of mdmlrml unit shall
i d fu Howing avt‘ﬁs
y UM 1O P AT A0 (A
¢ S {; B and 6 J’XI‘V TG dIE (A
6.5 H it'fis cstablished by any competent authority that the damage is caused due to

teeatment in swage at STP to any person or his property. In that case they are obliged to
pay the compensation as determined by the competent authority.

6.6 Applicant shall have to comply with provisions of Hazardous and Other Wastes
(Management & T.M.) Rules-2016.

For and on behalf of
sujarat Pollution Centrol Board

M

\
{G.H Trivedi)
Senior Eovironmental Engineer

NO: GPCB/ABIVAMCICCA-953(2/ID-39298/

Issued to;

;,-4“ ls. 8TP of Jetpur Dyeing & Printing Association (39298)
7 PLGT No. $.Nos- 7$£?fp, 783/,

Narsang Tekri, Jet»
- jtf-{ i

h
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- Phone : (079) 23222425
' {079) 23232152
Fax : (079) 23232156
m’ebsé“te W gpch.gov.in

' M

In exercise of the power ¢onferred vmider mﬁon»lﬁ W : _
Control of Pollution) Act-1974, under section-21 of the Alr revenuon and Control of'_ '
Pollution)-1981 and Authon?atmn under Hazardous and Other Waste (Management and

Transboundary Movement) Rules-2016 framed under the Environment (Protection) Act-

1986.This Board is empowered to grant CC&A.

d consolidated consent application Inward No. 166196
et -\d Consent and Authorization (CC & A) of this Board
e m:mi BA%. Lm:wem:s & Ammmamm are hereby

mauww'

| CONSENTS AND AUTHORISATION:

- (Under i:imn provisives frules of

e m@mmumd enmmwmmmm w,"ts}

TO.

*ch “rp @f&hm Dhareshwar GIDC Vistar Association (ID: 29111)

AGIDC Dhareshwar, Near Dh: arm&ﬂmr Twmspie. NH. ﬁB,
Y

L)

el

N

Jetpur- 360375,
Ta-Jetpur, Dist-Ra jhot.

{ onsent Ord‘er No.: WH-105187 date of Issue: 20/11/2019.
Consolida Awnthonzason (CC & A) of ﬁns board under the
Acts. Consenis &Awthorization mmﬂi ::;hsaill be valid
ol for the ﬂgmmhmmﬁ af imﬁ& efffuent & emission doe o

Sr.No. | : Project 8 n.:(japacity_
1| Common Effluent Treatment plant [CETP} ' SL.2KIPD

CIFIC CONL

TIONS FOR CETP:
v discharge of the inc mi rial wastewater in to the River Bhadar due to overflow,
¢k up or broksn of ine to Collection sump of CETP shall be prevented and
©: case there s T the industrial wastewater in to the River Bhadar.
ion © fe industries located in Dhareshwar shall be maintained
¢ ensured that there is no overflow fmm this svstem into
the River Bhadar into the ground.
The applicant s new membership to their industrial units for conveyance
and treatment of their tr uent without prior permission of the board.
The applicant shall not procure raw material which attracts process of Rule 9 of
- Hazardous Waste without permission.
The applicant shall have only one outlet for the discharge of its effluent and no effluent
shall be discharge without requisite treatment and without meeting with the GPCB
norms. Convenient easy approach shall be provided at the outlet for ease of sampling,
The applicant shall not keep any bypass line or system, or loose or flexible pipe for
discharging effluest outside or even within the effiuent treatment plant.

Clean Gujarat @ﬁ"@@ﬁ Gujarat

_ 180-9001-2008 & 1S0-14001 - 2004 Certified Organisation
GPCB iD: 20111 PAGE NUMBER:1 of 10



3.7

L
i

3.16

(&S]
o)

Good housekeeping shall be maintained within the CETP premises. All pipes, valves

and drains sHall be leak proof. Al washings, leakages, spillages & any other activity

which is likely to cause such phenomenon shall be admitted in to the effluent collection

system for subsequent treatment and disposal.

In case of power failure, stand-by D.G. set having power generation capacity equivalent

to the requirement of power to run the CETP shall be installed, so that CETP shall

always be operated round the clock even in case of power failure also.

The applicant shall provide fix pump and pipe line among all units of CETP.

The applicant shall provide Water Meter at Intake of bore well as well as inlet and

outlet of CETP.

The applicant shall have to provide separate energy meter for CETP. Daily record for

the same shall have to be maintained.

Magnetic flow meters shall be installed at various stages of inlet & outlet of CETP to

measure the quantity of effluent at each. The applicant agency shall submit to the GPCB

the figures of the consumption of electricity for running the common effluent treatment

plants by having a separate meter / sub-meter for such effluent treatment unit. The

number of electricity units consumed by operation the diesel generating sets, if any shall

also be supplied to the GPCB on monthly basis.

All the chemicals and nutrients which are required to the added/dosed anywhere in the

CETP shall be so added by using “Metering Pump”™ The CETP shall ensure that all

these chemicals/nutrients of required concentration are present in adequate & sufficient

quantity all the time. A separate register for the same shall be maintained for this

purpose.

In case of plants involving Bio-mass treatment for each addition of bio-mass time and

quantity, shall be recorded. The uptake rate of oxygen of the bio-mass in the aeration

basin and other parameters of biological system shall be recorded, every day and shall

be easily available for inspection & verification.

The applicant shall have 10 maintain daily record of CETP operations in. separate

register and shall have to submit the monthly report of the same report by first week of

next month at Regional office and Head office of this Board.

(a) Energy/Fuel Consumption /Consumption of Chemicals for treatment of effluent.

(b) Waste water flow at inlet & outlet of ETP.

(¢) Quantity of sludge generated.

(d) Laboratory analysis/reports for each of the specified parameters of liquid
effluents and soil sludge samples.

The applicant shall obtain NOC from CGWA as per order of Hon. National Green

Tribunal for the withdrawal of ground water.

The applicant shall install continuous monitoring as well as alarm system for parameters

of treated effluent, such as: - pH meter, TOC analyzer, magnetic flow meter along with

totalizer and recorder at the final outlet of CETP. Records of the same shall be

maintained invariably by the CETP and shall be submitted to GPCB every month.

The applicant shall provide on-line monitoring instruments as per the direction of

Central Pollution Control Board (CPCB) along with SCADA system at the final

discharge sump of CETP JDPA.

GPCB ID: 20111 PAGE NUMBER:2 of 10
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3.19 In the case of either maintenance of the CETP or process disturbance or nonfunctioning
of CETP by any reason the CETP agency shall never discharge any untreated effluent
into the environment. :

3.20 The applicant shall make all the requisite arrangements for the safe storage and handling
of solid waste including impervious flooring and leachate collection facilities. The
leachate shall be taken 10 the treatment plant for further treatment. The applicant shall
store and handle solid waste in accordance with the provisions of relevant rules in this
behalf after obtaining authorization from GPCB.

321 The applicant shall ensure that drainage Connection of Storm water and sewage shall
not be allowed with the collection/disposal network of the CETP.

3.22 The applicant shall emmﬂmtmgummhoﬁzeddmimgeomcﬁwfordisposalof
industrial effluent or sewage is not connected to the collections, treatment and disposal
svsiem of this CETP.

323 The applicant shall insiall and operate the pipeline network with adequate capacity, for

conveying trade effluent from their member units to CETP.

Professional Chief Fxecutive Officer with sound technical knowledge and experience

shall be appointed for day 1o day efficient operation & management of the CETP within

three months from the issuance of this order and it shall be intimated to the Board.

395 A senior cadre technical person with full- fledged team of assistance shall be made
available at the CETP plant round the clock (in all the three shifts).

3.26 The applicant shall ensure that all the data/records shall be maintained kept at the site
and made available to the officials of the board on demand at the time of the visit.

327 The applicant shall ensure that discharge of the treated effluent at the any instant of the

; time shall not exceed the consented quantity. ;

3.28 The Environmental Management Unit/Cell shall be setup to ensure implementation and
monitoring of environmental safe guards and other conditions stipulated by statutory
authorities. '

329 The Environmental audit shall be carried out and the audit reports shall be submitted as
per the Hon’ble High Court Order dated. 16/09/99. The environmental statements
pertaining to the previous vear shall be submitted to the GPCB as required under the
EPA-1986.

30 The applicant shall intimate the occurrence of any accident, event resulting in discharge
of poisonous, noxious or polluting matter or the likely hood of the same into a stream Or
well. to the Regional Office under the intimation to the Member Secretary in
accordance with the Section 31 (1)of the Water Act.

331 Necessary clearance for the adequacy & safety measures shall be obtained from the
concerned authority.

3.32 The applicant shall carry out regular effluent quality monitoring for relevant parameter
and the monitored data along with the statistical analysis and interpretation shall be
submitted to the GPCB regularly every month and when asked for.

3.33 The applicant shall have 1o submit study report from recognized University regarding
effect of wastewater to the irrigation land.

334 The applicant shall comply with all applicable judgments’ of NGT/ Hon’ble. High
Court/ Hon’ble. Supreme Court as and when directed.

]
2
4=

Clean Gujarat Green Gujarat
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3.40

3.41

3.42

2
B~
(9% ]

3.46

The applicant shall not carry out any activity covered under EIA- Notification-2006
without obtaining prior EC from competent authority.

The applicant shall comply with all the directions issued by the CETP/ MoEF & cec
from time to time.

A community welfare scheme for improving the socio-economic environment of the
surrounding areas shall be worked out and report shall be submitted to the GPCB for
review

Periodic medical checkup of the entire employee’s/workers o the CETP agency shall be
done and records maintained as a measures to provide occupational health protection to
the workers.

The funds earmarked for the environmental protection measures shall not be diverted
for any other purpose and year wise expenditure shall be reported to this Board & to the
Government.

Map of the networking of pipeline which is used for treated effluent supplies to the
farmers shall be provided.

The applicant shall give membership to those Printed Cotton Fabrics, mercerizing on
Cotton Fabrics, Pigment Cotton Fabrics industries only which are engaged in Dyeing,
Printing and Textile Processing units, also such units shall have valid “Consent to
Establishment (CTE)” of this Board.

Member Units of the applicant shall have to adopt cleaner technology and shall have to
switch over to Natural gas as fuel. Member Units shall have to carry out washing
activities of their printed cotton fabrics to authorized washing ghat only. Monitoring
committee shall be constituted in this regard comprising of in charge of CETP and other
three to four senior members of CETP.

Member Units of the applicant shall have to maintain the record of washing of printed
cotton fabrics at authorized washing ghat including quantity of printed cotton fabrics
with vehicle number. date ete. on day to day basis. The applicant shall have to submit
the above details of each member units on monthly basis, in first week of next month to
both at Head office and Regional office, of this Board.

As per the order dated 22-02-2017 of Hon’ble Supreme Court in the matter of WP NO.
375 0f 2012, all the member units shall have at least functional primary ETP of required
capacity. :

The applicant shall have o ensure that all the member industries are discharging the
effluent as per the required CETP inlet norms into CETP only. In other words, no
industries shall discharge their effluent into CETP drain or through tankers or by any
other such means which is not confirming to the CETP inlet norms. In the event of
failure on the part of any member industry to comply with this condition. The CETP
agency shall immediately bring this matter to the attention of GPCB in writing.

The applicant shall be responsible for collection of effluent from all their member units
as per the required CIETP inlet norms as per condition number 4.5, column number: 3 of
this order.

The applicant agency shall inform immediately to the GPCB regarding the termination /
suspension of the membership of CETP of their member units.
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348 The applicant shall stricily observe & make sure that every mi ber shall supply entire
effluent quantity as per the booked quantity & ensure that quality of the efiluent
matches with prescribed inlet norms, as speciﬁed"in-fc'oﬁditibn-?:numbtr 4.5, column
number 3 of this order. ' : :
349 PENALTY PROVISION: If the applicant fails to comply with the conditicns and
* other directives issued by this Board as laid down in this order, the applicant is liable
for prosecution under Section 43 & 44 and other penal provisions of the Act and shall
on conviction, be liable for punishment and imprisonment as p;m.*_i_d;ﬁd in the said Act.
4, CONDITIONS UNDER THE WATER ACT: : e '

41 s of the industrial effluent fmmmmbemmﬂs to be dw‘:h&rged by
CETP shall not exceed 913KEPE. v i g 0 e
4.2 The quantity of the fresh water consumption for industrial purpose within CETP

premises shall not exceed 5 KLPD. Accordingly, the quamﬁty:-bf trade effluent from

. the premises of CETP shal! be NIL. L i

4.3 The quantity of the fresh water consumption for Domestic purpose shall not exceed
0.20 KLPD. o :

4.4 The quantity of sewage from the CETP shall not exceed 0.10 KLPD.

4.5 . As perthe circular vide letter no. GPCB _.-rf?wlﬂ.1{2)';’4:1936'1J‘Dated: 13/08/2017, M/s.
CETP of Shri Dhareshwar GIDC Vistar Association (ID: 20111) shall receive
_industrial effluent from member units conforming to the CETP inlet norms as
mentioned in column2 for further treatment. The applicant shall provide
‘adequate effluent treatments system in order to achieve the quality of the treated
effluent as per GPCB norms mention in column3. :

} 1 : 2 | o 3
 PARAMETERS CETP Inlet NORMS | CETP Outlet Norms
| - for member units | = For Irrigation
E:uH - 10.5-12.0 _ 6.50 to 9.00
| Temperature <45°C : 40°C
" Colour (pt.co.scale) in units | 350 units 100 units
“Suspended Solids | 2000 mg/l 100 mg/l
Oil and Grease 20 mg/l 10 mg/l
{ BOD (3 days at 27° C) i 350 mg/l - 1 30mg/
- £ COD 1000 mg/1 100 mg/l
| Chlorides 2500 mg/l 600 mg/l
- Sulphates 3500 mg/l 1000 mg/l
Fixed dissolved solids 2100 mg/l 2100 mg/l
" Ammonical Nitrogen 75 mg/l 50 mg/l
| Percent sodium : 60 % 60 %
Total Chremium 5 mg/l 2 mg/l
' Sulphides 10 mg/l 2 mg/l
Sodium absorption ratio 26 26
' Phenolic Compounds 5 mg/l 1 mg/l
| Fluorides 5 mg/l 1.50 mg/l

Clean Gujarat Green Gujarat Q\/
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4.6

4.7

4.8

4.9

4.10

th

n
—

n
-

5.4

| Insecticides /Pesticides Absent Absent
| Boron 5.0 mg/l 2.0 mg/I
| Bio Assay Test - 90 % Survival of Fish
; . After 96 hour:» in }ﬁﬁ
1 | | %erfiuent. |

All efforts shall be made to remove color & unpleasant odor from the discharging
effluent.

The effluent conforming to the above standards shall be discharged through closed
pipeline to use in plantation/irrigation by farmers as mentioned in CCA Renewal
Application by CETP.

Sewage shall be disposed of through septic tank soak pit system or shall be treated
along with industrial effluent or it shall be treated separately to conform to the
following standards and shall be discharged for plantation/irrigation purpose.

Parameter Permissible Limit
BOD (5days at 20°C ) Less than 20mg/!
Suspended Solids Less than 30mg/I
Residual Chlorine Minimum 0.5mg/1

In the event of non-achievement of quality of treated effluent at the CETP outlet as per
condition number 4.5 of column number 3 of this order the CETP shall arrange for
bringing the entire quantity of effluent to inlet of CETP and retreat the same to
achieve the required quality of effluent.

The consent to operate of industrial plant shall lapse automatically at any time if the
parameters of the effluent are not within the tolerance/ permissible limit specified in
condition Number 4.5, column number 3 of the order or in case of non-compliance of
the any condition of this order.

CONDITIONS UNDER THE AIR ACT:

The following shall be used as fuel.

Sr. No. Fuel  Quantity
1. Diesel 03 Lits/Hr

The applicant shall install & operate air pollution control system in order to achieve
Norms prescribed below.

The flue gas emission through stack attached to D.G.Set shall conform to the following
standards:

" Stack | Flue gas stack Stack APCM | Parameter Permissible
No. attached to height Limit
o In meter
1 D.G. Set 03 . Particulate 150 mg/NM’
(stand by ) 40 [P matter 100 ppm
' SO, 50 ppm
L NO

The minimum height of stack to be provided with each of the generator set shall be
H=h+02/(KVA)"* where H=Total stack height in meters, h= height of the building in
meters where or by the side of which the generation set is installed.
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Noise from D.G, Set shall be controlled by providing an acoustic enclosure or by
treating the room acoustically, at theuser’send.

The acoustic enclosure of acoustic treatment of the room shall be designed for
minimum 25 dB(A) insertion loss or for meeting the ambient noise standers, whichever
is on the higher side (if the actual ambient noise is on the higher side, it may not be
possible to check the performance of the acoustic enclosure/acoustic treatment .Under
cuch circumstances the performance may be checked for noise reduction up to actual
ambient noise level. preferably, in the night time). The measurement for insertion loss
may be done at different points at 0.5 m from the acoustic enclosure /room and then
averaged.

The D.G Set shall be provided with proper exhaust muffler with insertion loss of
minimum 25 dB (AL

All efforts shall be made to bring down the noise levels due to the D.G. set, outside the
premises within the ambient noise requirement by proper sitting and control measures.
Installation of a D.G. Sets must be strictly in compliance with recommendation of the
D.G. Set manufacture. '

A Proper routine and preventive maintenance procedure for the D.G. Sets should be set
and followed in consultation with D.G. Set manufacture which would help prevent
noise levels of the D.G. Sets from deteriorating with use.

There shall be no process emission from the manufacturing and other ancillary
operations.

The concentration of the following parameters in the ambient air within the premises of
the industry and a distance of 10meters from the source (other than the stack/vent)
shall not exceed the following levels. Applicant shall comply with the National
Ambient Air Quality Standards notified by Central Pollution Control Board, New
Delhi, under the provision of the Environment (Protection) Act-1986.

| Parameter Permissible Limit | Perusissible Limit 24 Hrs.

Annual

Average

| Particulate matter-

0 [PM10]

60Microgram /NM3

100Microgram /NM3

- Particulate matter-2.5[PM2.5

)

]

40Microgram /NM3

60Microgram /NM3

' Oxides of Sulfur

50Microgram /NM3

80Microgram /NM3

| Oxides of Nitrogen 40Microgram /NM3 | 80Microgram /NM3 i
The applicant shall provide portholes, ladder, platform etc. at chimney(s) for
monitoring the air emissions and the same shall be open for inspection to/and for use of
Board’s staff. The chimney(s) vents attached to various sources of emission shall be
designed by numbers such as S-1, S-2, etc. And these shall be painted/ displayed to
facilitate identification.

The applicant shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standards in respect
of noise to less than 75dB(a) during day time and70 dB (A) during night time. Daytime
is reckoned in between 6a.m. and10 p.m. and night time is reckoned between 10 p.m.

and 6 a.m.
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6 Authorization for the Management & Handling of Hazardous Waste
(Management and Transboundary) Rules, 2016 Form-2 [See rule 6 (2)] form for

| orant of authorization for occupier or operator handling hazardous waste.
| 6.1  Number of authorization: WH- 105187 Date of issue: 20/11/2019.
f 6.2 M/s. CETP of Shri Dhareshwar GIDC Vistar Association (ID: 20111) is hereby
granted an authorization to operate facility for following hazardous wastes on the
| premises situated at GIDC Dhareshwar, Near Dhareshwar Temple, N.H. 8B, Jetpur-
360375, Ta-Jetpur, Dist-Rajkot.
Sr. ‘Waste Cat. | Quantity Authorized mode of
: No. MT/Year | disposal/recycler utilized
L 1 | Empty barrels/ [-33.1 0.05 Collection, Storage &
| Containers/Liners disposal to the authorized
‘ contaminated with Re-cycler/Re- Processors
#i hazardous chemicals after Decontamination
ol /wastes
1
| 2- .| Chemical Sludge from | I-35.3 6.60 Collection, Storage,
. waste water Treatment ‘ Transportation and Disposal
? _ at TSDF
i 3 Used Spent Oil =51 0.010 Collection, Storage,
{ - Transportation Disposal by
‘ selling to
registered/Recyclers
6.3  The authorization is granted to operate a facility for collection, storage within

factory premises transportation and ultimate disposal of Hazardous wastes by selling to
the registered Re-processors/Recyclers having valid CCA of this Board at TSDF
developed by Saurashtra Enviro Projects Private Limited, Integrated Common
Hazardous Waste Management Facility, At R. Sr. No. 415, 417 & 418, Village:
Juna Katariya, B/h. Gail Pump Station, Samakhyali — Radhanpur Highway,
Talika: Bhachau, District: Kutch.

6. The authorization shall be valid up to 14/10/2024.

6.5 The authorization shall be in force for a period of five years from the date of
application.

6.6 The authorization is subject to the conditions stated below and such other conditions
as may be specified in the rules from time to time under the Environment (Protection)
Act-1986.

| 6.7 The leachate collection facilities for the sludge generated during treatment shall be

‘ provided and the leachate from the hazardous solid waste shall be diverted to the inlet

by CETP for further treatment.
6.8 TERMS AND CONDITIONS OF AUTHORISATION
: a) The applicant shall comply with the provisions of the Environment (Protection)
B Act -~ 1986 and the rules made there under.
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b) The authorization shall be produced for inspection at the request of an officer
authorized by the Gujarat Pollution Control Board.
¢) The persons authorized shall not rent, lend, sell, and transfer of otherwise
transport the hazardous wastes without obtaining prior permission of the Gujarat
Pollution Control Boeard.
d) Any unauthorized change in personnel, equipment or working conditions as
mentioned in the authorization order by the persons authorized shall constitute a
breach of this authorization.
e) It is the duty of the authorized person to take prior permission of the Gujarat
Pollution Control Board to close down the facility.
)  An application for the renewal of an anthorization shall be made as laid down in
rule -7.
6.9 In addition to above terms and conditions Industry shall also comply following
directives issued by the Supreme Court of India dated.14.10.2003.
a) The applicant shall have to display the relevant information with regard to
hazardous waste as indicated in the Court’s order in W.P. No.657 of 1995 dated
14® October 2003
by The applicant shall have to display on-line data outside the main factory gate with
regard to quantity and pamre of hazardous chemicals being handled in the plant,
including wastewaier and air emissions and solid hazardous wastes generated
within the factory premises.
.3 GENERAL CONDITIONS: -
7.}  Anay change in p»ersmreﬂ equipment or working conditions as mentioned in the
consents form/order should immediately be intimated to this Board.
7.2 The waste generator shall be totally responsible for (I.LE. Collection, storage,
! transportation and ultimate disposal) of the wastes generated.
7.3 The person authorized shall implement Emergency Response Procedure (ERP) for
which this authorization is being granted considering all site specific possible
scenarios such as spillages. leakages, fire etc. and their possible impacts and also carry
out mock drill in this regard at regular interval of time;
4 The person authorized shall comply with the provisions outlined in the Central
Pollution Contro! Board guidelines on “Implementing Liabilities for Environmental
Damages due to Handiing and Disposal of Hazardous Waste and Penalty”
.5 Annual return shall be filed by June 30th for the period ensuring 31st March of the
| year.
7.6 As per “Public liability Insurance Act-91” Company shall get Insurance policy, if
applicable
7.7 The applicant shall take all concrete measures to show tangible results in waste
generation reduction, voidance, reuse and recycle. Action taken in this regards shall be
submitted also along with Form — 4.
7.8 The applicant shall have (o display the relevant information with regard to hazardous
waste as indicated in the Hon Supreme Court’s order in W.P. No.657 of 1995 dated

14th October @/
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79  The applicant shall have to display on line data outside the main factory gate with
regard to quantity and nature of hazardous chemicals being handled in the plant,
including wastewater and air emissions and solid hazardous waste generated within
the factory premises.

7.10  Adequate plantation shall be carried out all along the periphery of the CETP premises
in such a way that the density of plantation is at least 1000 trees per acre of land and a
green belt of 10 meters” width is developed.

711 1In order to enable the board to perform its function ascertaining the standards of the
effluent laid down by it for the discharge of the effluent under condition of this order
or complied with by the company while causing discharge of the effluent the applicant
shall have to every month the analysis report of the samples of effluent got collected
and analyzed by one of the laboratories recognized by the state board.

1 7.12  Adequate and appropriate fencing shall be provided at collection sump with a clear cut
buffer zone so that unauthorized movement can be restricted

7.13  The applicant shall make clear cut demarcation of CETP and STP, at site.

7.14 In case of change of ownership/management the name and address of the new
owners/partners/ directors/ proprietor should immediately be intimated to the Board.

715 GPCB reserves the right to review and/or revoke the consent and /or make
modification in the condition which it may deem fit in accordance with provisions of
water act-1974 as amended from time to time.

For and on behalf of

Guijarat Pollution Control B;y

(G.H. TRIVEDI)
Senior Environmental Engineer

! ; NO: GPCB/ CCA/JET- 25(08)/ID- 20111/ f‘& S DI ,le_.\ " [ a8 ?
i
| Issued to:

TO,

M/s. CETP of Shri Dhareshwar GIDC Vistar Association (ID: 20111)
1 GIDC Dhareshwar, Near Dhareshwar Temple, N.H. 8B,
[ | Jetpur- 360375
| Ta-Jetpur, Dist-Rajkot.
Copy to:

The Regional Officer, G.P.C. Board, Jetpur.....With a request to carry out monitoring

sampling and inspection under the provisions of the Water Act 1974, Air Act, 1981& EP
Act 1986.
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GPCB

By R.P.A.D.

In exercise of the power conferred under section-250f the Water (Prevention and
Control of Pollution) Act-1974, under section-21 of the Air (Prevention and Control of
Pollution) Act-1981 and Authorization under rule 3(c) & 5(4) of the Hazardous Waste
(Management, Handling and Trans boundary Movement) Rules, 2008 framed under the E

() Act-1986.

) f-\nd whereas Board has received consolidated application No 89718, dated
2;/01/{(]15. for the consolidated consent and authorization (CC & A) of this Board under
the provisions / rules of the aforesaid Acts Consent & Authorization is hereby granted as

under.,

CONSENTS AND AUTHORISATION:
(Under the provisions /rules of the aforesaid environmental acts)
To, — '
CET me'nshing Ghat of bhatgam and Bavapipaliya (JDPA) (23674)
Aot No. 143/P, Vill: Bhatgam, Ta. Bhesan,
~7 Vill: Bhatgam-360370,
Dist: Junagadh.

1. Consent Order No.: AWH-69459, date of Issue: 04/04/2015,

-

INWARD

No.

£65

Date:

5|55

N

BWGSYPL

The consents shall be valid up to 26/01/2020 for use of outlet for the treatment of

trade effluent arising from the washing ghats.

[1TEM CAPACITY
| Industrial Effluent 30MLD
3. SPECIFIC CONDITIONS :
o 2.1, Applicant shall comply with all the conditions stipulated in the E. C. issued by SEIAA,

vide order No. SEIAA/GU]J/EC/7(h)/246,/2009 dated 01-09-2009.
1.2, Applicant shall have to grant membership to those washing ghats which are having

valid CC&A of the Board and Complying all the conditions mention therein. '
3. In no case, there shall be treated / partially treated / untreated effluent from the

conveyance system OR member units goes into the river Uben / stream leading to
the river / irrigation canal passing between the CETP units OR any water bodies

directly / indirectly.

3.4, Applicant shall have to comply with all the condition stipulated in CTE granted vide
letter no. GPCB/CCA/JNG-479/1D- 23674/107848 dated .21/03/2012.

3.5. You shall have to obtain required permission form the competent authority before

starting operation activity for:

 The Primary as well as Secondary treatment units which are located on both side

" I\l/\;’,ff"' of irrigation CHV
e Q} 2,
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3.0,

4.2.
4.3,

n

The channels / pipelines carrying treated and un-treated waste water which are
passing through the River Uben as well as the irrigation canal.

CETP shall strictly adhere with comply a condition that not to discharge
treated/untreated effluent nearby water bodies and also provide adequate facility
for storage of treated effluent during the monsoon

All the members of the CETP shall have to obtain CTE / CC&A of the Board and
Complying all the conditions mention therein before starting operation activity,

You should not use treated waste water on land / farm located inside dam area of
river Uben.

CONDITIONS UNDER THE WATER ACT:

The total quantity of the industrial effluent from member units to be discharge by

CET?P shall not exceed 30,000 KL/day (30 MLD).

Quantity of the sewage shall not exceed 10,000 lit/day.

The effluent treatment plant consisting of the following treatment units shall be

installed:

*  Raw effluent collection sump at CETP & Bavapipaliya

= Receiving Chamber.

= Screen Chamber-2 nos

®=  (Greet chamber - 2 nos

* Parshall flume chamber

= Raw collection/ equalization sump,

= Flash Mixer- 3 nos

= Chemical dosing tanks lime -2 nos 2, alum-2 nos, 3, Acid- 2 nos

*  Sodium Hypo solution tank- 2 nos

* Primary Clarifire.

= Aeration Tank- 2 nos

= Secondary Clarifire- nos 2

= Sludge Thickner.

= Filter Press 4 nos

= Treated waste water collection sump

=  Final Treated waste water holding pond each .5 having size 60 mtr x 60mtr each
x 6 mtr- total 9 nos

= Pressure sand filter

*  Activated Carbon filter

* Sludge Decanter Room
= A overhead tank for distribution of treated waste water.

-
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4.1 The quality of treated effluent shall conform to the following standards :

[ PARAMETERS | Permissible Limit
o I ——— 6.5 TO 8.5
_Temperature 100C
Colour (pt.co.scale) in units | 100 units
_Suspended Solids 100 mg/l
Oil and Grease 10 mg/I
I'henolic Compounds 1 mg/l
Fluorides 1.5 mg/l
_Ammonical Nitrogen 50 mg/l
| BOD (3 days at 27 ¢) 30 mg/I
Lcop 100 mg/I
| Chlorides 600 mg/1
| Sulphates 1000 mg/1
i Total dissolved solids 2100 mg/I
. Insecticides/Pesticides Absent
_ Sadium absorption ratio 26

ﬁo_mn 2.0mg/l

_:’ﬁ:gi{gsiduai Chlorine 1.0 mg/I
; Percent Sodium 60%

! Bio assay test 90 % Survival of fish

after
96 hours in 100 %
= effluent

i.1.  The cffluent conforming to the above standards shall be reused on their own land for
irrigation / plantation purpose in the farms of nearby farmer.

1.2, Written consent of the farmer for the use of treated effluent shall be obtained by the
project proponent. Area under irrigation of the treated effluent shall be in
consonance with the effluent discharge all the time as per the discharge norms as
above. The treated Water Users Association (TWUA) of the farmers based on the co-
operative model or any other model for the utilization of treated waste water shall
be formed in consultation and guidance of GPCB and the Agriculture University. The
project proponent shall made network of the pipeline / open channel up to the user’s
end. A separate time bound action plan for the management and distribution of
treated wastewater shall be prepared and submitted to the Board for its
implementation monitoring.

1.4, Theapplicant shall adopt best available technology for treatment of effluent.

4.4, The applicant shall provide proper distribution network for utilization of treated

effluent on land for irrigation purpuV

3
‘ ' . T
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Sewage shall be discharged into septic tank soal pit system or it shall be treated and

discharged along with industrial effluent or it shall be treated separately to conform

to the following standards and utilized on land for irrigation /plantation.

BOD (5 days at 20° C) Less than 20 mg/l

Suspended Solids Less than 30 mg/I

! Residual Chlorine Minimum 0.5 ppm

1.6, Unitshall submit potential hydraulic load of member units.

1.7 Unit shall submit data for reuse of treated waste water within plant.

1.8, Unit shall provide bore well within premises & submit the analysis report of bore
well water quality regularly.

1.9, You shall carry out Ambient Air quality monitoring, bore well sampling at CETP site
every month & submit above base line data to this office.

1.10. You shall carry out plantation before every monsoon at periphery of CETP site.

111, The CETP shall carry out Env. Audit from Sch. | auditor & submit Audit Report at

every 6 months as per Hon'ble High Court Order.

5 CONDITIONS UNDER AIR ACT 1981 :-

5.1 The flue gas emission through stack attached to DG set shall conform to the
following standards:

I Stack [ Fluegas | Stack APCM Parameter o
| No. Sl height Permissible Limit
f attached In meter
i to

r

1 D.G.Stes 2 12 M- Particulate 150 mg/NM3
| nos each matter 100 ppm
S0; 50 ppm

‘ J NOx

5.1.  Diesel/LDO shall used as fuel for the D G Sets to be provided for emergency purpose.
’Adequate stack height and air pollution control measures shall be provided.

here shall be no process emission from the manufacturing process as wel] as any

other ancillary process.

% funbientair quality within the area of road shall conform to the
[ PARAMETERS

following standards :
PERMISSIBLE LIMIT (Microgram/M3)

B Annual 24 Hrs Average
l Particulate Matter-10 (PM 10) 60 100
60
80
| B | 40 80

_l’:'a'_rti?d;ttEMaller- 25 (PM 25) A0
‘ | S0z _ 50
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All measures for the control of ervironmental pollution shall be provided before
commencing production,

0. THORI I E CMENT DLI D TRAN UNDARY
MOVEME " HAZARDOUS WASTES Form-2 (Seerule 3 () & 5 (4}

6.1.  Number of authorization: AWH-69459 Date of issue: 04/04/2015.

6.2.  CETP For whasing Ghat of bhatgam and Bavapipaliya (JDPA) (23674) is hereby
granted an authorization to operate facility for following hazardous wastes on the
premises situated at at Plot No. 143/P, Vill: Bhatgam, Ta. Bhesan,Dist: Junagadh,

Waste Quantity | Schedule/ | Facility

Qty/year | Category

Chemical Sludge | 5400.00 | 1-34.3 Collection, Storage,
from waste Transportation Disposalat
water Treatment TSDF
2 Used Spent Oil 0.100 |I-5.1 Reuse for lubrication in plant
machineries

6.3 The authorization is granted to operate a facility for collection, storage,
encapsulation, incineration, treatment, transportation and ultimate disposal of
Hazardous wastes at TSDF-Site at SEEPL Kutch through CETP of JDPA.

¢.4.  The authorization shall be in force for a period up to 26/01/2020.

©.5.  Applicant shall have to comply with provisions of Hazardous waste (Management,
Handling & Trans boundary movement) Rule-2008.

6.6 The applicant shall obtain membership of common TSDF site for disposal of Haz.
Waste as categorized in Hazardous waste (Management, Handling & trans boundary
movement) Rule-2008.

6.7 The applicant shall provide temporary storage facilities for each type of hazardous

Waste as per Hazardous Waste (Management, Handling & Trans boundary
movement) Rule-2008.

7. GENERAL CONDITION;

7.1.  Adequate plantation shall be carried out all along the periphery of the industrial
premiscs in such a way that the density of plantation is at least 1000 trees per acre
of land and a green belt of 10/20/30 meters width is developed. !

7.2, The applicant shall have to submit the returns in prescribed form regarding water
consumption and shall have to make payment of water cess to the Board under the
Water Cess Act- 1977.

7.3, In case of change of ownership/management the name and address of the new
owners/partners/directors/proprietor should immediately be intimated to the
Board.

7.4.  The applicant shall however, not without the prior consent of the Board bring into
use any new or altered outlet for the discharge of effluent or gaseous emission or
sewage waste from the proposed industrial plant. The applicant is required to make

applications to this Board for this purpose in the prescribed forms under thy

5
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7.5,

7.6.

= o
L

8.3.

ce
o

0.7.

8.8.

]

brovisions of  the Water Act-1974, the Air Act-1981 and the Environment
(Pml'ection] Act-1986.
The applicant also comply with the General conditions as per Annexure - I attached
herewith (No.1 to 38) (whichever applicable).\ )

The concentration of Noise in ambient air within the premises of industrial unit shall
not exceed following levels:

Between 6 A.M. and 10 P.M.: 75 dB(A)

. Between 10 P.M. and 6 A.M.: 70 dB(A)

Applicant is required to comply with the manufacturing, Storage and Import of
Hazardous Chemicals Rules-1989 framed under the Environment (Protection) Act-
1986.

If it is established by any competent authority that the damage is caused due to their
industrial activities to any person or his property. in that case they are obliged to pay
the compensation as determined by the competent authority.

PECIF OND NS F E
The CETP agency shall have to find out the defaulting unit/units in the event of non
achievement quality of effluent as per the condition No.4.
The CETP must have an arrangement / system to continuously and regularly
ascertain the quality of trade effluent from member industries.
In the event of non-achievement of quality of treated effluent at the CETP outlet as
per condition no.4 of this order the CETP shall arrange for bringing the entire
quantity of effluent to inlet of CETP and retreat the same to achieve the required
quality of effluent.
The CETP shall also evolve/devise a system to reuse treated effluent of the quality as
shown in condition no.4 for toilet flushing, washings and/or any other such purpose.
In order to enable the Board to perform its functions of ascertain the standards of
effluent laid down by it for the discharge of the effluent under the condition no.4 of
this order are compiled with by the CETP agency while causing discharge or effluent,
the CETP agency shall have to submit every month the analysis report of the samples

of effluent got collected and analysed by one of the laboratories recognized by the
State Board. ;

The leachate collection facilities for the sludge ge
provided and the leachate from the hazardous s
inlet of CETP for further treatment.

The CETP agency shall have to ensure that collect
member units is done through a fixed closed im
entire network, The CETP agency shall keep accur
inrespect of quantity of each product manufactured, quantity of watey consumption
quantity of effluent supplied to CETP and consumption of electricity on day to day'

basis and is required to submit the co
. 2 complied report for every month to GPCB
before seventh day of the succeeding month, onor

CETP is required to install pH sensor based & Auto control syslé
system of CETP, .

n.erated"during treatment shall be
olid waste shall be diverted to the

ion of effluent from all their

pervious pipeline only from the
ate record of their member units

m for neutralization
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89, CETP is required Lo ins

tall pH sensor ot final outlet to ensure that effiuent being

810 The CETP shall alwavs "i‘l:-[i.'.t:. pll shall be h(‘rl\w:r:'n 0.5 o 12,5}: .

Mreatment s as pt(:r 1'111(:.‘- Llli"ll}c that the q}l:tl:!y of effluent being discharged after
811 The M;u’m'lichﬂ " L\“.I‘".m”” bl de ; -

CETP lt)’m;--m _“ \] “.N-lt.l.\ .‘lahnll be installed at the various stages of inlet & outlet of

B3 W CITR -1‘ .‘m et .u_'qu_'mmy of effluent at each stage of effluent treatment plant.

- - LT agency shall instruct & make sure that every member shall have to make
storage facilities to store the effluent for atleast 48 hours in an impervious acid proof
brick lining tank / HDPE tank. : ;

#.15 In case of power failure, the stand-by D.G. sets having power generation capacity
cquivalent to the requirement of power to run all the units of CETP to achieve
qualitv of treated effluent as per condition no. 4 of this order shall be installed, so
that CETP shall always be functional round the clock, even during power failure.

17 In the case of either maintenance of the CETP or process disturbance or non
functioning of CETP by any recason the CETP agency shall provide impervious
tanks/HDPE tanks / impervious guard ponds to hold effluent for atleast 48 hours but
~hall never discharge any untreated effluent into the environment.

The CETP agency shall inform immediately to the GPCB regarding the termination /
~uspension of the membership of CETP of their member units.

CETP shall have to register the unit under the provision of the Factories Act-1948
.nd shall obtain the necessary factory license.

CETE shall have to obtain PULL. Policy Act-1991 and submit the copy of the same to
the GI'CB.

“The CETP agency shall make all the requisite arrangements for the safe storage and
nandling of solid waste including impervious flooring and leachate collection
(acilities. The CETP agency shall store and handle solid waste in accordance with the
provisions of relevant rules in this behalf after obtaining authorization from GPCB.

15 The CETP shall have to use only one outlet for the discharge of its effluent and no
ciluent shall be discharged without requisite treatment and without meeting with
‘he GPCE norms. Such outlet shall be near the front gate / entrance of the unit. The

LTE agency shall not keep any bypass line or system or loose or flexible pipe for

fincharping elfluent outside or even for transporting treated or untreated effluent

soathie the CETI? and it shall also define and provide adequate sampling point for

“ollection of samples.

Vhie CETE apency shall within one month from the date of issuc of this order:

L Put upoat the entrance the list displaying the names of the member units, details of
clfivent reatment process of the CETP agency, the names of the committee members
S CLTR, he electricity consumer as per the record of the PGVCLL.

[h) Mabee adequate lighting arrangements all around the effluent treatment plant.

fol o The CETE agency shall (within one month from the date of issue of this order)

wubinit GPCE and any committee appointed by the court, the site effluent treatment

plants, and slso o separate plan indicating the channel through which water /
ctftuent pacses from differept stages of eflfluent treatiment process right up to the

stage of e finat outlet, Such plans shall also be displayed by the member units on a

Board of sdequate sive within its compound and near its effluent treatment p!:uus/

@/

discharge is always neut

7
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H22

.24

H.24.

H.25.

8.20.

8.27.

8.28.

8.29,

8.30,

8.31,

The CETP agency shall supply 1o the GPCB the ligares of the consumption of

electricity for ranning the common elfiuent (reatment plants by h;_wmy; a s:cp.na'lg
meter / sub-meter Tor such effluent treatiment anit, The mumber ol Ul“‘:mmw'ulims
consumed by operation of the diesel penerating sets, ibany, shall also be supplied 1o
the G'CB on monthly basis. ) R o t
The CETP agency shall have to peemit the eniployees ol 111}: Gren, Gover nm(.tn,r
Members of the monitoring committee of the How'ble High Court and members ©
the Associations of the industries to enter the premises and take samples from tl.w
anit al any time without any prior intimation and  obstruction. Al the
walchmen/sccurity personnel of the unit shall he given En:;ll rlucllun of the :;;n_nc. -
It shall be open to the GPCB through general instruction ol ur%‘ul:n's ;u.itl to the (.:l C
officers inspecting the unit you have to pive all the support mslruthon:‘; regarding
location of the outlet and / or any other appropriate directives regarding cffluent
reatment plants their operation and processes and disposal channel and disposal
system. The CETP agency shall comply with all such instructions, whether general or
specific. '
All the chemicals and nutrients which are required Lo the added/ dosed anywhere in
the CETP shall be so added by using "Metering Pump” only. The CETP shall ensure
that all these chemicals / nutrients of required cone, are present in adequate &
sufficient quantity all the time. A separate reglster for the same shall be maintained

for this purpose.

The pipelines connecting varfous equipments or sumps or tanks of CETP should be

minimum in number. Loovse connections of hose pipes, temporary connections will

not be permitted. '

In case of plants Involving Bio-mass treatment, for each addition of bio-mass time

and quantity, shall be recorded. The uptake rate of oxygen of the bio-mass in the

acration basin and other parameters of biological system shall be recorded,

everyday and shall be easily available for inspection & verification.

The printed log hooks shall be maintained regularly and get it certified for:

8.28.1. Energy / Fuel consumption / consumption of chemicals / neutrients /

coagularitis cte. for treatment of elfluent. :

8.28.2. Waste water flow at inlet & outlet of CETP.

8.28.3. Quantity of sludge & leachate generated & their composition.

8.28.4. Laboratory analysis / reports for each of the specified parameters of liquid

effluents and soil sludge samples,

Adequate number of influent and effluent quality monitoring stations shall be set up

in crfnsultation with the Gujarat Pollution Control Board. Regular effluent quality

momlur.ing shal) be carried out for relevant parameters and the monitored data
along with the statistical analysis and interpretation shall be submitted to the GPCB

regularly every month and when asked for,

The ground water quality around the impervious guard ponds and land(fill site shall

be monitored regularly thrice a year & the data shall be submitted to this Board and

comply with the instruction of GPCB in case of deterloration as per CPCB gui I‘l'

A secured double lined storage shall be developed within the i

disposal of solid waste by providing : ] n the plant premises for

sal of 5 aste by providing Impervious liner and leachate collection system,

8
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The leachate shall be taken to the treatment plant for further treatment. The design
of the landfill site shall be submitted to the Board and the Government. '
Handling, manufacturing, storage and transport of hazardous chemicals shall be in
accordance with the Hazardous Chemicals Rules, 1989 amended time to time.
Transportation of effluent, solid waste or any other goods / chemicals etc. pertaining
to treatment activities, shall be carried out as per central Motor Vehicle Rule-1989.

8.34. The hazardous waste shall be handled as per the Hazardous Waste (Management
and Handling & Trans Bountry Movement) Rules. )

8.35. On site and off site emergency plan as required under the Rules 13 & 14 of handling,
manufacturing storage and import of the Hazardous Chemicals Rules, 1989 shall be
prepared and approval from the competent authorities.

2.36. A community welfare scheme for improving the socio-cconomic environment of the
surrounding areas shall be worked out and report submitted to the GPCB and GOG
for review.

237 Periodic medical checkup of all the employees / workers o the CETP agency shall be
done and records maintained as a measures to provide occupational health
protection to the workers.

€.38. The CETP agency shall have to set up laboratory facilities for collection & analysis of
samples under the supervision of competent technical personnel who will report to
the chief executive of CETP from time to time.

§.39. The Environment Management Unit / Cell shall have to setup to ensure
implementation on and monitoring of environmental safe guards and other
conditions stipulated by statutory authorities. The Environment Management Unit /
Cell shall directly report to the Chief of the organization and shall work as a focal
point for internalizing environmental issues. These Cells / Units also coordinate the
exercise of the environment audit and preparation of the environmental statements.

§.40. The Environmental audit shall have to carry out and submit the audit report as per
the Hon. High Court Orders.

g.41. The environmental statements pertaining to the previous year shall be submitted to
the GPCB as required under the Act & Rules.

242, CETP shall intimate the occurrences of any accident, act or event resulting in
discharge of poisonous, noxious or polluting matter or the likelihood of the same
into a stream or well, to the Regional Officer under the intimation:to the Member
Secretary in accordance with Section 31(1) of the Water Act.

« CETP shall strictly observe and make sure that every member shall supply entire

effluent quantity as per the booked quantity and ensure that quality of the

effluent match with data submitted before entering in agreement with you and
your member unit accordingly.

(ni :‘;I‘nﬂ:;l:)?mje to comply with Hon'ble High Court directive‘s z'md not allow any

r and/or enhance quality of trade effluent of existing member units

lescv who are having effluent discharge unless and until they have prior
permission of the Board.

8.32.

8.33.

f.'li‘l'.i’ shall ensure that cach & every member renews the agreements on/before
expiry of said agreement pertaining to transportation & treatment of tl‘ady‘

&

9
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il & o Boavd about ay andt not cenewlig the ;\}!_ll't‘ll\l‘ili within

N stpulaned period,

U“‘ s carmarked tor the eovivontental protection measies shall not he

\h\‘(‘\'lc‘il loe any other lnu'lm_-‘p aned v wine ('xiil'ui“ilﬂ‘l‘ shadl be H‘j!lll'l!‘l’ Lo this

Board & to the Goverament, ‘ v

WL No Storm water shall be mised with the fudusteial elthent, The disposal systen for
stornwaker shall be provided sepavately,

B Gond house keeprog shall be waintained within te CETE promises. All pipes, vn!v.u:-‘

Coand deaing shall be leak proots Al washings, leakapes, spilligies & oy other :lg'li\-'lzy
which s likely (o canse sueh phenomenon shall be admibtted in to the eftluent
collection system lor subsequent treatmentand disposal.

S0 The CHPE apeney shall lowve to intlgde the veearrenee ol any aveldent or v\'mu'
vesnlting in dischaege ot poisonons, noxious o polluting natter or the likely hood of
e satne ute a steeam or well, o the Gujarat Tollution Control Board under the
itination to the Member Secvetary in accordinee with the Sectlon 31(1) of the
Warter Act- 1970 & also to all the concerned apencles.

17 The board veserves the vight o review ad /o vevoke the CLE/COA and for make
vartations 1 the conditions which the Toard may decms Gt accordance with the
Water Act

DAt o ease of any change of ownership / nsnagement the name and address ol the new
awners [ partners /7 diveetors / proprictor should immediately be intimated to the
Boand,

G99 THE CONSENT TO QPERATE TULE INDUSTRIAL - PLANT SHALL  LAPSE
AUTOMATICALLY st any time as the pacameters ol the eftluent are not within the
tolerance / permissible Hmit specitied i condition No, (4) ol the ovder or in case of
non-complianee of the any condition ol this order,

§50 The CETE agency is duty bound to comply with all the conditiens of consent order
and subjected to all the conditions & divectives issued by the Honble High Court
order issued from tme to tinwe,

ST A green belt of 10 mi width shall be provide all avound the CETP agency premises &
the density of plantation shiall be 1000 trees pee acre of land,

PENALTY PROVISION ;

1 the applicant Lails to comply with the conditions and other divectives issued by this
Board os Taid dewn In this order, the applicant is liable for prosecution under Section 43 &
44 and other pemal provisions of the Act and shall on conviction, be Hable for punishiment
At nmprisonment as provided [n tie sald Act,

- Forand on behalt of
GUJARAT POLLUTION CON'TROL BOARD

Ot~
(R VMAYEID

SENIOR ENVIRONMENTAL ENGINEER

10
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. GUJARAT POLLUTION CONTROL BOARD

AR PARYAVARAN BHAVAN
“. 'VH Sector-10-A, Ganghinagar-382 021.
P ‘ Website : www.gpcb.gov.in
GPCB
NOCPCR/CCA/IET-1392/1D-23674/ 309813 Date:-07/04/2015.
i,
CETP For Washing Ghat of bhatgam and Bavapipaliva (JDPA) (23674]
! Plot Ho. 143/P, Vill: Bhatgam, Ta. Bhesan,

Dist: Junagadh.
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

oAy Soctor-10-A, Gandhinagar-382 010
“;’r ' Phone : (079) 23226295
GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in

AMLHDMLNT.OF CONSOLIDATED CONSENT.& AUTHQRIZATION [jCCM

PCR/CCA/ et 1392710 23674/ Date

CCA-AWH 67457 _Valldity Dt.. 26/01/2020

CETP for washing ghat of bhatpam and bavapipaliya (IDPA)

patne 143/P Vill. Rhatpam

Ta 63

Vil e

Suth

Nef -

Sir,

Cop:

hesan.
nagadh

Amendment of Consolidated Consent £ Autherlzation (CCA)of this Deard under the provision the Water
{Prevention and Control of Pallution) Act-1981, the air Prevention and Contral of Pollution) 1981 and the
Hazardous Waste (Management and Handling) Rules 1989 & as amended up to year-2003 framed under the
Environmental (Protection) Act- 1986,

This Board has issued Consolidated Consent & Authorization [CCA) vide letter No. GPCB/CCA/)ET-1392/
10- 23674 /3098137 d1.07/04/2015.

The Consolidited Consent & Authorizavon (CCA) vide letter No. GPCB/CCA/JET-1392/1D-23674 /309813/
4L 07/04/2015. s amended Is as under

1. The name of CETP is read as. /{.
Y **‘—‘ e “_‘J"‘"""" A e Y
Na. | 1D No. | Oid Name New Naing =l
1 | 723674 | M/s. CETP for washing ghat of bhatgam and | M/8._ } Bhatgam  washing  ghat i

bavapipaliya (JDPA) plot no. 143/p, Vill: | §Qunfiikaran Yojana pvt. tad. 143/P-2,
Bhalgam Ta. Bhesan.Vill junagadh. 1 V]“thalgam ‘Ta. Bhesan.Vill Junagadh

The cther conditions of the Consolidated Consent & Aud:hrlmllon (CCA)) issued vide letter MNo. .
GPCB/CCA/IET-1392/1D-23674 /309813/ d1.07/04/2015 lhall remain unchanged.

y For And On Dehall Of
o c\‘i' Gujarat Pollution Control Board, *

v

Tir
P H ) “V.Patel)
e Senlor Envirommental Engineer.

4‘ Vi
o, s

y To:  The Regional Office GPCB Balal? §oc|ety, Dhoraji Road, and Jetpur Dist Rajlot-360370 For change the

name in XGN..

.\f
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== GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar 382 010

ol B el ey Phone : (079) 23222425

/ (079) 23232152
‘\G‘p.; Fax : (079)23232156

AMENDYUNT OF CONSOUNATED CONSENT & auTroRIZs Wikathisite | www.gpcb.gov.in
NC GPCBsLUAZjet - 1492/1D- 23674, Darte .

CCA AWH-09559 _Yaidity D 20/01,/2020

To,
. Bhatgam washing ghat sudhhikaran Yojana Pyt Ltd.
43/P-2,Vill: Bhatgam

Ta. Bhesan.
Vill Junagadh

Sub - Amendment ol Consol.dated Consent & Authonzation (CCAJof this Bnard under the prewsion the Water (Prevendon and
Cuntro. ot Pullution) Act-1981, the air i‘revention and Control of Pollutian) 1981 and the Hazardous Waste (Management
and Handling) Rules 14989 & as amended up to year -2003 framed under the Environmental (Protection] Act-1986.

Rel :- This Board has issued Consondated Cunsent & Authorizauon (CCA) vide letter No. GPCB/CCA/JET-1392/1D-23674 /
309813/d007/04/2015.

Sie, :

The Consolidated Consent & Authorizatiun (CCA) vide letier No. GPCB/LCA/JET-1392/1D-23674 /3098 13/4107/04/2015

isamended 1s as under

The Board has right to review and amendment fcorrect iou faddition the conditions of the said CCA
I'he said CCA ordec is further carrecied as below.

3.21(i] As per the circular vide [etter no. GPCB /PP-1711{2)/419361/ Dated: 13/08/2017, M/s. Bhatgam washing ghat
sudhhikaran Yojana Pvi. | ta. shall receive industrial effluent from member units conforming to the CETP inlet
norms are as under.

PARAMETERS | . _ . . CETP Inlet NORMS for member units |

| pH 10.5-12.0 I*
Temperature _ P e = <45¢ |
Coluur {preo.scale) in units . o . o — _ 350units ¥,
Suspenduit Sotids _ 2000 mast &
il and Grense — e = S o o 20mg/l |

|.BOD (3daysat27:C) 350 mp/l
con o e N e L 1000mgy

| Chlorides . | 2500 mg/l
Sulpbates - . 3500 mg/I

|_Fixed dissulved solids 2100 mg/i
Ammonical Nitrogen - Pl ‘ .75 mg/l }
Percent sodium 60 %

| TotalChromium S mg/l |
Sulphides e B _ - _ 10 mgy1

[ Sodium absorption rtio - - L 2o

| EhewolicConipounds; oo oy won plos o s o gany omee opay mew om0 DR

| Blaondes, o pmng et g e e 3 mg/l

|insecticides fPasoiides oo oo ilonien v nppee p gasy g e w0 ABSERE)

| Boron e o 5.0 mg/l
Bio Assay Test L _#_:____kg_ . van, oo —

The other conditiens ol the Ce csolidated Consent & Authorizaton (CCA) issued vule lester No. . GPCR/CCA/IET 1392/ 1D
23674 /30‘.‘313/!.11_07,’94}’201:. shall remain snchanged

), For Arned (n Behaif 0 &
T tanarat Poltution Contral Baue

(RV.Patel)
Senior Environmental Engineer

1

Copy To: ~."+ The Regional Office GPUB Balaji Saciely, Dhorajl Road, and |etpur Dist Rajkot-360370 For change the name in XGN..

Clean Gujarat Green Gujarat
ISO-9001-2008 & ISO-14001 - 2004 Certified Organisation
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GUJARAT POLLUTION CONTROL BOARD

_ d Sont 10I*-"ﬂ:iar(*_ijfavaran Bhavan
—_———— : ector-10-A, Gandhinagar-382 010
SN T | (078 '
N\ /4 Consent to Establish (NOC) Phone : (079) 23226205

Fax : (079) 23232156

CTE No. 37718 Website : www.gpcb.gov.in

TO,

M/s._Jetpur Dying & Printing Association -
anakia Plot, Village & Tal. : Jetpur,
DIST. Rajkot

SUB Consent to Establish (NOC) under Section 25 of Water
. »**1974 and Section 21 of Air Act 1981

REF: Your application no 12586 dated 19/12/2009 and
subsequent correspondence.

Sir, 4 - ' .
Without prejudice to the powers of this Board under the
Water (Prevention and -Control of Pollution) Act-1974, the
Air Act-1981 and the Environment (Protection) Act-1986
and without reducing your responsibilities under the said
Acts in any way, this is to inform you that this Board grants
Consent to Establish (NOC) for setting up of an C.E.T.P.
at 'R.S. no. 969/P2 & P3, Derdi Road, At & Taluka :
Jetpur, DIST. Rajkot . The Validity period of the order'
will be Five years from the date of issue.

- SPECIFIC CONDITIONS
1. ‘Applicant shall comply with all the conditions
stipulated by SEIAA/ MoEF in the order of Environment
Clearance issued .vide letter no.

| SEIANGUJIJECI?(H)124612009 dtd. OﬂSep.IZOOQ.

2. Applicant shall have to grant membership to those :
washing ghats which are having valid-C.C: & A. of the
Board and complying G.P.C.B. norms.

Clean Gujaral Grecn Gujarat
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3. In no case, there shall be treated /partially treated/
untreated effluent from your conveyance system or
member units goes into river Bhadar / streams leading
to this river or into any water body directly / indirectly. . .

CONDITIONS UNDER THE WATER ACT 1974:

4. The quantity of the industrial effluent from vartous member
units shall not exceed 20 MLD.

5. The quantity of the domestic waste water (sewage) shall not

exceed 10,000 lits/day.

6. The effluent treatment plant consisting of the following
treatment units shall be installed :-

Equalisation tank
Mixing tank .
Dosing tank
Primary clarifier
Aeration tank.
Secondary clarifier

Sludge thickener

7. The quaiity of treated industrial efﬂuent shali conform to

the following standards .

~Chlorine dosing tank _
Pressure sand filter ( 10 nos.)
Activated Carbon filter (10.nos.)

' Raw Effluent co!lection sump

PARAMETERS PERMISSIBLE | LfMIT
pH , 6.5t0 8.5
Temperature

40°C




GUJARAT POLLUTION CONTROL BOARD

Paryavaran Bhavan
Sector-10-A, Gandhinagar-382 010.

5

<

: (079) 23226295 .
(079) 23232156
www.gpcb.gov.in

Phnnp
Colour (pt.co.scale) in 100 units Fax :
units _ Website : |
Suspended Solids 100 mg/i
Oil and Grease 10 mg/l
Phenolic Compounds 1 mg/i
Fluorides 1.5 mg/l
Ammonical Nitrogen 50 mg/l
.BOD ( 3 days at 27° 30 mg/l
C)
cobD 100 mg/i
Chlorides 600 mg/Il
i Sulphates 1000 mg/i
Total dissolved solids = 2100 mg/l
- Insecticides/Pesticide ~ Absent )l
' S
‘Sodium _ absorption 26
ratio :
Boron 2.0 mg/!
Total = residual 1.0 mg/l
Chlorine
Percent Sodium 60 % .
Bio-assay test 90 % Survival of
x, - fish after .
96 hours in 100 %
effluent.

'3__

~farmer ‘as opined by Mamiatdar,

The effluent conforming to the above standards shall be
reused upto maximum extent or it shall be utilized on their own
land for irrigation / plantation purpose / in the farms of nearby
Jetpur vide letter no.
Jamin/vasi/4588/08 dtd. 29/9/2008. - ' ‘

9. Writteﬁ consent of the farmer for the use of treated ‘efﬂuent shall be

obtained by the project proponent. Area under irrigation of the
treated effluent shall be in consonance with the effluent

- discharge all the time as per the discharge norms as above. The

Treated Water Users Association (TWUA) of the farmers based

- on the co-operative model or any other model for the utilization of

treated w/w shall be formed in consultation and guidance of

a | - :" ‘.
Llean ugaral Geeen Gujasal
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2, ¥
GPCB and the Agricultural University . The project proponent
shall made network of the pipeline / open channel up to the
user's end. A separate time bound action -plan for the
management and distribution of treated wastewater . shall be
prepared and submitted to the Board for its {mplementatronr
monitoring.

10. The applicant shall adopt best available technology for treatment
of effluent. |

11. The applicant shall provide proper distribution network for
utilization of treated efﬂuent on land for irrigation purpose

12. Sewage shall be d1scharged into septic tank/ soak plt system
or it shall be treated and discharged along with industrial effluent
or it shall be treated separately to conform to the following
standards and utlllzed on land for irrigation / plantation.

BOD '( 5 days at 20° Less than 20 mg/l
C) :

Suspended Solids Less than 30 mg/i

Residual Chlorine Minimum 0.5 ppm

~ 13. Unit shall submit potentua! hydraulic load of member units at every

month.
14 The unit shall submit data for reuse of treated w/w within plant.

15 Unit shall provide bore well within premises & submlt the analysis
report of bore well water quailty on monthly bas:s

16You shall carry out Ambient Air monitoring , bore well sampling &
soil sampling at CETP site every month & submnt above base line -
data to this office.

17. You shall carry out plantation in coming monseon at periphery of
CETP site.

18. The unit shall carry out Env. Audit from Sch. T atditor & submit
Audit report at every 6 months after project commissioned.



GUJARAT POLLUTION CONTROL BOARD

R Paryavaran Bhavan

——— . Sector-10-A, Gandhinagar-382 010.

=N | " Phone : (079) 23226295
ud | 4 _

N\ 1/ 4 Fax : (079) 23232156

Website : www.gpcb.gov.in
CONDITIONS UNDER THE AIR ACT 1981: ) ,

19. LDO/FO shall be used as a fuel for the D.G. sets to be provided-
for emergency purpose. Adequate stack height shall be provided to
the D.G. set

20. Necessary prevention measures shall be taken for mmlmlzatlon of
the odour nuisance from the CETP. ' :

CONDITIONS UNDER THE 'HAZARDOU;S;WASTE RULES- 2003:

-

21. Appllcant shall have to comply wit;h‘ provisions of Hazardous
Waste (Management Handling & Trance Boundary Movement).
Rule-2008 . ' N _ :

22, The' applicant shall obtain membership of common TSDF site for

. disposal of Hazardous Waste as categorized in Hazardous

'~ Waste (Management Handiing & Trance Boundary Movement)
Rule-2008

23. The apphcant shall obtain membershlp of common Hazardous
Waste incinerator for: dlsposal of incinerable waste.

24.The appllcant shall provide temporary storage facilities for each
type of Hazardous Waste as per Hazardous Waste (.
Menagement Handlmg & Trance Boundary. Movement) Rule-
- 2008.

GENERAL CONDITIONS:

25. Unit shall develop green belt within premises as per the CPCB .
guidelines. However, if the adequate land is not available within -
premises, unit shall tie up with local agencies like gram
panchayat, school, social forestry office etc. for the plantation at
suitable open land in nearby locality and submit an action plan of
plantation for next three years to GPCB

N
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26.

27,

28. -

29

30.

" 8.

32.

33.

Plantation should bz started alongwith constitution activity. For
plantations within the premises, a spacing of atleast 4m x 4m
shall be kept i.e. to say 250 plants per acre shall be plantation.

For plantations outside the premises a spacing of 2m x 2m will

be kept i.e. to say 1000 plants per acre.

Adequate plantation shall be carried out all along the periphery of
the industrial premises in such a way that the density of
plantation is atleast 1000 trees per acre of land and a green belt
of 10/20/30 meters width is developed.

The applicant shall have to submit the returns in prescribed

form regarding water consumption and shall have to make
payment of water cess to the Board under the Water €ess Act-
1977.

In case of change of ownership/management the name and
address of the new owners/partners/directors/proprietor should
immediately be intimated to the Board.

The applicant shall however,-not without the prior consent of

the Board bring into use any new or altered outlet for the

discharge of effluent or gaseous emission or sewage waste or

hazardous waste from the proposed industrial plant. The.

applicant is required to make applications to this Board for this

- purpose in the prescribed forms under the provisions of the

Water Act-1974, the Air Act-1981 and the Environment

(Protection) Act-1986 60 days. before commencing the

production.

The applicant shall also comply with the General conditions as
per Annexure - | attached herewith (No.1 to 38), whichever are
applicable. i

The overall noise level in and around the plant area shall be kept
well within the standards by providing noise .control measures
including engineering control like acoustic insulation hoods;
silencers, enclosures etc. on all sources of noise generation. The
ambient noise level shall conform to the standards prescribed
under The Environment (Protection) Act,1986 & Rules,

» .".q

The concentration of Noise in ambient air at the periphery of

industrial unit shall not exceed following levels:




\‘% oen 6 AM. and 10 P.M. :. 75 dB(A)
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Between 10 P.M. and 6 AM. : 70 dB(A)

- 34. Applicant is required to comply with the manufacturing, .

Storage and Import of Hazardous Chemicals Rules-1989 framed
under the Environment (Protection) Act-1986.

35. If it is established by any competent authority that the damage
is caused due to their industrial activities to any person or his -
property .in that case they are obliged to pay the compensation
as may be determined by the competent authority.

Specific conditions for Common Effluent Treatment Plant”

36. Leachate collection facilities for the sludge generated during
treatment shall be provided and the leachate from the
hazardous solid waste shall be diverted to the ETP for further
treatment. | ' : '

- 37.In order to enable ‘the Board to perform ifs functions of

ascertaining the standards of effluent laid down by it for the

discharge of the effluent under the condition of this order are

complied with by the Company while causing discharge of
. effluent, the applicant shall have to submit every month the
- analysis report of the samples of effluent got collected and

analysed by one of the laboratories recognized by the State
- Board. . :

38.The applicant . shail-; be responsible for collection of effluent from
‘their member units and for the transportation of effluent through
close R.C.C. conveyance system.

39.CETP shall keep. accurate record of there member unit - in
~ respect of quantity of each product-manufactured, quantity of
water consumption, quantity of effluent supplied to CETP and

~ consumption of Electricity on day to day basig and required to
submit the complied record for one month to GPCB an or before -
seventh day of the Succeeding month.

. oy T .
LClean Gujaral Green Gigaratl
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40.CETP is required to install pH sensor based & auto control
system for neutralization system of CETP.

41.CETP  shall also required to install pH sensor with alarm
device at final outletto ensure that effluent being discharge
is always neutral. (i.e pH shall be between 6.5 to 8.5).

42 Magnetic flow meters shall i:)e installed at the of inlet & outlet
of CETP to measure the quantity of effluent of effluent
treatment plant. = —

43.CETP shall instruct & make sure that every members shall have
to make a storage facilities to store the effiuent- for atieast
438 hours in an impervious acid proof brick lining tanks/HDPE
tanks

44 All the activities like collection of effluent from the member.
~unit, transportation to CETP, unloading of effluent in to the
CETP etc. shall be performed by the  authorised persons of
CETP only. Due care shall be taken to avoid any leakage or
spillage of effluent during loading, transportation & unloading.

45.In case of power failure stand-by D.G.Sets - having power
generation capacity equivalent to the requirement of power to
run the ETP shall be installed. So that ETP shall always be
operated round the clock even incase of power failure. .

46.In the case of either maintenance of the CETP or process
disturbances, CETP should provide impervious tanks/HDPE
tanks/impervious guard ponds to hold effluent for atleast 48
hours but shall never discharge any untreated effluent into the
enwronment :

47.CETP shall inform immediately to the Gujarat Pollution Control
Board, GIDC regarding” the termination/suspension of the

membership of CETP of their member unit. |
: £ -




Evaluating unlicénsed DynamicPDF feature: Click here f

or details. [4:0:evall

—_ ’ GUJARAT POLLUTION CONTROL BOARD
p———— ‘ Paryavaran Bhavan

—_ . Sector-10-A, Gandhinagar-382 010.
SO e S e, ] ’
N e e

1 ‘Phone : (079) 23226295
L\ ETP shall have to register the unit under the provisiams: ( ofetmz32156

Factories Act-1948 and shall obtain the nelebsitey wyiactprpb.gov.in
license . .

49.CETP shall have to obtain-P.L.l. Policy as per P.L]. Act,1991
and submit the copy of the same to the G.P.C.B. .

50.The concentration of. Noise in ambient air within the factory
. premises shall not exceed the following limit.

Between 6 AM to 9 PM : 75 dB(A)
Between 8 PMto 6 AM : 70 dB(A)

51. CETP shall make all the requisite arrangements for the safe
storage and handling of solid waste including impervious
flooring and leachate collection facilities CETP shall store and
handle solid waste in accordance with the provisions of the

- relevant rules in this behalf, after obtaining authorisation from
- GPCB.

52, CETP shall have and use only one outlet for the discharge of its
effluent and no effluent shall be discharged without requisite
treatment and without meeting with the GPCB norms. Such
outlet shall be near the front gate/entrance of the unit. The -

~unit shall not keep any bypass line or system, or loose or flexible -

" pipe for discharging effluent outside or even for transportlng
treated or untreated effluent within the factory premises, within
“effluent treatment plants orin  the compound of the unit.

53. CETP shall. & maintain.

a) Put up at the entrance and prominent places boards
' prominently displaying the name of-their member unit details of |
effluent treatment process of ETL and the names of the
Directors of ETL, the electricity consumer. number and the
- name of the electricity consumer as on the record of the GEB.

b) Make adequate lighting arrangements al? around the Effluent

Treatment Plants and also above the boards mentioned in the
above clause.

g & =
Clean Gujaral Green Gujaral



=

Evaluating unlicensed DynamicP DF feature? Click here for details [4:07eval]

54.CETP shall submit, within ene month from the date of the order,
to the GPCB/any committee appointed by the court, the site
plan of the unit indicating the location of the effluent treatment
plants, and also a separate plan indicating the channel

through which water / effluent passes from different stages of

effluent treatment process right upto the stage of its final
outlet. Such plans shall also be displayed by the unit on a
Board of adequate size within its compound and near its

effluent treatment plant/s.

55 CETP shall supply td the GPCB the flngfes of the'

consumption of electricity for running the effluent treatment
plants by having a separate meter/sub-meter for . such
effluent treatment unit. The number of units consumed by
operating the diesel generating sets, if any, shall also be
supplied to the GPCB on monthly basis. '

_'56.CETP shall permit the officers./ employees of the GPCB /

Government, Members of the commitiee of the court, Members
of the monitoring Committee of the Associations of - the
Industries to enter the premises and to inspect and take
samples. from the unit at any time without any prior

intimation. All the watchmen / security personnel of the unit-

‘sha!l be immediately appraised of the above

57.1t shall be open to the GPCB through general instructions of

circulars and to the GPCB Officers inspecting the unit to give
all the support instructions regarding location of the outlet and /
or any other appropriate directions regarding . effluent treatment
plants their operation and processes and disposal channel and
disposal system. The CETP and its member units shall comp[y
with all such instructions, whether general or special. '

' 58.All the chemicals and nutrients which are required to be

added/dosed any where in the ETP. should be so added by
using "Metering Pumps" only. ) .
» .

59.The pipelines connecting various equipments or* sumps or
tanks of ETP should be minimum in number. Loose connections . -
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60.In case of plants involving 'Bio-mass' treatment, for each addition
of bio-mass time and quantity, should be recorded. The uptake
rate of Oxygen of the bio-mass in the aeration basin and other
parameters of biological system should be recorded, every day.

61.The printed log- books shall be maintained and get it certn‘" ed

for:

a) Energy/Fuel Consumption/Consumptron of chemtca!s for -
treatment of effluent. X

b)  Waste water flow at inlet & outlet of ETP i

c)  Quantity of sludge generated.

d) Laboratory analysis/reports for. each of the specified

parameters of liquid effluents and soil sludge samples.

62. Adequate number of influent and effluent quality monitoring -
stations should be set up in consultation with the Gujarat Pollution
Control Board. Regular Effluent quality monitoring should be
carried out for relevant parameters and the monitored data
along with the statistical analysis and: interpretation should be .
submitted to the Gujarat Poliution Control Board on monthly
basis.

63. Transportatlon of effluent, solid waste or any other goods
pertaining to freatment = activities, shall be carried out as per
Central Motor Vehic!e Rule-1989. ;i

64.0n-site” and off-sité Emergency Plan as required under the

- Rules 13 and 14 of the Handling, Manufacture, Storage and

Import of the Hazardous Chemicals Rules,” 1989 should be
prepared and approval from the Board should be obtained.

65.A community welfare schem‘e for improving the socio-economic
environment should be worked out and repqﬂ submitted to the.
Board and Govemment for review. .

e N
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66.Periodical medical check up of the workers should be done and
records maintained as a measures to provide occupatxonal health
service to the workers.

67.CETP  should set up laboratory facilities forr' eollection;\
analysis of samples under the supervision of competent
technical personnel who will report to the Chief Executive.

68.The Environmental Management Unit/Cell shall be setup to
ensure implementation . on and monitoring of environmental
safeguards and other conditions stipulated by statutory
authorities.  The Environmental Management Cell/lUnit shall
directly - report to the Chief Executive of the orgamsation and
shall work as a focal point for internalising environmental
issues. These cells/units also coordinate the exercise  of
environmental audit and  preparation of environmental
statements. ‘

- 69.The Environmental audit shall be carried out yearly and the

environmental statements pertaining to the previous year shall
be submitting to this State Board latest by 30th September
every year

70.The funds earmarked for the Environmental protection
measures should not be diverted for any other purpose and
year wise expenditure should be reported to this Board and to the
Government.

71.Storm water shall not be mixed with the industrial effluent.

Disposal ‘system for storm water shall be" provided
separately.

72 . Good house keeping shall be maintained within the industrial
premises. All pipes, valves and drains shall be leak proof. Floor
washing shall be admitted.in to the effluent collection system
for subsequent treatment and Disposal.

73CETP shall intimate the occurrence of any a?:diﬁent, act or event

resulting in discharge of poisonous, noxious or polluting
matter or the likelihood of the same into a stream or well, to the -



"Bl

————— Sector-10-A, Gandhinagar-382 010.

e et i : .

T Phone : (079) 23226295
S\ /4 Fax : (079) 23232156

uating Unlicensed DynamicPDF feattre: Click Fiere fordetails:

GUJARAT POLLUTION CONTROL BOARD
Paryavaran Bhavan

-t

Website L www. gpcb gov.in

74 Regional Office under the intimation to the Member Secretary |n

4.

accordance with Section 31(1) of the Water Act

GPCB reserves the right to'review and/of revoke the
consent and/or make meodification in the condition which it
"may deem fit in accordance with provisions of Water Act-1974
as amended from time to time.

In case of change of ownership/management the name

and address of the new owners/partners/directors/proprietor
should immediately be intimated to the Board.

The consent granted shall lapse at any time if any

parameters or any condltlon of this consent order are not .

comphed with.

, CETP shall strictly observe & make sure that every
member shall supply entire effluent quantity as per the
booked quantity & ensure that quality of the effluent matches with
data submitted before entering |n agreement Wlth you & your
member unit accordingly.

CETP ‘shall have to comply with High Court directives &

not allow any new member and/or enhance quantity of

trade effluent of existing industrial units / members those who

are h'}Vlng effluent discharge unless & until they have pnor
permission of the Board.

CETP shall ensure that each & every member renews
the agreement on/before expiry of said agreement pertaining to

transportation & treatment of trade effluent & inform Board

about any unit not renewing the agreemeént within stipufated
period.

¥ -
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PENALTY PROVISIONS:

If the applicant fails to comply with the conditions and other
directives issued by this Board as laid down in this order, the
applicant is liable for the action under section 5 of the E(P) Act and
also prosecution under Section 43 & 44 and other penal provisiohs of
the Water Act and under section 37, 38, 39 and other penal
provisions of the Air Act & under section 15 of the E(P) Act and shall
on conviction, be liable for punishment and imprisonment as provided
in the said Acts. ' :

NOTE:
The Board reserves the right to review and/or revoke the
consent/ authorization and/or make variations in the conditions that

- the Board deems fit in accordance with provisions of the Rules/Acts.

For and on behalf of
GUJARAT-PQLLUTION CONTROL BOARD

(B.R. GAJJAR)

ENVIRONMENTAL ENGINEER

NO: GPCBII.D. 23606/CCAIET/B95! & 351 ¢
16 JUN 2010




